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LOK SABHA

Friday, September 20, 1963/Bhadra
29, 1885 (Saka)

The Lok Sabha met at Eleven of the
Clock

[MR, SPEAKER in the Chair]

ORAL ANSWERS TO QUESTIONS

Decontrol of Steel Industry
+

Shri P, C. Borooah:
Shri Bishanchander Seth:
Shri Yashpal Singh:
Shri D. C. Sharma:
Shri P. Venkatasubbaiah:
Shri P. R. Chakraverti:
Shri Warior:

| Shri Vasudevan Nair:

LShrl S. M. Banerjee:

182, 4

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether Government have
taken a decision regarding decontrol
of the steel industry in general, in-
cluding decontrol of price and distri-
bution of steel;

(b) if so, Government’s decision in
the matter; and

(c) the basic principles on which
decision has been taken?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) to (c). No.
Sir. A decision on any modification
necessary in the existing system
of control will be taken only after
receipt of the final Reports of the Raj
Committee and the Producers’ Com-
mittee, which are expected shortly.

1280 (Ai) LSD—I1.
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Shri P. C, Borooah: Is it a fact
that industries which require certain
kinds of steel like re-rolling steel are
facing inhibiting conditions? If so,
what are the reasons for it and what
steps have Government taken to
remedy them?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
This does not arise out of the question
which is with regard to modifications
in the existing contro] system. It is a
completely different question.

Shri P. C. Borooah: It is about
decontrol of steel industry, Is it a
fact that some kinds of steel like re-
rolling scrap have been decontrolled?

Shri C. Subramaniam: Scrap has
been decontrolled, not any other item.
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Shri D. C. Sharma: Are any aspects
of steel distribution and pricing of
steel under consideration of the Minis-
try? If so, what are they?

Shri_C. Subramaniam: As 1 have
already stated, these matters have
been referred to two Committees, one
the Raj Committee and the other, the
Producers’ Committee. We have to
consider all these aspects only after
the receipt of their reports,

Shri Indrajit Gupta: What are the
main difficulties experienced by Gov-
ernment or represented to them in the
matter of the existing system of
price control and distribution of
steel which led to the setting up of
these two committees?

Shri C. Subramaniam: Yes, there is
a good deal of complaint with regard
to the planning of production and also
the distribution system. That is why
the Committee was appointed, and it
has submitted g preliminary report
which was published widely. On the
basis of the suggestions and criticisms
received, the final report is being
drafted. After its receipt, we will
consider the whole matter.

Shri Bade: Is Government aware
that owing to the high price of steel
and the improper distribution of steel,
many industries in Madhya Pradesh
are suffering and are purchasing steel
from the black market?

Shri C. Subramaniam: That also
shows that the distributicn system is
not working properly now,

Shri Tyagi: In the controlled price
of steel, what is the element of profit
which is guaranteed to the producer,
and what is the percentage meant for
the equalisation fund, per ton?

Shri C. Subramaniam: I am afraid
it is completely outside the scope of
this question.

Shri Tyagi: But the prices are con-
trolled.

Mr. Speaker:

question.

Shri P. C, Borooah: The hon. Minis-
ter was saying that there was no con-

It is rather a wide
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trol, but may I draw his attention to
his own speech published in the news-
papers on 5th May where he has said
“there is no doubt that the Govern-
ment’s recent decision to control re-
rolled scrap will prove beneficial to
the industry in the long run”?

Shri C. Subramaniam: I thought I
mentioned that scrap has been decon-
trolled.

Ophthalmic Glass Factory

+
( Shri Subodh Hansda:
| Shri Indrajit Gupta:
'783.{ Shri Sarjoo Pandey:
Shri Ramachandra Ulaka:
LShri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) whether the setting up of the
Ophthalmic Glass Factory at Durga-
pur will be completed during the cur-
rent year as envisaged;

(b) if not, the reasons for the delay;
and

(c) how far it will be beyond sche-
dule?

The Minister of Industry
Kanungo): (a) No, Sir.

(Shri

(b) The study of economics of the
Project took some time. The contract
with Russian Collaborator was signed
only on 4th June, 1963.

(c¢) It is expected that the project
will be completed by early 1966 and
production will start by the middle of
1966.

Shri Subodh Hansda: Since the
contract has been signed, may I know
whether the machinery that will in-
volve foreign exchange has been
ordered for this project?

Shri Kanungo: We are in the pro-
cess of ordering. The contract for
technica] collaboration was signed in
June. Then the rest, drawings and
other things have to follow, and then
the machinery will be ordered.
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Shri Subodh Hansda: Since the
putting up of this glass factory has
been going on for the last one year,
may I know whether it has added to
the cost?

Shri Kanungo: No, it is not likely.
The final decision on the original idea
was delayed because there was doubt
about the total quantity of demand
which could be expected. Now we
have found that the demand will go
up to 300 tons. Therefore, the hesi-
tancy has been overcome, and the pro-
ject is now likely to go on.

Shri Indrajit Gupta: I want to
know whether it is a fact that the
earlier project report provided for
the manufacture of not only ophthal-
mic but also optical glass, but the
Government decided to exclude opti-
cal glass from the undertaking?

Shri Kanungo: No. At one time
we thought of excluding optical
glass, but the main difficulty was
foreseeing the demand and having
the scale of production accordingly.

Shri Ramachandra Ulaka: What is
the present demand of ophthalmic
glasg in our country, and to what
extent will this factory be able to
meet the demand?

factory will
and our

Shri Kanungo: This
meet the demand fully,
demand is rising rapidly.
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Shri Kapur Singh: Is there any

proposal to put up ap optical glass
factory as an adjunct to it at a later
stage?
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Shri Kanungo: Optical glass will
be manufactured in this project.

Export and Import Licences to
Cooperatives

*784. Shrimati Savitri Nigam: Will
the Minister of International Trade
be pleased to state:

(a) whether Government have
taken any decision to give priority to
the cooperative organisations in the
matter of granting licences for ex-
port and import of scarcity goods for
distribution; and

(b) if so, the special and concrete
proposals formulated in this regard?

The Minister of International Trade
(Shri Manubhai Shah): (3) Yes, Sir.
Government have granted facilities
to the Co-operative Organisations to
import a number of items and also in
the matter of export, particularly of
pulses, bananas and cotton.

(b) A statement is laid on the Table
of the House. [Placed in Library, See
No. LT-1789|63] giving the details.

Shrimati Savitri Nigam: May I
know whether licences to import
scarcity goods have also been given
to the co-operatives, and if so, what
is the quantity of these licences?

Shri Manubhai Shah: I have given
the names. There are no scarcity
goods being permitted to be imported
beyond what is allowed in the Red
Book, which has given many of the
items here. The amounts would be
the following.

4375 lakhs.
Rs. 10 lakhs;

For dates it is Rs.
For dry fruits, it is
for cloves,........

Mr, Speaker: It is all given in the
statement.

Shri Manubhai Shah: Yes, Sir; it
is given in the statement.

Shrimati Savitri Nigam: May 1
know whether the apex stores have
been given licences or whether many
consumer stores have also been given
the benefit of having these licences?
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Shri Manubhai Shah: We generally
give it only to the apex stores with the
instructiong that they distribute them
to the consumer stores because we
cannot allow small societies to appro-
ach foreign countries and increase the
price.

Shri Man Sinh P. Patel: May 1
know whether the consumer societies
alone are allowed to nave these
essential articles for their members
and not service co-operative socie-
ties even though they are required
for their own members and, if so,
why?

Shri Manubhai Shah: It has to be
put to the Minister of Co-operation.
We are guided in this matter by the
policy laid down by the Minister of
Co-operation.

Shri Vishram Prasad: May I know
how many such organisations have
been granted licences for export?

Shri Manubhai Shah: It has been
given in the statement.

Shri Bhagwat Jha Azad: In the
statement it is said that “export per-
mits for a number of controlled com-
modities are also granted freely to
all shippers including cooperatives”.
Are we to understand that the co-
operatives stand only on the same
level as other shippers, or they have
been given certain concessions as the
hon. Minister says now?

Shri Manubhai Shah: They are
given preferences for licences. They
are given the ad hoc allotment and
only the balance is distributed to the
others.

Contracts entered into by H.S L.

Shri Ravindra Varma:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether any long-term con-
tracts for the purchasz of raw mate-
rials and stores or the sale of steel
products have been entered into by
the Hindustan Steel Limited; and

g5, { Shri Morarka
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(b) if so, with whom, for what
items, on what terms and for what
period?

The Deputy Minister in the Minis-
try of Steel anq Heavy Industries
(Shri P, C. Sethi): (a) and (b). The
information Is being collected and
will be placed on the Table of the
House.

Shri Morarka: Is it a fact that
a long-term contract has been enter-
ed into by the Rourkela plant for
the selling of the rejected pipes at a
very low price?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
I do not have the information with
me, but I do not think that the hon.
Member’s information is correct, to
the best of my knowledge.

Shri Morarka: Sir, notice of this
question was given more than a
month ago. Surely, the Ministry

should have collected this information;
it does not require much labour.

Shri C. Subramaniam: If the ques-
tion had been put in the pointed way
in which it has been put now, I am
sure the information could have been
collected. But here it is about “raw
materials and stores or the sale of
steel products”. All this has to be
collected and from all the plants.

Shri Ravindra Varma: May 1
know whether the Government has
given consideration to the economies
of bulk purchase of raw materials and
stores and, if so, whether there is any
co-ordinating or central agency for
the purchase of raw materials and
stores for the steel plants?

Shri C. Subramaniam: Certain raw
materials are centrally purchased like
iron ore and other raw materials,
but it is advantageous to purchase
other things at the plant level rather
than at the Central level.

Shri Tyagi: Before these contracts
were entered into, were tenders in-
vited, and, if so, how many tenderers
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tendered and was the lowest tender
always accepted?

Shri C. Subramaniam: There are
rules regulating the purchases, where
tenders have got to be called for,
where tenders are not required, etc.
I cannot give immediately all the in-
formation asked for.

Shri Tyagi: I am afraid ignorance
of facts at the level of the Minister
cannot be an excuse. It is an import-
ant question.

Mr. Speaker: The question was
whether he had invited tenders......

Shri C. Subramaniam: I do plead

ignorance of the facts because the
facts are yet to be collected.
Shri Tyagi: What else is it? When

a question is put about contracts, the
most relevant question is whether
there were tenders invited or not.
Otherwise no supplementary can be
asked. This is the attitude of the
hon. Minister.

Shri C. Subramaniam: Evidently
the hon. Member did not listen to
the main answer. The main answer
was that the information is being col-
lected and will be placed on the
Table of the House.

Shri Ranga: The point is whether
tenders are being called for or not.

Mr. Speaker: Probably, the Minister
himself could have expected such a
question and he could have obtained
the information. This should be na-
turally the first supplementary that
could be expected from the Members—
whether contracts have been invited
or tenders invited. Shri Ranga.

Shri Ranga: I am glad that these
things are being settled at the plant
level, but may we have the assurance
that even at that level the same one
or two very big contractors are not
being given these contracts in order
to supply the raw materials to these
plants?

BHADRA 29, 1885 (SAKA)
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Shri C. Subramaniam: It depends
upon the tenders. When tenders are
called for and if it is the lowest ten-
der, and if there is no other objec-
tion, certainly we cannot reject it on
the basis that the same person is get-
ting the contract. I do agree,
but I do not have all the facts before
me because I think I should collect
all the facts and then answer the
questions.

Shri Morarka: May I know whether
the Government is at all consulted
by the steel plants before entering
into long-term contracts?

Shri C. Subramaniam: No, Sir; I
do not think the Government should
take over that responsibility.

Shri Ranga: When they collect the
information, I would ask the Govern-
ment to give us the names of the
tenderers and the contractors.

Mr. Speaker: That information also
might be given.

Shri C. Subramaniam: Yes, Sir; 1
will collect the information and give
it.

Machinery Manufacturing Plant in
Bihar

+
Shri Vasudevan Nair:
Shri Warior;
Shri Dinen Bhattacharya:
|_Shri Bibhuti Mishra:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether a licence has been
given to M|s Sahu Jains to set up a
machinery manufacturing plant dn
Bihar;

(b) if so, when the licence was
given; and

*787.

(c) the estimated cost of the plant?

The Deputy Minister in the Minis-
try of Stee] and Heavy Industries
(Shri P. C. Sethi): (a) to (¢). Yes,
Sir. A licence under the Industries
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(Development and Regulation) Act,
1951, was issued to  f's Sahu Jain
Litd. Calcutta on the 20th April, 1961,
for the establishment of a new under-
taking at Hazaribagh (Rihar) for the
manufacture of Cement making
machinery, Pulp and Paper making
machinery and Chemical and Fertili-
zer machinery. Action is being taken
for revocation of the licence under
the Industries Act.

Shri Vasudevan Nair: May I know
when this licence was granted to this
firm and whether it was actually
granted after the receipt of the Vivian
Bose Commission’s report about the
immoral business practices of this
fArm?

Shri C. Subramaniam: The date is
given here. The licence under the
Industries Act was issued on 20th
April, 1961,

Shri Vasudevan Nair: May I know
whether the department is considering
any other application for a licence?

Shri C. Subramaniam: There have
been other licences for cement fac-
tory and we are taking action to
cancel this licence.

Shri Daji: May I know the reasons
for the cancellation, and will it be
true to presume that the cancellation
is because of the report of the Vivian
Bose Commission?

Shri C. Subramaniam: We have not
yet cancelled it; we are taking action
to cancel it. That also will be one
of the considerations,

Shri Ramachandra Ulaka: May 1
know by what time this plant will go
into production and what will be the
production capacity of this plant?

Shri P. C. Sethi: There is no ques-
tion of production by this plant; the
licence is being cancelled.

Shri Shashi Ranjan: At the time of
granting this licence, were there other
applicants also or this was the only
application and it was considered?
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Shri C. Subramaniam: I would like
to have notice of that question.

Shri D. C. Sharma: lMay I know
what are the special qualifications of
this firm which have entitled them to
get licences for the manufacture of so
many different types of machinery?

Shri C. Subramaniam: I am sure
the competence of this firm would
have been taken into consideration
when the licence wag gianted. They
are in the line of production of
cement and paper and perhaps that
was why it was thought they might
be competent to manufacture this
machinery also.

Shri K. N. Tiwary: May I know
whether the Government is aware
that there is scarcity of cement and
so long as Sahu Jain is not found
guilty by any competent court, how
is it that the Government has cancel-
led the licence?

Mr, Speaker: He is arguing the
matter. Mrs. Chakravartty.

Shrimati Renu Chakravartty: May
I know whether it has been brought
to the notice of Government that
there is a big spy ring case and also
foreign exchange scandal which has
just been unearthed in Calcutta and
one of the accused is cne of Sahu
Jain’s people, and may I know whe-
ther this has anything to do with
further malpractices that have been
found with Sahu Jain?

Shri C. Subramaniam: In granting
and cancelling a licence, we have to
be guided by the terms of the Indus-
tries (Development and Regulation)
Act. It is under that that we have
given notice and we intend cancelling
that licence. Other things may not
come into the picture just now.

Shrimati Savitri Nigam: When this
licence is going to be cancelled, may
I know whether Government have
decided to grant licence to somebody
else, so that the production may not
be hampered?
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Shri C. Subramaniam: Yes, Sir; we

are taking action to see that produc-

tion takes place in other factories.

Shri Bhagwat Jha Azad: Since April
’61, when the licence was given, may
I know whether this firm has taken
action in this regard to fulfil any part
of this construction which was likely
to be taken up at Hazaribagh?

Shri C. Subramaniam: Yes, Sir;
some action has been taken, but
sufficient action has not been taken.
That is why we are trying to cancel
it. ’

Business Houses raided in Calcutta

+
Shri Indrajit Gupta:
Shri Bhagwat Jha Azad:
Shri Balkrishna Wasnik:
Shri Ram Rattan Gupta:

*789.

Will the Minister of Internatiomal
Trade be pleased to state:

(a) whether the Enforcement Police
have recently raided some big busi-
ness houses in Calcutta on suspicion of
violations of the Forward Contracts
(Regulation) Act;

(b) if so, the particulars of the
firms involved;
(¢) the nature of the allegations

against them; and

(d) the action Government propose
to take in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) Messrs, Madanlal Jhunjhunwala,
Shri Bishvanath Jhunjhunwala and
Messrs. Lohia Sultania.

(¢) These firms were afeged to
have entered into forward contracts in
contravention of the provisions of the
f‘:ﬁr;rard Contracts (Regulation) Act,

(d) The matter is under investiga-
tion by the Calcutta Police.

Shri Indrajit Gupta: May I know,
in these cases, what are the commodi-
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ties involved in which these forward
contracts were illegally entered into?

Shri Manubhai Shah: In the first
two cases they have entered into
what is called “dubba” contract—
that is a contract outside the
ring of recognised associations. It is
a highly illegal practice for some
firms to form a ring of their own. In
the third case they entered into a
“kerb” contract. In that case, on the
pavement of the ring they manipu-
late the prices which affect very

speculatively the prices inside the
ring.
Shri Indrajit Gupta: I wanted to

know what are the commodities.

Shri Manubhai Shah: Groundnut in
one case and vegetable oil and cot-
ton in another.

Shri Tyagi: Which was the com-
modity Shri Lohia was dealing with?

o TR AAFT Ffgan : 7R AR
S AETIST, 9 GEATAAT § qeartaar |

Shri Indrajit Gupta: Have Govern-
ment any information to the effect
that forward contracts in jute and jute
products are entered into with foreign
customers and this practice is going
on on a widespread scale now in Cal-
cutta through “dubba” and pavement
dealers; if so, may I know whether
any steps are being taken to investi-
gate and find out the truth?

Shri Manubhai Shah: So far, no
jute “dubba” contracts have come to
our notice. Messrs. Lohia Sultania
were dealing in cotton and oilseeds.
We will always keep in mind all
these matters.

o T AANER AMfga: ¥ a@ &
Afgar § 1 T wifer gae 43 g &
AR gearfar fgar S 3 U

Shri Bhagwat Jha Azad: Since the
raid has been made, may I know whe-
ther any precautions have been taken
to take into custody the relevant
papers and, if so, at what stage the in-
vestigation of the case at present is?
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Shri Manubhai Shah: Being a sub
judice matter I would caution a little
patience, because the very process of
the law will be hampered.

Mr. Speaker: At what stage is it?

Shri Manubhai Shah: It is under
investigation. I do not think it should
be disclosed here.

= far ATy ;@ et &
faefasr & fRY smedt Y i
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Manufacture of Tractors

1
Shri P, K. Deo:

*7190. Shri Bhagwat Jha Azad:
Shri Vishram Prasad:
Shri Bade:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether 19 firms have been
given licences for the manufacture of
tractors;

(b) if so, the names of the firms and
when they are scheduled to produce;

(c) progress made
manufacture; and

so far in their

(d) when the Indian tractors will be
marketable and at what price?

The Deputy Minister in the Ministry
of Steel and Heavy Industries (Shri
P. C. Sethi): (a) to (d). A statement
is laid on the Table of the House.
[Placed in the Library, See No. LT-
1790/63].

Shri P. K. Deo: From ‘the state-
ment we find that there has been no
assessment made of the annual re-
quirement of tractors in this country.
May I know how far these licences
are going to fulfil our requirements
when they go into full production?
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Shri P. C, Sethi: With regard to the
assessment, the Planning Commission
had made an assessment of the re-
quirements of tractors. It was about
10,000 per annum for the Third Plan
period. Action is being taken now.
We have in all licensed capacity for
9,000 and further licences for 3,000 are
being considered.

Shri P, K. Deo: No. 4 in the list is
shown as Messrs. Mahindra and
Mahindra. No mention has been made
of the type of tractors they are going
to manufacture and whether all the
components would be made in this
country.

Shri P. C. Sethi: It is the Interna-
tional Harvester type of tractors that
they are going to make.

Shri P. K. Deo: I want to know
whether all the components would be
made in this country?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): It
will not be possible, even at the very
outset, to make all the components.
Therefore, they always have a phased
programme. Nowadays we insist that
they should start with 80 per cent in-
digenous content,

Shri Bhagwat Jha Azad: May 1
know when the licence for the manu-
facture of power-tillers was given to
these firms and whether they have in-
dicated by when it would be possible
for them to produce the guantities of
tractors mentioned in the statement?

Shri P. C. Sethi: The :icence for
the power-tiller to the East Asiatic
Company was given in the year 1960.
They are likely to go into production
shortly.

Shri Bhagwat Jha Azad: We want
to know when they are likely to go
into production. They were given the
licence in 1960 and this is the third
year since.

Shri C. Subramaniam: Some of the
collaborations which they tried to
negotiate fell through but finally they
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have entered into a collaboration now.
It is expected to go into production
early in 1964.

Shri Vishram Prasad: In the state-
ment it is said that there are several
tractors whose prices are Rs. 11,000]-,
Rs. 14,850|- and Rs, 15,750|-. Then it
is said that some firms are licensed to
manufacture small tractors and their
number is given as 24,000 and 3,000
but their prices are not given. What
will be the prices of these tractors and
will they be within the reach of the
smal] cultivators holding less than ten
acres of land?

Shri C. Subramaniam: They have
not yet gone into production. As soon
ag they go into production, we will be
able to fix the prices also.

Shri Bade: In the statement it is
said that these PT tractors are small
tractors and that these companies
have not begun the production at all
When will they start production and
what will be their price?

Shri C. Subramaniam: I thought, 1
just now gave the answer to it.

Shri Bade: When will they start
production? The licence was given to
them in 1960 or 1961.

Mr. Speaker: He has answered that.

Shri Bade: He has only said that
they have not started production.
When will they start production?

Mr, Speaker: That question was ask-
ed and answered. Probably the hLon.
Member was not attentive. He is only
looking to the statement and not to the
answer that has been given just now.

Shri Bhagwat Jha Azad: He has said
that it will start production in 1964.

Shri Bade: I am sorry.

Mr. Speaker: When he has to feel
sorry, why should he insist that it has
not been answered? When I am tel-
ling him again and again that it has
been answered, he has been arguing
that it has not been answered.
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Iron Ore Price

*792. Shri H. C. Soy:
Minister of International
pleased to state:

Will the
Trade be

(a) whether there is a proposal to
revise the price of iron ore;

(b) whether the mine-owners, spe-
cially in Bihar, have represented
against the downward revision of the
iron ore price; and

(c) if so, the action Government
propose to take in the matter?

The Minister of Intermational Trade
(Shri Manubhai Shah): (a) to (c).
The prices of iron ore for export are
settled by the State Trading Corpora-
tion in negotiation with the mine-
owners, keeping in view our costs of
mining and the prices in the world
market. The only negotiations left
now to be finalised and which are at
present taking place are with mine
owners in the Barajamda Sector which
comprises mines in Bihar and Orissa.
S.T.C. as well as the mine >wners have
put forward their respective view
points and we have every hope that as
a result of these negotiations a mutu-
ally satisfactory agreement will be
reached very soon.
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Shri Daji: How does the quality of
iron ore in these mines compare with
the other iron ore and what is the
proposal of the STC and what ig the
counter-proposal of the owners?

Shri Manubhaj Shah: There are so
many details and points of price diffe-
rence and I do not think I should bur-
den the House with them. As far as
the quality is concerned, the quality is
such as is acceptable to the buyers
abroad. Quality varies from mine to
mine. Regarding the price differences,
they are on various points, like, irans-
port, cost of mining, loading and all
the charges. I would not like to dis-
close that part.

Shri Bhagwat Jha Azad: The hon.
Minister said that a represextation has
been received. I would like to know
-what consideration has beeun given to
the points made by the mine-owners
that compared to Orissa they are get-
ting less and they are unremunerative
because of competitive production and
that there are several difficuities like
the transport costs by which they are
very much handicapped?

Shri Manubhai Shah: As the House
is aware, these are not new contracts.
For the last 9 years, since we started
with small exports and aow rising to a
large quantity, the costs were known.
Now, when the world prices have de-
pressed, they have to ask for more.
When we are not able even to make
both ends meet, it is impossible, There-
fore, the difference is there. It is not
as if a new price structure is being
evolved. It is true that the feeling of
the Utkal Corporation people is that
they are not being given the same
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price as is in the case of Bihar. We
have asked them to give the reascns.
That is being examined. We have an
open mind and we feel tha‘ a decision
will be reached very soon.

Shri Shashi Ranjan: May I know
if the Government is willing to have a
uniform price for the ores at the pit-
head and pay for the cartage extra?

Shri Manubhai Shah: That is not
possible because the rates are different,
the landing is different and all that.
But we must see to it that everybody
is made to get something which is
worthwhile.

Shri Ranga: Is anything bcing done
to reduce the margin of profit or com-
mission, whatever it is, that the S.T.C.
is charging and also to prov:.de a sufi-
cient number of railway wagons in-
stead of obliging these producers to
have to transport it by lorries which is
much more costly and, therefore, their
margin of profit is less?

Shri Manubhai Shah: As far as the
first part of the question is concerned,
I can assure the hon. Member that we
want exports and not the profits for
the STC. So, to the extent we can
make both ends meet, we try to satisfy
the miners. I will also warn the
miners, as I have done before, that un-
less they reduce the cost of production
and have modernisation, and nct eat
away the profits themselves, they will
also be in difficulty. Regaicding the
second part of the question, there is a
Rs. 250 crore expansion programme for
railways, coal development and for
all types of transport so far as iron
or is concerned. It is bound to take
some time. In the meantime, they
have to use the lorries.

Shrimati Renu Chakravartty: There
are no roads also.

Shri Manubhai Shah: They are all
a part of the whole programme. That
includes roads also,

o T WART AMfgar : g
Tores (WA 9X) W FET B
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Shrimati Savitri Nigam: May 1
know whether the mine-owners have
presented some plan for modernisation
in order to reduce the cost of produc-
tion and, if so, what is the view of the
Government regarding that?

Shri Manubhai Shah: Collectively,
they have not presented any moderni-
sation scheme. But recently, as the
House is aware, we have allowed them
10 per cent of their export earnings to
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be utilised for importing machinery
and equipment for modernisation.

Export of Handicrafts

_i.
793, S Slu-i. Pottekkatt:
1 Shri A. V. Raghavan:

Will the Minister of Industry be
pleased to state:

(a) whether it is a fact that there
is a fall in export of handicrafts dur-
ing the past two Yyears;

(b) if so, the reasons therefor; and

(c) the steps Government
taken to improve the situation?

have

The Minister of Industry (Shri
Kanungo): (a) and (b). No, Si1, On
the other hand, exports of handicrafts
have increased during the last {wo
years.

(c) The various steps taken to pro-
mote export of handicrafts are provi-
sion for import of essential raw-mate-
rials against export of handicrafts un-
der the Incentive Schemes, supply of
imported raw-materials from ready
stocks, grant of credit facilities on easy
terms against export orders, display
and publicity in  foreign.countries,
participation in Internationa] Trade
Fairs and Exhibitions, assistance for
market surveys abroad, organisation
of exporters associations etc.

Shri Pottekkatt: May I know whe-
ther it is possible to introduce quality
mark of handicrafts through inspection
depots and analytical laboratories?

Shri Kanungo: It is very difficult
because each item of product ceases
to be a handicraft if it js mass-pro-
duced

Shri Pottekkatt: In view of the fact
that the Kathakali dance is becoming
very popular abroad, may I know
what steps are being taken to manu-
facture toys in Kathakali dance poses
and costumes for sales abroad?

Shri Kanungo: I could not follow
the question.
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Shri Pottekkatt: In view of the

fact that the Kathakali dance js becom-
ing very popular abroad .

Shri Kanungo: I do not know about
the dance being popular.

Mr. Speaker: He is referring to toys
depicting Kathakali dance,

Shri Kanungo: The toys made of
Kathakali figures are getting popular
in Delhi. I do not know how far they
are popular elsewhere.

=t §T oET & I A
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Shri Indrajit Gupta: Which are the
principal countries to which the ex-
ports of these handicrafts have shown
a big increase, and how is the selling
price in those countries fixed in rela-
tion to the price at which these handi-
crafts are purchased by the exporting
agencies?

The Minister of International Trade
(Shri Manubhai Shah): The highest
increase has been in the United States,
angd last year, the exports of handi-
crafts have increased by about Rs. 2
crores. The largest single item which
has contributed to the increase is art
metalware; and next to that come the
Zari goods from Banaras.

Mr, Speaker: He wants
how the prices compare.

to know

Shri Manubhai Shah: These are all
fancy articles. There are no compara-
tive prices.

Shri Indrajit Gupta: I want to know
how the export price is related to the
price at which they are obtained here
by the exporting agencies.
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Shri Manubhai Shah: In that res-
pect, I can say that on their own the
nandicrafts are not able to move. So,
we are giving them some export assis-
tance to the extent of giving them raw
materials which the need at interna-
tional prices. The price will vary
from place to place. It is certain that
a price difference to the extent of
about 10 to 35 per cent will be there.

Shri K. C. Pant: Have any com-
plaints been received that the quality
of the goods ultimately exported com-
pares unfavourably with the samples,
and 1f so, what has Government done
to improve matters in this regard?

Shri Manubhai Shah: There have
been some complaints, but I must cau-
tion against any excessive assumption
of defect in the quality or the stand-
ards. As the House is aware, we are
bringing in under the quality control
Act a pre-shipment inspection scheme
for handicrafts. But the handicrafts
are the least vulnerabie to quality con-
trol because they are really man-made
and custom-built articles and not
mass-produced articles. To the extent
possible, the inspection wil] be done.

Shri D. C. Sharma: Is it not a fact
that in the matter of the export of
handicrafts, some States get preferen-
tial treatment whereas other States are
neglected, and if so, may I know what
is being done to spread the advantages
of export over all the States accord-
ing to their own production?

Shri Manubhai Shah: I am surpris-
ed at this question, because there is
no question of our initiating exports.
The goods are sold by the manufactu-
rers themselves, and whichever State
nas the tradition of a particular handi-
craft exports that particular item; for
example, Banarag is famous for saris;
enamelware and Nirmalware are avail-
able in Hyderabad, art metalware is
available in Salem, Coimbatore, Tiru-
chirappalli, and pearls and synthetic,
stones and diamonds are available in
Cambay, Jaipur and so on; it all de-
pends upon the historical tradition.
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Shrimati Lakshmikanthamma: Do
Government propose to arrange exhl~
bitions in handicrafts also outside,
such as was arranged in Moscow re-
cently?
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Shri Manubhai Shah: This is a very
nice suggestion, and we have been
toying with that idea. But we have
so many things to do that perhaps it
will take a little time to organise such
an exhibition which can be taken to
all parts of the world.
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Dr. Sarojini Mahishi: What are the

incentives given to trainees trained in
vocational schools sponsored by the
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All India Handicrafts Board for manu-
facturing handicraft articles as they
themselves are not able to organise
such manufacture?

Shri Kanungo: State Governments
provide them with incentives for
starting production on their own, and
the Handicrafts Board with State Gov-
ernment assistance also set up train-
ing-cum production centres,

Production of Paper and Boards

*794. Shri Yashpal Singh: Will the
Minister of Industry be pleased to
state:

(a) whether it is a fact that the pro-
duction of paper and boards in our
country has not been able to catch up
with the demand resulting in acute
shortage of certain varieties, particu-
larly copy books for students; and

(b) if so, the steps contemplated to
ease the situation?

The Minister of Industry (Shri
Kanungo): (a) and (b). A statement
is placed on the Table of the House.

STATEMENT

(a) Yes, Sir. The production of
paper has not kept pace with the in-
crease in demand. It is, however, not
correct to say that there is acute short-
age of certain varieties of paper in the
~ountry at present.

(b) (I) The following steps have
heen taken to ease the situation:—

(i) Supplies to various consumers
have been rationalised on the
basis of the 1961 level of sup-
plies after making suitable ad-
justments in cases where new
mills have started to cater to
markets which were pre-
viously catered to by the older
mills.

(ii) An Ad-hoc Committee consis-
ting of representatives of
manufacturers, traders, consu-
mers and Government Depart-
ments concerned has been set
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up to review the demand and

supply position of paper from
time to time.

(iii) The -gift of 10,000 tons of
printing paper received during
each of the years 1962-63 and
1963-64 from Sweden and
Australia under the UNESCO
Programme of Assistance to
S.E. Asian countries has been
distributed to the State Gov-
ernments for printing nationa-
lised text-books,

II. Government are actively consi-
dering a scheme to step up the pro-
duction of paper during the Third
Plan period by providing necessary
balancing equipment to the existing
paper millg in order to reduce the gap
between demand and supply.
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Shri Kapur Singh: What steps, if
any, are Government taking to pro-
duce more and better quality paper
and boards?

7198

Shri Kanungo: Indian paper is of
fairly good quality. But we are more
concerned with quantity than quality.

Shrimati Renu Chakravartty: Has
the baggasse factory set up in Assam
gone into production? Also, is the
total capacity of all the other mills
going to be permitted to be expandea
in other directions, as for instance, in
NEPA, for this type of work?

Shri Kanungo: The NEPA expan-
sion programme is under way. I am
not aware of any newsprint production
in the bagasse plant in Assam. The
point is that the essentia] raw mate-
rial which is needed, namely, bamboo,
is in short supply. Therefore, we are
trying to find out other raw materials
for paper manufacture.
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St T W AR ¥ ag g
f frgs &1 @l & 9 99 v faew
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Shrimati Savitri Nigam: Keeping
in view the great hardship people are
suffering because of scarcity of paper,

are new licences for import going to
be granted?
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Shri Kanungo: No, Sir.
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Drug Industry

*795. Shri H. N. Mukerjee: Will
the Minister of Industry be pleased
to state:

(a) the total working capital,
indigenous and foreign invested at
present in the drug industry; and

(b) the amount of profits earned
by Indian and foreign capital in the
drug industry during the last five
years?

The Minister of Industry (Shri
Kanungo): (a) and (b). Such infor-
mation and statistics are not main-
tained.

Shri H. N. Mukerjee: In view of
the fact that there are certain foreign
interests working in collaboration
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perhaps with Indian interests in the
drug industry, may I know why it is
that Government does not keep a
check, so that at least in regard to
profits and in regard to the pricing
of their products there can be some
sort of control practised by the
administration?

Shri Kanungo: The pricing of their
products is always kept in view. The
question was about the foreign invest-
ment and all that. I have not got
accurate figures because we do not
keep these statistics, but roughly in
the drug trade which is expanding
very much, the foreign investment
element would be round about one-
sixth, not more than that.

Shri H. N. Mukerjee: In part (b)
of the question I had asked about the
amount of profits only in order to
find out the proportion between the
investment and the profit, so that the
country could know what exactly the
position was. May I know if Govern-
ment keeps a check on that because
the products of these drug industries
are usually very highly overpriced?

Shri Kanungo: They are not over-
priced, because the prices are sub-
ject to review every three months.

Dr. U. Misra: Is Government aware
that because of the low investment
required for the drug industry, there
is a multiplicity of factories and a
multiplicity of the same products
confusing the medical profession and
making control difficult; if so, what
steps are being taken to curb this
multiplicity of the products and to
keep only the pharmaceutical names?

Shri Kanungo: Formulation may
require low capital, but manufacture
of basic chemicals is very expensive
and requires heavy investment. We
are concentrating upon manufacture
of primary and secondary ingredients
in the private and the public sectors.
As for reducing the number of for-
mulations in the market, 1 think the
Drug Controller should look after it.
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Shri Thirumala Rao: Are Govern-
ment aware of the fact that a great
part of the drug industry is in the
hands of foreign interests in India
like the British, Swiss, German and
American?

Shri Kanungo: I have already said
that roughly foreign investment is
not more than one-sixth.

Shrimati Renu Chakravartty: May
I know why it is that Government
does not maintain the statistics in a
planned economy where drugs are
one of the basic esssential of life,
whose prices are going up beyond the
reach of the ordinary person?

Shri Kanungo: The statistics refer-
red to are in regard to investment.
We have got the statistics about pro-
duction and all that.

Shrimati Renu Chakravartty: 1
have asked about these two very
specific items, investments and pro-
fits. These are very important com-
ponents in pricing and in correlating
whether there has been an overpric-
ing of the products. May I know why
Government does not keep strict
statistics regarding these items of an
industry which is so basic in nature?

Shri Kanungo:
about foreign investment.
got the total investment.

The question was
We have

Shrimati Renu Chakravartty:
question has been evaded.

The

Mr. Speaker: The question is,
though it is being argued, why statis-
tics are not kept about foreign invest-
ment so that an idea might be got
whether in relation to the investment
the profits that are made are more
than commensurate.

Shri Kanungo: The Reserve Bank
and the Government have occasional
studies of investment limited to cer-
tain spheres, but as far as the drug
companies are concerned, we have not
had any special study.
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Shri Bhagwat Jha Azad: When
Government keeps certain things in
regard to other industries, the statis-
tics which are so vital for these
investments are not kept by the Gov-
ernment. He has not replied to the
question. (Interruption).

Mr. Speaker: Order, order. It may
be bad. The information that the
Government has given is that they
do not keep them. What further can
be done? Information can be asked.
If the Government has failed in that,
a discussion might be had or some-
thing else might be done. When they
say they have no information what
further can be asked for?

Shri Ranga:
mation?

Have they no infor-

Mr. Speaker: They have no infor-
mation. They are not keeping the
statistics at all. (Interruption). That
is my difficulty.

Shri Bade: May I know whether
the Government intends to keep such
things now, and whether they can
assure the Parliament?

Mr. Speaker: The question is

whether the Government have any
intention of having these statistics
now. So much anxiety has been

expressed in this House.

Shri Kanungo:
undertake a study.

Certainly we will

Imported Articles

*796. Shri Jashvant Mehta: Will
the Minister of International Trade
be pleased to state:

(a) whether it is a fact that on the
1st September, 1963 Government
revised calculation of tariff values on
imported articles which are assessed
to duties according to tariff value;
and

(b) the estimated loss of revenue
to the Government due to this revi-
sion?
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The Minister of International Trade
<Shri Manubhai Shah): (a) Yes, Sir.

(b) According to a rough estimate
there will be a loss of Rs. 2.23 crores
in basic customs duties during seven
months from 1st September, 1963 to
31st March, 1964, on account of revi-
sion of tariff values. This excludes
likely loss in respect of mineral oils
falling under item 27(3), IC.T., and
furnace oil falling under item 27(7),
I.C.T,, for which it has not been yet
possible to make a proper estimate.

Shri Jashvant Mehta: May I know
what are the guiding principles and
reasons for revising the tariff values?

Shri Manubhai Shah: As the House
iz aware, I had brought a Bill before
the Lok Sabha in October, 1962, and
we amended the Sea Customs Act of
1878, to the effect that in future the
bhasis of tariff must be the c.if. value
and not the ruling market prices,
because it was inflationary. We want-
ed to deflate the prices of these
<commodities.
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Scientific costing in Steel Plamts

+

797, [ Shri Morarka:
7\ Shri Ravindra Varma:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether the system of scientific
costing has been introduced in the
steel plants to determine the cost of
various products;

(b) if not, when it is likely to be
introduced; and

(c) the current method of cost

computation?

The Deputy Minister in the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) Yes, Sir.

(b) Does not arise.

(c) The method of cost computation
is similar to the method advocated
by the British Iron and Steel Federa.
tion ang compares with the methods
followed by other manufacturing
units in the country.

Shri Morarka: May I know what
are the items in which the cost of
production is more than the selling
price of steel?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):;
[ am sorry I do not have the item-
wise price under the selling price,
but if the hon. Member is interested,
he may put a separate question.

Shri Morarka: May I know in which
steel plant the cost of production is

comparatively the lowest and most
economical?
Shri C. Subramaniam: It depends

upon each item, but if you take the
common item of ingot, I think Durga-
pur now produces at the lowest cost.

Shri Ravindra Varma: May I know
whether in the present methods of
cost computation, elements like
depreciation, development rebate and
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interest on loans, etc., are taken into

consideration and, if so, to what
extent?
Shri C. Subramaniam: That is a

constant factor. What we calculate
here is the production cost in the
factory.

Shri K. C. Pant: May I know how
the expenditure of the Central Office
of the Hindustan Steel, Ltd., is
apportioned between the different
steel plants and whether it is distri-

buted equally or pro rata on the
basis of production?

Shri C. Subramaniam: 1 think it is
being distributed pro rata, but now

what we are calculating is the cost
of production,—not the other over-
head costs, but what it costs in the
factory to produce these things.

Printing of Ballot Papers

*798. Shri P. K. Deo: Will the
Minister of Law be pleased to state:

(a) whether the printing of ballot
papers in the Central Government
security press has been discontinued;

(b) if so, since when and the
reasons therefor; and

(c) where the ballot
now printed?

papers are

The Deputy Minister in the Minis-
try of Law (Shri Bibudhendra
Mishra): (a) Yes, Sir.

(b) It was discontinued in 1959,
when it was decided to adopt the
‘marking system’ of voting practically
throughout the country and to give
up the old balloting system.

(c) Ballot papers are now printed
in the State Government printing
presses.

Shri P. K. Deo: In view of the large
number of complaints that we have
received regarding the mischief being
played in tampering with ballot boxes
and having counterfeit ballot papers,
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is it not desirable that these ballot
papers are printed in the security
press?

Shri Bibudhendra Mishra: We have
not received any complaints regard-
ing the printing of ballot papers. It
will be realised that the difficulty is,
formerly when the balloting system
was there, all the ballot papers were
printed in the Government Press at
Nasik. After this marking system has
been introduced in consultation with
the different political parties, the
difficulty is that the name and the
symbol have to be there on the ballot
paper. Therefore, the printing cannot
start until the date of the withdrawal.
Between the date of withdrawal and
the date of polling, it is hardly three
or four weeks. $So, it will be very
difficult to first print them at Nasik
and despatch them throughout the
country. That is why it has been
given to the State Government presses.

Shri P. K. Deo: In view of the
anxiety expressed by everybody that
the elections should be free and fair,
is it not desirable that the Govern-
ment should reconsider it and have
the printing in a more secure place?

Mr. Speaker: That is a suggestion.
Prof. Ranga.

Prof, Ranga: Has it ever been con-
sidered, or if not, would they be pre-
pared to consider it now that the
printing and distribution of these
things would be placed completely
under the charge of the Election
Commission and not the local Gov-
ernments, and once the printing is
over, there would be no possibility
for any other authority to print any
more for any mischief?

Shri Bibudhendra Mishra: The
printing and distribution is always in
charge of the Election Commission. It
is their task and whether it is printed
at Nasik or somewhere else in the
State Government press, it does not
make any difference so far as the
responsibility of the Election Commis-
sion is concerned.
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Shri U. M. Trivedi: In view of the
fact that several duplicate ballot
papers were traced in Delhi, Srinagar
and Jammu, does the Government
now want to go back to the oid sys-
tem of getting them printed not at
one security press but other security
presses also which the Government
has got, to prevent this duplication of
ballot papers and to prevent the
recurrence of this mischief which has
been brought to the notice of Gov-
ernment?

Shri Bibudhendra Mishra: I have
no knowledge of any complaint
regarding duplication. Even if it is
printed at State Government presses,
the Election Commission sends its
officers to keep a watch there. They
look to the printing and there is
security arrangement in the State
Government Presses also while the
printing is in progress. So, all that
is possible is done by the Election
Commission in cooperation with the
State Governments.

Shri Surendranath Dwivedy: Can
the Government tell the House that
the steps taken in the State Govern-
ment Presses are adequate to prevent
duplication of these ballot papers,
even after it was taken by the Elec-
tion Commission?

Shri Bibudhendra Mishra: Yes, Sir.

Shri Ranga: May I know if the
Election Commission has any officers
independently of the Government,
whose duty it is to supervise the print-
ing and distribution of these things
from the start to the finish?

Shri Bibudhendra Mishra: Some-
times the Election Commission send
their own officers. When the print-
ing is in progress, Election Commis-
sion at times send their officers. It
is very difficult, because they have
to maintain a very huge staff. They
have to do it in collaboration witn
the Stiate Government, but the res-
ponsibility is with the Election Com-
mission.

Shri Ranga: The responsibility is
theirs means, whose?
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Shri Bibudhendra Mishra: Election
_ petition in Aligarh on the basis of
what?

Mr. Speaker: Duplicate papers.
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Shri Bibudhendra Mishra: I have no
knowledge about any election case at
Aligarh. But there is one election
case; as a matter of fact, one election
has been declared void in Uttar
Pradesh.
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Shri Bibudhendra Mishra: There
was oniy one case in Uttar Pradesh.
The election of one of the returned
candidates has been declared void on
the ground that the name of another
candidate was wrongly printed on
the baliot paper. So far as our know-
ledge goes, I know of on one case.
and the attention of the State Gov-
ernment has been drawn to it.
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SHORT NOTICE QUESTIONS
12 hrs.

Shooting Ranges

+
Shri Karni Singhji:
Shri Fatehsinhrao Gaekwad:
S.N. | Shri Dhuleshwar Mecna:
. No. | Shri Lalit Sen:
-*12. ) Shri Manabendra Shah:
Shri N. R. Laskar:
Shri Igbal Singh:
LShri Surjit Singh Majithia:

Will the Minister of Works, Housing
and Rehabilitation be pleased to state
the reasons as to why the sanction
for the National Rifle Association of
India’s shooting ranges has been held
up for such a long time?

The Deputy Minister in the Mm.ls-
try of Works Housing and Rehabili-
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tation (Shri P. S. Naskar): In Sep-
tember, 1962, Government issued
sanction for the use of 95.7 acres of
land on the Upper Ridge Road, New
Delhi, ag open ranges by the National
Rifle Association of India on a tem-
porary lease for one vear. with the
stipulation that no structure of any
kind, temporary or permanent, would
be permitted on the land. The Assoe
ciation made payment and took pos-
seision 1of the lanqd in November.
1962. In July, 1963 the Association
sent to the Land and Development
Officer copies of the construction
plans which they had submitted ¢
the Municipal Corporation of Delhi
and sought his permission to put up
certain constructions including club
house, sheds etc. on the land. The
land in question is shown as green
in the Delhi Master Flan and no
condtruction thereon can be made
without the specific approval of the
Delhi Development Authority. A re-
ference has, therefore, been made to
that Authority, and the matter will
be decided on getting their recom-
mendations.

Shri Karni Singhji: In view of the
fact that building of a National
Range will include construction  of
ranges and buildings, how far is it
correct to raise objections and sug-
gest a revision of the agreement after
the National Rifle Association of
India has taken possession of the land
ang has been asked to pay Rs. 4,4307

Mr. Speaker: The hon. Member is
entering into arguments.

Shri P. S. Naskar: In the original
letter giving the sanction for the use
of land there was a stipulation that
construction of some kind would be
permitteq there. At that time the
Delthj Master Plan was not there.
After the Delhj Master Plan came
into existence, we had ‘o consult the
proper authorities. This  area has
been declared as «green” and before
the Association is permitted to make
certain constructions we have to take
the approval of the Delhi Develop-
ment Authority. For yoor informa-
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tion, Sir, I may say that it the House
so desires we can have a meeting of
all the authorities, the Gov-
ernment representatives and the re-
presentatives of the  Association to
expedite the matter.

Shri Karni Singhji: In the present
emergency, is it correct that due to
technicalities between one depart-
ment and another such an important
scheme which plans to train two mil-
lion people be held up?

Mr. Speaker: The hon. Minister
proposes to call g meeting of all the
authorities concerned to expedite the
matter. I think that should satisfy
the hon. Member.

Shri Karnj Singhji: We raised this
question sometime ago ang even
wrote to the hon. Prime Minister.

Mr. Speaker: The hon. Minister
has said that he would call the re-
presentatives of all those who are
interested as well as the authorities
ang see that the matter is expedited.

Shri H. N. Mukerjee: In view of
certain questions of principle being
involved, I think, we are entitled to
know from Government why in the
time of emergency, when almost all
things are done by extra-ordinary
methods of expedition accordance of
permission to this kind of thing is
withhelg for a variety of reasons
which are now sought to be smoothed
over perhaps because of ntervention
of the hon. Prime Minister by a sug-
gested conference of different parties.

The Minister of Works, Housing and
Rehabilitation (Shri Mehr Chand
Khannma): I am sorry to say that the
reply given has been completely mis-
understood. At one time it was de-
sired that a very small portion of
land should be given. Then ultimate-
ly it went up to 97 or 100 acres.
When this question came up the
question of a temporary lease as also
of a permanent lease was gone into.
It was then suggested that land may
be given for a temporary period of

-y
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one year. We accept all that. What
we are trying to do is that if Delhi
is to be developed in -accordance
with the Master Plan anq big areas
which have been declareq as green
h;ve to be built upo, then the autho-
rities concerned hag to be consulted.
That authority happens to be the
Ministry of Health. I want to assure
t'he House that I would like to go
into this question again along with
the Ministry of Health the members
of the Association and the Chiet
Commissioner, Delhi, and see that the
decision is expedited. But even if
we wanted to do away with the con-
ditions laiq down in the Master Plan,
we have to take all those things into
consideration. I am prepared to take
it up within a month or so. I do not
want to delay the matter any longer.
But I do not want to give an assur-
ance to the House that after we have
considered the matter we will infr-
inge the important factors of the
Master Plan. All that has been ex-
amined, but I will deal with this
matter as sympathetically as possible
in view of the emergency and the
desirability of having a rifle range.

Minor Irrigation Schemes

*S.N. Q. No. 13. Shri Basappa: Will
the Minister of Food and Agriculture
be pleased to state:

(a) whether Government are
aware of the fact that in many of
the States, including Mysore, minor
irrigation schemes have been held up
due to lack of additional funds;

(b) whether he has received any
communication from the Chief Minis-
ter of Mysore in this respect; and

(¢) if so, the steps taken in the
matter?

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): (a) Outlay already
agreed to during the current year for
minor irrigation schemes is more than
the actual expenditure incurred by
the State Govcrnments in 1961-62
and the anticiputed outlay in 1962-63.
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As such no minor irrigation schemes
should have been held up due to lack
of funds. The question of allocating
additional funds with a view to
enabling the State Governments to
take up additional minor irrigation
schemes for the purpose of increas-
ing the Third Plap target under
Minor Irrigation during the remain-
ing years of the Third Plan hae how-
ever, been under consideration for
some time. It has since been decided
to allocate a sum of Rs. 15.55 crores
to various States during the current
vear.

(b) & (c). Communicalion was
received from the Chief Minister,
Mysore, in this respect towards the
end of August and fe wag informed
that necessary sanction of additional
funds would be issued as soon as a
decision was reached in the matter.

Shri Basappa: May I know the
amount sanctioned anq the amount
spent so far in Mysore State on minor
irrigation? May I also know whether
they have asked for further amounts
for the rest of the Third Plan Period
and, if so how much?

Shri A. M. Thomas: As far as
Mysore State 1is concerned, the
amount provided in the Third Plan
is Rs. 16 crores. Taking into account
the additional amount that we are
going to sanction for the current year,
Mysore will be spending in the first
three years of the Plan more than
Rs. 16 crores. It will be spending
about Rs. 16,60,000. The Mysore
Government has asked for additional
allotment of Rs. 7 crores and odd for
the current year. Taking all the
circumstances into consideration we
have made an additional! provision of
Rs. 2 crores for the current year and
the sanction is also under issue.

Shri Basappa: Have they asked
and, if so, is any foreign exchange
also belng asked for and sanctioned?
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Shri A. M. Thomas: We have
strongly recommendeq that to the
Finance.
Shrimati Savitri Nigam: What

would be the criteria for distribution
of this additional allotment of Rs. 18
crores? Will it be on demand basis
or on the basis of the pressure put?

Shri A. M. Thomas:
based on the performance of each
State. For example, Mysore as 1
have stated, in the first three years
of the Plan will be exhausting the
entire allotment in the Third Plan.
So, Mysore deserves io get additional
allotment. So also in a State like
Andhra Pradesh where also perhaps
they will be exhausting the entire
allotment of three or three and a halt
years of the Plan. Such States will
get additional allotment. There is no
question of any pressure.

It is mainly

Shri Shivaji Rao S. Deshmukh:
Which State in the Republic exceeds
the amount of Rs. 24 crores allotted
to Mysare in the field of minor irri-
gation? Ts it a fact that the increase
that has been contemplated as stated
by the hon. Minister on the basis of
last year’s actual utilisation andq this
year's anticipated expenditure ex-
ceeds the amount by 40 per cent?

Mr. Speaker: So long a question!
Supplimentaries should not be so
long.

Shri Shivaiji Rao S. Deshmukh: 1
think it is short.

Shri A. M. Thomas: I have ex-
plained the position with regard to
Mysore. If the hon. Member wants
to know the position about the State
of Maharashtra, then I may say that
with regarq to Maharashtra we are
giving an additional allotment of
funds to the tune of Rs. 100 lakhs in
the current year over ang above the
amount of Rs. 550 lakhs provided in
the current Budget.

Mr. Speaker: Shri Bhagwat Jha
Azad.
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Shri Shivaji Rao S. Deshmukh: My
question has not been answered.

Mr. Speaker: I will see if I can
give him another opportunity. 1
have already called Sari Bhagwat

Jha Azad.

Shri Bhagwat Jha Azad: If the
Government propose to give an
additional allotment of funds to
States like Maharashtra and other
States who have exceeded their
allotted quota, do the Government

also propose to give concession to
such States who have not been able
to use the Central grant due to their
not being able to provide the match-
ing grant from their own resources?

Shri A. M. Thomas: Of course, the
normal condition is that it should
come within the State ceiling. But
all the same, as far as minor irriga-
tion works are concerned, in the
case of States which have shown
better performance, we are even
prepared to make additional resources

available to them over and above
the State ceiling.
Dr. L. M. Singhvi: May I know

whether it is a fact that the minor
irrigation works in Rajasthan have
not made much headway because of
lack of funds or js it because of lack
of utilisation of funds sanctioned?
How do the Government of India
view the performance of the State of
Rajasthan?

Shri A. M. Thomas; With regard
to Rajasthan, the actual amount
spent in the first year of the Plan is
Rs. 110 lakhs ang in 1982-63 it would

be Rs. 100 lakhs. But the amount
provided in the State budget is
Re 105 lakhs. But all the same,

having regarg to the tolai minor irri-
gation works here, we have made

an additional allotment of Rs. 117
lakhs.
Mr. Speaker: Order, order. It is

not possible to follow the proceed-
ings. There is so much of noise here.
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Shri Ranga: Is it not a fact that
the States of Mysore, Maharashtra
and Andhra....

Mr. Speaker: Order, order. There
is so much of noise.

Shri Hari Vishnu Kamath: Even

the Minister of Parliamentary Affairs
himself. ... (Intermptions),

Mr. Speaker: -Order, order. Mem-
bers on this side have brought to my
notice that the newly appointed
Minister for Broadcasing is continu-
ing his process of broadcasting....

Shri Satya Narayan Sinha: It is not
broadcasting in any case,

Shri Ranga: Is it not a fact that
in the States of Mysore, Maharashtra
and Andhra agriculture is largely
dependent on tanks and wells—and
their capacity has also to develop—
and a large number of these tanks
and wells are in need of repairs and,
therefore, they have askeq for more
assistance?

Shri A. M. Thomas: It is true that
these three States which have been
mentioned by the hon. Member
deserve special attention because of
their ability to carry out the works.
We have considered all aspects of the
problem. We are giving by way of
additional allotment  this  year
Rs. 1555 crores and in fact Andhra
Pradesh hag got the first place and
it gets Rs. 283 lakhs. 1 have already
mentioneg about Maharashtra and
also about Mysore. I have personally
gone into the performance of each
State and wherever there is a possi-
bility of additional investment, we
have recommended the cases to the
Planning Commission and the Plan-
ning Commission hag favourably con-
sidered our recommendations.

Mr. Speaker: Shri Deshmukh. He
complained that his question had not
been answered.
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Shri Shivaji Rao S. Deshmukh: My
question was: how many States in
the Republic have been allotted more
than Rs. 27 crores. In the case of
Maharashtra, the figure was mention-
ed—Rs. 100 lakhs....
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Mr. Speaker:
for the present.

Let another remain

Shri Shivaji Rao S. Deshmukh: But
it has not been answered. The re-
maining portion of the question was
that 40 per cent of minor irrigation
target is contemplaed....

Mr. Speaker: That was exactly the
reason: the answer could not be given
because he had mixed up so many
questions.

Shri A. M. Thomas:
understand the purport of the hon.
Member’s question. The hon. Mem-
ber hag asked how many States have
been given more thap Rs. 27 crores.
I have got with me the figures in
respect of the amounts provided to
each State in the Plan.

I do not fully

I have already stated that as far as
the States are concerned, there is a
corresponding responsibility also on
the part of the State Government to
find the necessary matcdhing resources.
Normally, it comes within the State
ceiling, considering all aspects of
resowrces and other things. But as
tar as minor irrigation is concerned,
we are prepared to make a departure.
tance and we shall be prepared to
In the case of the States which have
shown a good performance, we shall
be prepared to give accelerateq assis-
make additional resources available.
In that way, each State is given
money. If the hon. Member wants
the break-up, I shall be prepared to
give it to him.

RE: SHORT NOTICE QUESTION
NO. 12

Shrj Hari Vishnu Kamath: On a
point of order. I did not want to
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interrupt earlier the flow of ques-
tions and answers. The Works,
Housing ang Rehabilitation Minister,
if T heard him aright, referred to the
Chief Minister of Delhi. Was it 3
slip of the tongue, or was it a case of
coming events casting their shadows
before, a hint of the shape of things
to come?

Shri Mehr Chand Khanna:
‘Chief Commissioner of Delhi’.

1 said

WRITTEN ANSWERS TO QUES-
TIONS

Export of Coffee

*786. Shri A. K. Gopalan: Will the
Minister of International Trade be
pleased to state:

(a) whether it is a fact that the
export of coffee registereq a decline
in 1962;

(b) if so, the reasons therefor; and

(c) the steps taken to step up ex-
port of Coffee?

The Minister of International Trade
(Shri Manubhai Shah): (a) and (b).
Coffee exports in 1962 were less
compared to 1961 but more than in
the preceding years. The decline in
exports in 1962 from the 1961 level
wag due to the fact that coffee pro-
duction in the 1961-62 season—out of
which, mainly, came the exports of
1962—wag of the order of only 46,000
tonnes, as against the abnormally
large crop of about 68,000 tonnes
realised in the 1960-61 seasom. The
crop in 1962-63 is better at 55,000
tonnes and, therefore, exports of
coffee are again picking up.

(c) Among the more important
steps taken to step up coffee exports
are:

(i) measures to increase ?roduc-
tion of coffee, especially ‘of
the superior, exportable varie-

-
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ties, by graat of loans to
coffee estates for intensive
and extensive cultivation, dis-
tribution of improved high-
yielding ang disease-resisting
planting material, tendering of
advice regarding control of
pests and diseases, field
demonstrations of intensive
planting techniques etc.

(ii) efforts to release more and
more of quality coffees for
export and offering in export
sales only those lots which
are duly screened and
approved by the Screening
Panel of the Coffee Board.

(iii) continuous study of the pre-
ference of the different im-
porting countries;

(iv) participation in the Trade
Fairs and Exhibitions in
foreign countries;

(v) increasing publicity = abroad
for Indian coffee by means of
films, brochures and attrac-
tive posters;

(vi) grant of suitable export pro-
mation incentives;

(vii) constitution of a separate
Sub-Council for promotion of
exports of coffee to Western
European countries.

India has also become a member of
the recently concluded International
Coffee Agreement 1962, and has been
claiming for allotment of a higher
export quota than that agreed uponm,
viz. 21,600 tonnes,

Display of Price Lists

*788. Shri G. Mohanty:
Minister of International
pleased to state:

Will the
Trade be

(a) the number of shop-keepers of
Delhi punished so far for infringe-
ment of the rule that every licensed
shop-keeper must keep the price list
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hung up in an open place of his shop;
and

(b) whether Government contem-
plate taking stricter steps to enforce
the rule?

The Minister of International Trade

(Shri Manubhaj Shah): (a) None,
Sir.
(b) So far warnings were 1ssued

to more than 275 traders. Now the
intention is to prosecute the offenders
if any of them persist in breaking the
legal regulations.

Techniques of Material Management

. Dr. L. M. Singhvi:
- l.f inghvi:
" \ Sari R. Barua:

Will the Minister of Industry be
pleaseq to state:

(a) whether any study has been
made by Government of the techni-
ques of material management
with a view to reducing costs and
expenditure on inventories in
Government departments and public
undertakings; and

(b) if so, the particulars thereof?

The Minister of Industry (Shri
Nityanang Kanungo): (a) and (b).
1. The Industry and Mining Team of
the Committee on Plan Projects has
made a number of studies at public
sector undertakings (of the Govern-
ment of India ang State Governments)
in relation to inventory control with
a view to reducing investment in
inventories, minimising obsolescence
losses and controMing idle-time
losses arising from stockouts on stores
and spares. Such studies have so far
been completed by the Team at the
following projects:

1. Hindustan Insecticides Ltd,
Delhi.
2. Government. Electric  Factory,

Bangalore.
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3. Punjab Roadways, Ambala.
4. Hindustan Cables Ltd. Rup-
narainpur.
5. Bombay State Roag Transport
Corporation.
6. Mysore Government Road

Transport Corporation.

7. Hindustan Steel Ltd.,
(a) Rourkela
(b) Durgapur

8. Hindustan Housing
New Delhi.

Factory,

9. Delhj Transport Undertaking.

‘Studies at some other Uadertakings
are in progress.

2. These studies have indicated that
there is scope for improving inventory
management in public sector projects.
Apart from creating consciousness
about the need for scientific inven-
tory control  the studies have also
resulted in reduction in inventory
investment.

Powerloom Units in Maharashtra

( Shri P. C. Borooah:
Shri M. L. Jadhav:
Shri Umanath:

| Shri P. Kunhan:

Will the Minister of International
“Trade be pleased to state:

*799.

(a) whether it is a fact that there
has been a closure of small scale
power-loom units in Maharashtra as
a result of mass raids and seizure of
power-loom cloth in Bombay and
-other weaving centres;

(b) if so, the steps proposed to be
taken for the satisfactory working of
small power-loomg ipn the country
pending the Asoka Mehta Committee’s
Report?

The Minister of International Trade
(Shri Manubhai Shah): (a) It is
understood that some powerlooms
‘have been lying idle in Maharashtra.
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(b) While Government cannot con-
done deliberate evasion of the law,
We are considering sympathetically
cases of technical or formal lapses,
pending the submission of the Power-
lcom Committee Report.

LIMA.

*800. Shri Indrajit Gupta: Will the
Minister of International Trade be
pleased to refer to the reply given to
Starred Question No. 75 on the 16th
August, 1963 and state:

(a) whether the Indian Jute Miils
Association has been conveyed to
Government its views on the recom-

mendations of the Srivastava Com-
mittee;
(b) whether it is a fact that the

Indian Jute Mills Association hag dis-
approved of many recommendations,
and if so, which are those; ang

(c) whether Governmeni have de-
cided to abolish or modify the Indian
Jute Mills Association’s Working
Time Agreement?

The Minister of International! Trade
(Shri Manubhai Shah): (a) Not yet,
Sir.

(b) Does not arise.

(¢) The Report is still under consi-
deration of Government.

Streptomycin Manufacture at Pimpri

*801. Shri H. N. Mukerjee: Will the
Minister of Industry be pleased to
state:

(a) whether large-scale manufac-
ture of streptomycin has commenced
in the Pimpri factory; and

(b) if so, since wher, and in what
quantity till now?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(Shri
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(b) Regular production of strep-
tomycin  salts .commenced from
January 1963 and upto August 1963,
20,511 kgs. of the salts were produced
and released for sale in the market.

Record in Indian Exports

802, '[ Shri Indrajit Gupta:
) ‘L Shri Bhagwat Jha Azad:

Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that Indian
exports in 1962-63 reachei a new
record;

(b) if so, whether the bulk of the
increase has been on account of tra-
ditional itemg or neyw ones; and

(c) the prospects for export in the
curreat year as compared to  the
previous year?

The Minister of Internaticna! Trade
(Shri Manubhai Shah): (a) Exports
from India during the year 1962-63
were of the order of Rs. 710 crores
(inclusive of Goa) the highest in the
last sixieen years excepling whien in
1952 due to Korean War all the
world prices of commodities had
boomed and soared up temporarily to
artificially high levels of war time
inflation for a short period of one
year.,

(b) A statement is laid on the
Table of the House. [Placed in
library, please see No. LT-1791;63].

(c) In the first seven months of
1963-64 calendar year, the total ex-
ports of India have risen to Rs. 427
crores as compared to Rs. 371 crores
in the first seven months of 1962
which indicates a rise of Rs. 56
crores. It isg difficult to estimate the
total exports for whole of the current
calendar year or the fiscal Yyear
1963-64 but it seems to be possible
that target of Rs. 745 crores fcr the
current year will be capable of being
reached.
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Baby Tractors

[ Shri P, K. Deo:
*  Shri R, Barua:

Will the Minister of Steel and
Heavy Industries be pleased to state:

803

(a) the progress made in the pro-
ject for manufacturing of baby trac-
tors in the country; and

(b) when the production is likely
to begin?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). Of the two firms licens-
ed under the Industries (Develop-
ment and Regulation) Act, 1951, for
the manufacture of power-iillers, ore
is likely to go into production some-
time in 1964. The scheme of {wo
more firms have been approved in
principle.  Licensing of additional
capacity is also under consideraticn.

Rectified Spirit

*804, Shri H. N. Mukerjee: Will the
Minister of Industry be Dpleased to
state:

(a) whether it is a fact that States
producing rectified spirit have impos-
ed a ban on its movement tc other
States in the Indian Union;

(b) whether he has been apprised
of the grievances in this regard of the
drug industry in States like West
Bengal and specially of manufacturcrs
of homoeopathic medicines; and

(c¢) the steps being taken in the
matter?

The Minister of Industry (Shri
Nityanand Kanungo): (a) No, Sir,

(b) Due to the poor sugar-cane
crop this year in North India there is
general shortage of alcohol in tne
country and Government! are aware
of the difficulties of the drugs indus-
try in West Bengal and of other con
sumers of alcohol.
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(c) All export of molasses and alco-
hol have been stopped. The mini-
mum essential requirements of all
States have been assessed in close
consultation with the State authorities
concerned and quotas of alcohol have
been fixed and placed at the disposal
of each State for allocation to their

consumers according to priorities
fixed by them,
Orissa Khadi and Village

Industries Board

2218, Shri Rama Chandra Mallick:
Will the Minister of Industry be
pleased to state the total amount given
or proposed to be given by the Khadi
and Village Industries Commissions
to the Orissa Khadi and Village In-
dustries Board for the development
of (i) Hand-made paper, (ii) Manu-
facture of cane-gur and Khandsari,
(iii) Palm gur making and other
palm products industry and (iv) Cot-
tage Match Industry during 1963-64
so far separately?

The Minister of Industry (Shri
Kanungo): The following amounts
cave been allotted for the year 1963«
64, but no payment has so far been
made:

(i) Handmade Paper--Rz. 0.65
lakhs.

(ii) Gur and Khandsari—Rs. 3-50
lakhs,

(iii) Palm Gur—Rs. 1.89 lakhs.
(iv) Cottage Match—Rs. 0.40 lakhs

Cottage Pottery Industries in Orissa

2219. Shri Rama Chandra Mallick:
Will the Minister of Industry be
pleased to state the total amount
given by the Khadi and Village In-
dustries Commission to Orissa Khadi
and Village Industries Board for the
develoment of Cottage Pottery In-
dustries during the years 19€2-63 and
1963-64?

The Minister of Industry
saanungo): 1962-63—Rs. 0.82

1963-64—Nil so far.

(Shri
lakhs.
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Smal!l Scale Industries Corporation,
Orissa

2220. Shri Ramachandra Ulaka:
Will the Minister of Industry be
pleased to state:

(a) the total amount sanctioned to
the Small Scale Industries Corpora-
tion of Orissa during 1962-63; and

(b) the industries which received
these grants?

The Minister of Industry (Shri
Kanungo): (a) Rs. 3 lakhs,

(b) The Corporation is not a financ-
ing agency and as such the question
of advancing grant to any industries
out of the aforesaig investment does
not arise.

Khadi Production in Orissa

Ramachandra Ulaka:
of Industry be

2221, Shri
Will the Minister
pleased to state:

(a) the quantity of khadi produced
in Orissa during 1962-63; and

(b) the target fixed for the produc-
tion of Khadi in Orissa during 1963-
64

The Minister of Industry (Shri
Kanungo): (a) 6.58 lakh Sq. Metres.

(b) Rs, 26.40 lakhs. (in value).

Rourkela Steel Plant

2222. Shri Ramachandra Ulaka:
Will the Minister of Steel and Heavy
Industries be pleased to state the
amount earned by the Rourkela Steel
Plant by selling its products to the
consumers during 1962-63?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Rs. 349:48 million after payment of
surcharge to the Iron and Steel Con-
troller.
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Indian Handicrafts

2223, Shri Rama Chandra Mallick:
‘Will the Minister of Industry be
pleased to state:

(a) the amount of foreign exchange
earned by the export of Indian handi-
crafts during 1962-63 and up to June,
1963: and

(b) the names of the countries
where there is a great demand for
Indian handicrafts of all types?

The Minister of Industry (Shri
Kanungo):

Rs.

21°53 crores
518

‘a) (1) 1962-63
(ii) Ist April. 1953 to
3oth June, 1963.

(b) UK, US.A, USSR, Canada,
West Germany and Australia.

Production of “Neera”

2224. Shri Rama Chandra Mallick:

Will the Minister of Industry be
pleased to state:
(a) whether any financial assisti-

ance has been given by the Centre to
the Government of Orissa to step up
the production of “Neera”; and

(b) if so, the amount given to
‘Orissa for the purpose during the last
five years?

The Minister of Industry (Shri
Kanungo): (a) and (b). The re-
quired information is being collected
and will be laid on the Table of the
House in due course.

Cotton Mills in Orissa

5 / Shri Dhuleshwar Meena:

222 1 Shri Ramachandra Ulaka:

Will the Minister of International
‘Trade be pleased to state:

(a) whether Government have re-
ceived any proposals to set up cotton
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mills in Orissa during the Third Plan
period;
(b) if so, the details thereof; and

(c) the reaction of Government in
this regard?

The Minister of International Trade
(Shri Manubhai Shah): (a) to (c).
A number of applications were receiv-
od for setting up cotton mills in
Orissa. Licences have already been
issued in five cases recommended by
State Government as under:—

Name of the party  Spindles Location

1. Shri Bhawani Cot- 25,000 Jharsuguda
ton Mills Ltd.,

Calcutta.

2. Shri Nabiki shore 12,500 Cuttack
Mohanty, Cuttack

3. M/s Hindustan Gas 25,000 Berhampur
Co. Ltd., Cal-
cutta

4. M/s Orissa Textiles 21,600 Cuttack
Ltd., Cuttack

5. Shri Dwarka Das 25,000 Sambalpur

Shivajee Atha,
Jharsuguda

Heavy Engineering Project® in Orissa

6 J Shri Dhuleshwar Meena:
" Shri Ramachandra Ulaka:

Will the Minister of Steel and
Heavy Industries be pleased to state:

2221

(a) whether Government have any
proposal to locate new heavy engi-
neering projects in Orissa during the
Third Plan period; and

(b) if so, the details thereof?

The Miniser of Steel and Heavy
Industries (Shri C. Subramanian):
(a) and (b). The Government have
no proposal under consideration to
locate heavy engineering projects in
Orissa during the Third Plan pecriod.
Licences under the Industries (Deve-
lopment and Regulation) Aect, 1951,
have however, been issued to certain
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firms for manufacture of engineering
items, A statement giving the parti-
culars of licences already issued and
applications under consideration is
laid on the Table of the House,
[Placed in the Library, See No.LT-
1792/63].

Heavy Industries in Orissa

2091 Shri Dhuleshwar Meena:
~%* 7 Shri Ramachandra Ulaka:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) the names of heavy industries
that have been established by the
Central Government in Orissa; and

(b) the total estimated cost and
production capacity of each of such
industries?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b).

Name of heavy  Total Productjon
industry estimated capacity
cost.
Rs.
1. Rourkela Steel 233:14 1 million tons
Plant. crores  of steel ingots
per year.
2. Rourkela Pipe 3-08 1,20,000 to
Plant. crores  1,80,000 tons

per ycar, de-
pending on
size.

3. Rourkela Fertili- 2300
zer Project. crores

1,20,000 tons
per annum in
terms  of nit-
rogen, the end
product being
calcium am-

monium nit-
rate.

Training in Cottage and Small Scale
Industries

2228, { Shri Dhuleshwar Meena:

Shri Ramachandra Ulaka:

Will the Minister of Industry be
pleased to state:
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(a) the number of persons from
Orissa sent abroad for training in tie
cottage and smal]l scale industries
during the period from July, 1962 to-
date; and

(b) the names of countries to which
they were sent?

The Minister of

Industry
Kanungo): (a) Nil.

(Shri

(b) Does not arise.

Handloom Cloth

/ Shri Dhuleshwar Meena:

2229, \ Shri Ramachandra Ulaka:

Will the Minister of International
Trade be pleased to state:

(a) the quantity of handloom cioth
exported by the Handloom Export
Organisation itself excluding its asso-
ciates from January to July, 1963;
and

(b) the quantity of handloom cloth
sold within the country during the
same period?

The Minister of International Trade
(Shri Manubhaj Shah): (a) 4,90,000
yards valued at Rs. 13,99,500,

(b) The Handloom Export Organi-
sation does not normally take part in
the internal trade, An exception
was made when as a distress relief
measure, the Organisation was asked
to buy Bleeding Madras fabrics
which remained unsold with the
weavers and dispose of them in the
domestic market. Similarly goods in-
tended for export but found sub-
standard or defective are sold thrcugh
established co-operatives. The value
of such sales during the same period
was Rs. 2,61,500,
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Supply of Rolled Steel to Sudan

[ Shri Ram Harkh Yadav:
* 7 Shri Rameshwar Tantia:

Will the Minister of Steel and
Heavy Industries be pleased to state:

2230

(a) whether it is a fact that the
Bhilai Steel Works has undertaken to
supply a large quantity of rolled steel
to Sudan; and

(b) if so, the details thereof?

The Minister of Steel and Heavy
Industries (Shri C, Subramaniam):
(a) and (b). A contract for export
of 12,500 tonnes of 90 lbs. Rails to
British Standard Specification 111959
to Sudan has been finalised and the
Shipment is expected to be completed
by December, 1963,

Handmade Paper

2231, Shri E. Madhusudan Rao: Will
the Minister of Industry be pleased
to state:

(a) the total production and con-
sumption of handmade paper in the
country; and

(b) whether the handmade paper
manufactured in the country is suffi-
cient to meet the demand?

The Minister of Industry (Shri
Kanungo): (a) The total production
and consumption for the last five
financia] years are 6351 metric tons
(Rs, 123.91 lakhs in value) and 5251
metric tons (Rs. 110.97 lakhs in
value) respectively.

(b) No; Sir. The demand for high
grade variety of handmade paper is
greater than production,

Industrial Licences in Andhra
Pradesh

2232, Shri E, Madhusudan Rao: Will
the Minister of Industry be pleased
to state:

(a) the number of applications for
industrial licences received from
Andhra Pradesh for 1962-63; and
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(b) the break-up of
accepted and rejected?

applications

The Minister of Industry (Shri
Kanungo): (a) and (b). 76 appli-
cations from Andhra Pradesh were
received during the year 1962-63, out
of which 14 were granted and 41 were
rejected. The remaining applica-
tions are under consideration.

Sericulture in Andhra Pradesh

2233, Shri E, Madhusudan Rao: Will
the Minister of Industry be pleased
to state:

(a) the amount of grants and ioans
given to Andhra Pradesh for the
development of sericulture during
1962-63; and

(b) the amount proposed to be
granted for 1963-34?

The Minister of Industry (Shri
Kanungo): (a) Rupees 159 lakhs
(Rs. 71,000 as grant and Rs. 88,00C as
loan).

(b) The outlay for
Rs. 2.25 lakhs,

Khadi anq Village Industries Board,
Andhra Pradesh

2234. Shri E. Madhusudan Rao; Will
the Minister of Industry be pleased
to state:

1963-64 is

(a) the amount of Central grant
given to Khadi and Village Industries
Board of Andhra Pradesh during
1962-63; and

(b) the total production cf cotton
and silk khadi in Andhra Pradesh
during the same period?

The Minister of Industry
Kanungo): (a) Rs. 1.8 crores,

Quantity

(b) Cotton Khadi—56.88 sq. metres.

Value.
Rs. 131.75 lakhs.
Quantity

Khadi— 0.32 sq, metres.
Valve.
Rs, 4.39 !akhs:

(Shri

Silk
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Teachers’ Constituencies

2235, Shri C. K. Bhattacharyya:
Will the Minister of Law be pleased
to state:

(a) whether his attention has been
.drawn to the decision of the Vice-
Chancellors’ Conference at Nainital
that Teachers’ constituencies for the
Legislative Councils should be abo-
lished; and

(b) the reaction

of Government
‘thereto?

The Deputy Minister in the Minis-
‘try of Law (Shri Bibudhendra Misra):
(a) No, Sir.

(b) The Election Commission has,
however, recommended the "abolition

of  teachers’ constituencies, The
Government of Uttar Pradesn also
has recommended such abolition,

Before any decision is taken on the
matter, the views of the Governments
of the other States having Legisla-
tive Councils will have to be
obtained.

Industrial Survey of Hilly Areas of
Kerala

2236. Shri A. V. Raghavan: Will the
Minister of Industry be pleased to
state:

(a) whether any survey of the back-
ward hilly areas of Cannanore, Kozhi-
kode and Palghat districts of Kerala
has been conducted so far to assess
the industrial possibilities 1n those
areas; and

(b) if so, the recommendations of
the survey party?

The Minister of Industry (Shri
Kanungo): (a) and (b). The informa-
tion is being collected and will be
taid on the Table of ihe Sabha.

Rural Industrialisation of Kerala

2237. Shri A. V. Raghavan: Will the
Minister of Industry be pleased to
-state:
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(a) the amount sanctioned for
schemes of rural industrialisation in
Kerala during the Second Plan period;

(b) the amount spent during the

said Plan period; and

(c) the amount allocated under
this head for the Third Plan?

The Minister of Industry (Shri
Kanungo): (a) to (c). Information is
being collected and will be placed on
the Table of the House in due course.

Import of American Maize

{ Shri Ram Harkh Yadav:
\_ Shri Onkar Lal Berwa:

Will the Minister of International
Trade be pleased to state:

2238.

(a) whether Government have en-
tered into a deal with the US.A. to
purchase American maize worth
Rs. 3:7 crores under P.L. 480 program-
me; and

(b) if so, the details of the transac-
tion? . :

The Minister of International Trade
(Shri Manubhai Shah): (a) Yes, Sir.

(b) About 1,10,000 tons of maize
will be imported for the manufacture
of starch. 50 per cent of the ocean
transportation of this maize will be
paid for out of the funds made avail-
able under the Agreement.

Diesel Engines for Durgapur Steel
Plant

2239. Shri Subodh Hansda: Will the
Minister of Steel and Heavy Industries
be pleased to state:

(a) whether Hindustan Stee] Ltd.
propose to purchase Diesel Engines
other than electrical for Durgapur
Steel Plant;

(b) if so, when this order was plac-
ed; and

(¢) the number of engines to be pur-
chased?
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The Minister of Steel aund Heavy “a-
dustries (Shri C. Subramaniam); (a)
to (o). Hindustan Siecel Limited
placed orders, on 21-11-1962, for taree
Industrial Shunters (Diesel Locos.
other than Electrizal).

Iron and Steel Scrap sold by Steel
Planis

Shri Ravindra Varma:
240, {Shri Morarka:

Will the Minister of Steel and Heavy
Industries be pleased to state:

(a) the total quantity of iron and
steel scrap sold by the three steel
plants during the past three years;
and

(b) the price at which it was sold,
and the parties who bought them?

The M'nister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). The in ormation is being
col'ected and will Ye placed on the
Table of the House.
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Pine Apple Fibre Research Centre at
Mangalore

J Shri Warior:
\ Shri Vasudevan Nair:

Will the Minister of Industry be
pleased to state whether the Pine
Apple Fibre Research Centre at Mood-
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bidri, Mangalore have submitted any
report?

The Minister of Indusiry {Shri
Kanungo): A report has been receiv-
ed from the Pine-Appie Fibre Re-
search Centre, Moodbidri, showing tne *
progress of work done since its incep-
tion in 1956, the salient fcatures of
which are given below:—

Aims and Objects:

The Centre was started in March
1956 with the object o; developing an
industry from the pine-appe leaves
which generally go waste and to give

employment to people in the pine
apple growing areas.
Achievements:

The initial experiments were the
various methods of extraction and
knotting of the extracted Sfbre
During 1957-58 slight improvements

were observed in knotling of fibre but
the process seemed expensive  and
uneconomical. Trials were conducted
wih cotton warp in pine-apple cloth.
In 1958-59 the Centre was engaged in
fibre extraction and knotting. At the
end of 1958, a Japancse Raspadar
machine was obtained from  Poona.
The installation of the machine hcip-
ed in getting better and cven extrac-
tion. Experiments were tried out in
spinning as we’l as knotting, and use
o° both types in weaving. By 1960
the methods of extraction, knotting
and ordinary weaving were perfected,
and a special officer was posted to
develop various weaves.

The expenditure incurred on .Lhe
Centre since its inception is given
below:—

Year Expenditure
_____ Rs.

1956-57 2,789

1957-58 4,184

1958-59 14.127

1959-60 15,984

yofo-€1 33,750

1967-62 76,535

1962-63 46,746
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The cost of production of fibre has
been brought down from Rs. 1'62 nP.
to Re. 1:00 per 1b.

Inventions Promotion Board

2243. Shri G. Mohanty: Will the
Minister of Industry be pleased to
state:

(a) whether the Inventions Promo-
tion Board received any applications
for financial assistance from Orissa
since the inception of the DBoard;

(b) the inventions which received
financial assistance or any prize in
Orissa State; and

(c) the procedure adopted in making
assessment for giving financial assis-
tance or for awarding prize?

The Minister of Industry (Shri
Kanungo): (a) The Inventions Promo-
tion Board received two applications
from Orissa for financial assistance
‘and ten applications for orize awards
since its inception in 1960.

(b) One inventor from Orissa has
been awarded a prize of Rs. 2,000i- in
1961-62 for developing “Typewriter
Key Board for Oriya Script”

(c) All applications relating to ideas
or inventions received by the Board
.are examined by its technical staff in
the first instance. Thercafter the
application is referred for evaluaiion
in respect of its novelty, utility acd
workability to leading experts in the
field. The case is afterwards cousi-
dered by a technical corimittee con-
sisting of leading industrialists and
technologists. The recommendations
made by this Technicai Committee are
then put up to the Governing Counci!
of the Board for approval.

In case of prize entrics, no award
is normally made unless it is recom-
mended by two experts.
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Godown at Hatia ijp Ranchi

2245. Shri Himatsingka: Wiii tnée
Minister of Steel and Heavy Imdustries
be pleased to state:

(a) whether a big godown ai Hatw
in Ranchi recently constructed - wa%
blown off and razed io thc grouné
sometime in June, 1963: and

(b) if so, whether any euquiry has
been made into the causas thereof?
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The Minister of Steel and Heavy
industries (Shri C. Subramaniam):

(a) and (b). Due to the sterms, which
swept Ranchi on the 4th and 6th
May, 1963, the temporary storage shea
of the Heavy Engineering Corporatioi
near the Hatia Railway Station col-
lapsed. A Committee consisting of the
Heavy Engineering Corporation
Officers was set up to hold ar. enquiry
into this; the report of the Cecmmittee
has been received and is now undev
study by the Management.

Durgapur Gas for Caicuita

2246. Shri P. K. Deo: Will the
Minister of Industry be pleased to
state:

(a) whether Calcuita is {o be con-
nected with Durgapur Gas grid:

(b) if so, when;

(c) the total gas requirement cf
Calcutta city and how muca is at

present available to Calcutta and
from which source; and

(d) how much gas will be taken
from Durgapur?

The Minister of Imdustry (Shri

Kanungo): (a) and (o). Calcutta was
connected with Durgapur Gas Grid
en the 18th July, 1963.

(c) The present requirement of gas
in the city is 3'5 million cubic feet
ver day. Out of this requirement
Calcutta’s Gas works is at present
@generating about 1 million cubic feet
per day and. the rest is being supplied
from Durgapur. The demand will rise
to 5 million cubi~ feet per dav to-
wards the end of 1963 and to 7 million
cubic feet per day in anotner year or
so.

(d) The entire requircment wi'l be
met bv supplv  from Durgapur from
the end of 1963.

Integrated Glass and Pig Yron Projects

2247. Shri Kol'a Venka‘ah: Will the
Ministor af TndAwater he nieased  to
re‘er to the ren'v siven to Vinstarred
Onestion No. 1836 on the 13th April,
1963 and state:
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(a) whether information regarding
the financing of the integrated glass
project and the pig iron project has
been received from the Andhra Pra-
desh Government; and

(b) if so, the details thereof?

The Minister of Industry (Shri
Kanunge): (a) and (b). According te
information received from the State
Government a portion of the finance
up to about 25 per cent required for
the integrated glass project will be
invested by the Andhra Pradesh In-
dustrial Development Corporation
Ltd. as promoter and the balance
amount is proposed to be raised by
way of loan capital and public issue
of shares. The Corporation has alse
indicated that it may, if required.
associate itself with other institutions
and'or companies as promoters te
raise the required finance for invest-
ment up to 25 per cent.

Information regarding pig iron pro-
ject is still awaited from the  State

Government.

Cement Faftory in West Bengal

Shri S. C. Samanta:

(
2248./ Shri B. K. Das:
iShri M. L. Dwivedi;

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether any formal licence has
been issued for starting a cement fac-
tory at Jhalda in West Bengal;

(b) whether all the indigenous
machineries have been procured;

(¢) if so, when the factory will start
production: and

(d) the quantity of raw materiais
that will be available nearby?

The Deputy Minister 1n the Minis-
try of Steel and Heavy Industries
(Shri P. C. Sethi): (a) to (¢). No for-
mal licence has been granted so far
for the establishment of a cement fac-
tory at Jhalda in West Bengal. Only
a letter of approval has been - issued.
No arrangements have so far been
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made for the procurement of machi-
nery. The cancellation o: the letter
of approval is under examination in
the light of the progress made so far,

(d) The quantity of limestone avail-
able nearby had been reported at
about 30 million tonnes.

All-India Handicrafts Board

2249. Shrimati Savitri Nigam. Will
the Minister of Industry be pleased
to state whether it is proposed to
merge the staff of the regional offices
in the staff at the headquarters o} the
All-India Handicrafts Board and to
have a common seniority list?

The Minister of Industry (Shri
Kanungo): The matter is under con-
sideration.

Selling price of steel

2250. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to siate:

(a) whether Government have had
under consideration the question of
{ncreasing the selling price of steel
on account of the increase in its cost
of production; and

(b) if so, the result thereof?

The Minister of Steel and Heavy In-
dustries (Shri C. Subramaniam): (a)
and (b). Consequent on the recent in-
creasas in steel retention prices due to
the escalation allowed on raw mate-
rial costs, War Risk Insurance Pre-
mia etc., sale prices were revised up-
wards, on an average, by Rs. 10}- per
toniiz with effect from 1-7-1863.

Acroplanes with Hindustan Steel
Limited

2251, Dr. L. M. Singhvi: Will the
Minister of Steel and Heavy Indus-
trles be pleased to state:

(a) whether it is a fact that the
Hindustan Steel Limited maintain
their own aeroplanes for the use of
officers; and

Written Answers SEPTEMBER 20, 1963 Written Answers

7242

(b) if so, their number, .capital;cost
and average monthly expenditure, gp
their maintenance and running?

The Minister of Steel and Heavy.Jn-
dustries (Shri C. Subramaniam):
(a) Yes, Sir.

(b) Hindustan Steel Limited have
two aeroplanes their capital cost being
Rs. 145 lakhs. The average monthly
expenditure on these planes for main-
tenance and running  is Rs. 36,000
approximately.

Aircrafts owned by Public Under-
takings

2252. Dr. L. M. Singhvi: Will the
Minister of Industry be pleased to
state whether besides Hindustan Steel
Ltd. any other public undertaking has
also purchased or is contermplating to
purchase aircraft for the use of its
officers?

The Minister of Industry (Shri
Kanungo): Besides Hindustan Steel
Ltd., no other Public Undertaking has
purchased any aircraft for the use of
its officers. National Mineral Develop-
ment Corporation is considering the
purchase of an aircraft.

Imposition of Fines on Companies

2253. Shri D. D. Mantri: Will the
Minister of Imdustry be plezsed to
state:

(a) the number of companies fined
so far for not filing balance sheets
and annual returns for 1961 and 1962
in West Bengal, Maharashtra and
Delhi; and

(b) whether a statement will be laid
on the Table of the offences commit-
ted by each company registered in
West Bengal, Maharashtra and Delhj
from 1960 to 1963 and fines imposed
on them for not complying with the
provisions of the Companies Act re-
lating to filing of balance sheets and
annual returns?
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The Minister of Industry (Shri
Kanungo):
[}
No. of Cos. No. of Cos.
fined for fined for
notnling nottiling  Total
annual balance
returns shects.
(a) West Bengal 88 191 279
Maharashtra 164 193 357
Delhi . 23 19 42

(b) No, Sir; because the time and
labour involved in the compilation of
such a statement would not be com-
mensurate with the results to be
achieved.

Khadi Commission in Border Areas

2254. Shri Ram Ratan Gupta: Will
the Minister of Industry be pleased to
state:

(a) whether the Khadi Commission
has intensified its activities in the
border areas of NEFA, Uttar Pradesh
and Himachal Pradesh; and

(b) if so, the amount spent for
this purpose during 1962-63?

The Minister of Industry
Kanungo): (a) Yes, Sir.

(b) Rs. 3-84 lakhs. (Rs. 0-94 lakhs
as grants, and Rs. 2-90 lakhs as loans).

(Shri

His Master’s Voice Co.

2255. Shrimati Renu Chakravartty:
Will the Minister of Industry be
pleaseg to state:

(a) whether His Master’s Voice
Co. has been in monopoly control ot
manufacturing records and gramo-
phones in India;

(b) whether it is an entirely British
concern;

(c) whether it is true that its in-
crease in price is out of preportion
with the increase in production;
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(d) the total amount of foreign
exchange earned by exports; and

(e) whether it is a fact that exports
are under-invoiced and profits remit-
ted direct to England from their
offices in the importing countries?

The Minister of Industry (Shri
Kanungo): (a) Messrs. Gramophone
Co. Ltd., Dum Dum, Calcutta is the
only firm manufacturing gramophone
records and gramophones in India.
“His Master’s Voice” is their register-
ed trade mark.

(b) It is a company incorporated in
the United Kingdom. However, it is
not possible to say anything more
about its share structure, since a
foreign company, which has establish-
ed a place of business in India, is not
required to file a list of its share-,
holders.

(c) The information sought is not
clear. Increase in production does not
normally lead to an increase in price.

(d) Export on account of phono-
graphs (gramophones), including re-
cord players and phonograph (gramo-
phone) records, during the years 1960-
61 to 1963-64 (upto June 1963) has
been of the following order:—

1960-61 196I-62 1962-63 1963-64
(upto June ‘63)
Rs. Rs. Rs. Rs.

13,13,000 1{,83,000 15.60.000 3,52 OCO

(e) Government has had no reports
about any such irregularities.

Import of Motor Tyres by S.T.C.

Shri S. M. Banerjee:
2256'{Shri Umanath:
Will the Minister of International
Trade be pleased to state:

(a) whether it is a fact that motor
tyres (medium size) worth Rs. 40
lakhs were purchased by the State
Trading Corporation from Czechoslo-
vakia;

(b) whether some Members of Lok
Sabha wrote to the Prime Minister
not to use these tyres for Defence
Mipistry as they were not according
to specification;
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(¢) whether the Director of Re-
search and Development declared

these tyres as class I; and

(d) if so, the reason for not using
these tyres during the emergency?

The Minister of International Trade
(Shri Manubhai Shah): (a) No
medium size motor tyres were pur-
shased by the State Trading Corpora-
fion from Czechoslovakia.

(b) to (d). Do not arise.

Heavy Industry at Kothagudem

2257. Shri P. Venkatasubbaiah: Will
the Minister of Steel and Heavy
Industries be pleased to state:

(a) whether it is a fact that Gov-
ernment have decided to start a heavy
industry at Kothagudem near Singa-
reni Collieries; and

(b) if so, the details thereof?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) and (b). A licence has been grant-
ed to Messrs. Andhra Sugars Limited
to set up a fertilizer factory for the
manufacture of urea with a capacity
of 80,000 tons in terms of nitrogen
per annum.

It has also been decided, in princi-
ple, to grant an industrial licence to
Messrs. Andhra Pradesh  Industrial
Development Corporation Ltd., for
setting up & plant for production of
1,00,000 tonnes of pig iron per annum.

Powerlooms in Delhi

2258, Shri Shiv Charan Gupta: Will
the Minister of International Trade
be pleased to state:

(a) whether permission to  install
powerlooms for the manufacture of
webbing is declined under the cur-
rent policy of ‘the Textile Commis-
sioner and its regional offices on the
ground that webs are required for
urgent defence requirements;

~ (b) whether it is a fact that some
firms in Delhi have installed and are
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running powerlooms for the manu-
facture of webbing and other narrow
fabrics without obtaining permissiog
or licence from Government; and

(c) if so, the action Government
propose to take in the matter?

The Minister of International Trade
(Shri Manubhai Shah): (a) Under
the present policy of Government,
acquisition and installation of power-
looms for working on cotton or non-
cotton yarn is not permissible except
in cases where they are required for
imparting vocational training in any
educational institute or for some other

special purposes approved by the
Textile Commissioner.

(b) Yes, Sir.

(c) The powerlooms in two cases

have been sealed. In the third case,
action has been withheld as they are
manufacturing material against urgent
demand for defence requirements and
the firm have since applied to the
Textile Commissioner for necessary
permission.

Iron Ore Export

2259. Shri Mohsin: Will the Minis-
ter of International Trade be pleased
to state:

(a) whether it is a fact that the
Karnatak Operators Union have re-
presented to Government that fixa-
tion of transport rates to iron ore
exporters, exporting iron ore from
Karwar and Belikeri Ports is too low
as compared to the rate given at other
places;

(b) if not, the rates of FOBT fixed
at different places;

(c) whether Government expect
that the estimated quantity of iron
ore would be transported within the
stipulated period; and

(d) the number of vehicles engaged
in transport of iron ore fromm Iubli
to Karwar and Belikeri ports?

The Minister of International Trade
(Shri Manubhai Shah): (a) Represen-
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wations have been received by the
8.T.C. from the Karnatak Transport
Operators Union in this matter. These
representations will be examined.

(b) The S.T.C. arranges its sup-
plies both on FOBT and FOR basis.
In the public interest it is not desir-
able to disclose the prices as S.T.C.
is a business organisation.

(c) Every effort is being made by
the S.T.C. to transport the estimated
quantity within the stipulated period.

(d) Information regarding the
number of vehicles used is not readily
available.

Tent and Duree Factory

Shri Umanath:

2260.  Shri S. M. Banerjee:

Will the Minister of Supply be
pleased to state:

(a) whether it is a fact that the
Tent and Duree Factory under Elgin
Mills Ltd. Kanpur which was manu-
facturing artic tents for the army has
been closed; -

{b) if so, the reason therefor; and

(c) whether Government have any
proposal to take over this concern?

The Deputy Minister of Supply
(Shri Jaganatha Rao): (a) No infor-
mation has been receivea by the
Dircctorate General of Stnplies and
Disposals.

(b) and (c). Do not arise.

Purchase of Clocks by Government

2261. Dr. L. M. Singhvi: Will the
Minister of Supply be pleased to state:

(a) the number of clocks purchas-
ed by Government for its offices at
Delhi and New Delhi since the pro-
mulgation of emergency and the
amount spent on them;

(b) whether the purchuse was con-
nected with defence or oiher emer-
gency needs; and
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(c) if not, the purpose for which
the same were purchased?

The Minister of Supply (Shri Jai
Sukh Lal Hathi): (a) to (c). Infor-
mation is being collected and will be
laid on the Table of the House.

Cement Quota for Kerala

2962 [ Shri Pottekkatt:
" Shri A. V. Raghavaa:

Will the Minister of Steel and
Heavy Industries be pleased to state:

(a) whether it is a fact that a cut
has been made in the cement quota
for Kerala for 1962-63-and 1963-64:
and

(b) the steps taken to increase the
quota of cement to Kerala?

The Deputy Minister of Steel and
Heavy Industries (Shri P. C. Sethi):
(a) and (b). On account of a steep
rise in the cement demand for works
connected with the defence effort, a
general reduction in the normal
allocations of almost all cement con-
sumers has been effected since the
Emergency. This cut is being gradu-
ally restored. In the case of Kerala,
the cut has been reduced from 20 per
cent. in the fourth quarter of 1962-63
to less than 5 per cent in the third
quarter of 1963-64.

Namrup Fertilizer Project

2268. Shri P. C. Borooah: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state the progress
so far made in the implementation of
the Namrup Fertilizer Project?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
The progress so far made in the set-
ting up of the fertilizer factory at
Namrup is as follows:

1 Land Acquisition: 806 acres of

land required for factory and its
as=ociated township  have  been
acgnired.
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2. Township: The Master Plan for
the township has been prepared and
finalised in consultation with the
State  Government Architect and
Town Planner.

(o) Housing Units: Out of 900
residential houses to be consiruct-
ed 150 quarters have been built
and occupied by the staff. Con-
struction of another 100 quarters
of different categories is in
_progress.

(b) Public buildings: The cons-
truction of a hostel building for
foreign and other experts and
engineers during the construc-
tion periog is nearly complete.

3. Factory construction, supply of
plant machinery and allied activities:

(a) Contract for supply and
erection of plant ang mackinery
in respect of the Ammonia, Urea
and Sulphuric Acid Plants has
been awarded to Messrs. Che-
mical Construction (G.B.) Ltd.
of London. The Ammonium Sul-
phate Plant ig proposed to be
designed, engineered and erected
by the Central Planning and
Development Division of the Fer-
tilizer Corporation of India
Limiteq at Sindri. The work is
progressing satisfactorily.

(b) Some of the machinery and
equipment from UK. are ex-
pecteq to arrive at site shortly.

(c) Railway Siding: A railway
siding from Namrup Railway
Station to the factory site is> al-
most complete. Most of the track
has been laid and lesting of the
Vnes will be done soon.

(1) Construction of sheds for
storage of materials is complete.

Bhilai Steel Plant

2264. Shri P. C. Borooah: Will the
Minijster of Steel and Heavy Indus-
tries be pleased to state:

(a) whether a decision has been
taken to add another coke oven bat-
tery, a new blast furnace and an epen
hearth furnace to the Bhilai Steel
Plant;

(b) if so, the estimated cost; and

7250
(c) the action so far taken to
implement the decision?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (¢). It is proposed to add a
coke oven battery, a blast furnace
and ancillaries at Bhilai in anticipa-
tion of the expansion in the Fourth
Plan Period and a project report for
the purpose is at present under pre-
paration of the Bhilai Design Cell.
The cost will be known and the other
action required to implement the
decision taken as soon as the project
report is ready.
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Heavy Electricals (India) Ltd.,
Bhopal

2269. Shri D. C. Sharma: Will the
Minister of Steel and Heavy Indus-
tries be pleased to state:

(a) whether it is a fact that there
is labour discontent in the Heavy
Electricals (India) Ltd.. Bhopal;

(b) if so, the reasnns therefor; and

(c) the steps takit or proposed to
be taken to solve this tangle?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
(a) to (c). Threre is a certain amount
of labour indiscipline. Steps are being
taken to soive this provlem.

Newsprint Factory in Orissa
2270, f Shri Ramachandra Ulaka:
"\ Shri Dhuleshwar Meena:

Will the Minister of Industry be
pleased to state:

(a) whether there is any proposal
to set up a newsprirt fcciory in Orissa
during the Third Plun period; and

(b) if so, the details thereof?

The Minister of Industry (Shri

Kanungo): (a) No, Sir.

(b) Does not arise.
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Productiea of Irom in Orissa

sam1 f Shri Ram Chamdra Ulaka:
'\ Shri Dhuleshwar Meena:

Will the Minister of Steel and
Heavy Indastries be pleased to state:

(a) whether the production of iron
in Orissa has considerably gone down;

(b) if so, the reasons therefor; and

(c) the steps taken by Government
in this regard?

The Minister of Steel and Heavy
Industries (Shri C. Subramanian):
(a) to (c). On the assumption that
the Honorable Members’ question re-
fers to the production of pig iron in
Orissa, the facts are that in Orissa
there is only one unit at Barbil which
is producing pig iron through low
shaft furnace. This was formerly
owied by Kalinga Industries Ltd., Cal-
cutta and has sinc been taken over
by the Industrial Development Cor-
poration of Orissa Ltd., Bhubaneswar
(an Orissa Government Urndertaking).
The production of pig iroan by this
unit during 1961-62 was 29.584 tonnes
and during 1962-63, twen'v eight
tnousand to hundred and twentyv four
tenues. There has been a  margiaal
short fall of 1,360 tonnss during 1962-
63 which has been ascribad reirly
tuo power failures. Corrective action
has been taken by the Orissa Gove-
rnment for ensuring proper  puwer
supply to the plant.

wq & fag W faree
R, = HIETTATT S@T ¢ T

wrisdita AR @9 9y A &)
Fan fF

(%) #n 7 &= ¢ 5 g & &
AERt § g T § feemdr win wy
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(@) afz &, at a7 ¥ sfos ==
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(7) ®r == = fanE @ faat
F HT B TqOAT g HIT AR G,
ar 39 w7 geur FAT g !

Wi ST ®e (o wAwTd
wig) : (F) S, &

(@) & &% gar @m R
TR FT WA famE w5y
foram mar ar

() weeT § Roo ATE@ WA
famEl a1 &9 &1 fAgfa #39 F1 9%
faar & 1
Corrugated Iron Sheets for

and Kashmir

2273. Shri Sham Lal Saraf: Wil
the Minister of Steel and Heavy
Industries be pleased to state:

S
LR

Jammu

(a) whether Government are aware
of the paucity of corrugated iron
sheets in Jammu and Xashmir; and

(b) if so, the steps being taken to
r.ake supplies of the said corrugated
iron sheets availahle at as early a
date as possible before the approach-
ing winter?

The Minister of Stcel and Heavy
Industries (Shri C. Subramaniam):
(a) Yes, Sir.

{b) While the demand for this cate-
gory has been un ine increase, indi-
genous production has remain-
ed more or less static, with the
result that the Producers have accu-
mulated a large backlcg of orders.
No allotment of G. C. sheets has
therefore been made from 1-4-62
but a schedule of despatches (mon-
thly) against outstanding orders was
introduced from July 1962. The in-
tention was to divert current predue-
tion for liquidating outstandings.
With the declaration of emargency
and the nced for meec:ing a large de-
mand for Defence, “he stheme of
despatches had to be suspanded. Frcm
July, 1963, onwards the scheme has
been partially re-introduced and



Re Motion for

Adjournment and
Calling Attention

Notice
supplies made on a restricled scale,
keeping in view the need for meeting
emergent requirements of States..
Under this revised scheme Jammu
and Kashmir State has been allotted
240 tonnes for the period July to
September, 1963. A large allocation
is likely from October onwards.

725

1216 hrs,

RE: MOTION FOR ADJOURNMENT
AND CALLING ATTENTION NOTICE

Mr. Speaker: I have received notice
of an adjournment motion from Shri
S. M. Banerjee, Shrimati Renu Chak-
ravartty, Shri Daji and Shri H. N.
Mukerjee, which reads as follows:

“The immediate need to discuss
the serious statemeat made by
the Finance Minister of West
Bengal regarding a likely sugar
famine and terrible food crisis in
West Bengal as there was no sign
of the food situation improving.
This situation before the Puja is
bound to result....”.

There is another notice also by
Shri Dinen Bhattacharya and others
about:

“Rise in cloth prices just be-
fore the ensuing Puja festival and
non-availability of good varieties
of superior cloth in Calcutta cloth
market.”.

That happens every year. May I
know what the hon. Minister’s infor-
mation is?

The Minister of International Trade
(Shri Manubhaj Shah): I shall make
a statement at five o’clock.

Mr. Speaker: He will collect
information?

the

Shri Manubhai Shah: As far as the
second one is concerned.

Mr. Speaker: If both the Ministers
concerned can make their statements,
it would be better.
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The Deputy Minister in the Minis-
try of Food ang Agriculture (Shri
A M, Thomas): I shall also make
my statement at five o’clock.

Shri Hari Vishnu Kamath
angabad): There is a
discussion at 5 p.m.

(Hosh-
half-an-hour

Mr. Speaker: We shall push it by
half an hour.

Shri S. M. Banerjee (Kanpur): May
I know whether the statement will
be made on the basis tha¢ these are
adjournment motions, or whether
these notices will be treated as call-
ing-attention notices?

Mr. Speaker: I have not said any-
thing. I am just keeping them as ad-
journment motions, and then I shall
see.

Shri Krishnapal Singh (Jalesar): I
had given notice of a calling-atten-
tion motion on the flooq situation in
North India..

Mr. Speaker: He hags not received
any intimation yet?

Shri Krishnapa} Singh: No.

Mr. Speaker: The intimation
be conveyed to him.

wilz

—

12°17 hrs.

CALLING ATTENTION TO A MAT-
TER OF URGENT PUBLIC IMPOR-
TANCE

THEFT OF GELATINE BOXES FROM A
WAGON FROM CHANDSARI STATION YARD
NEAR EAST PAKISTAN BORDER

“Shri S. M. Banerjee (Kanpur): I
cal] the attention of the Minister of
Railways to the following matter of
urgent public importance and I re-
quest that he may make a statement
thereon:—

“The reported theft of 8 boxes
of Gelatineg from a wagcn Irom



7259 Calling

the Changsari station yard near
the East Pakisian border.”.

The D':pziy Liln'ster in the Minis-
try of Izi.ways (Shri S. V. Rama-
swamy): Eight boxes containing Ge-
latine belong'ng to the Engineering
Department of Northeast Frontier
Railway out of 60 bookeq by Asstt.
Inspector of Works, Changsari and
loaded in wagon No. NEC 97693 at the
Quarry Site (a mile away f-om the
station) on 30-5-1963, and consigned
to Distt. Engineer, Bongaigaoa, N!
Frontier Railway were found stolen.
The wagon was properly rivetted but
it could not be despatched to the
destination till 8-6-1963 due to ope-
rational difficulties. On 7-6-63, a
R. P. F. Rakshak whila checking the
wagons lying in Changsari  stat'on,
detected the card label of the subjct
wagon torn and the rivet locsz. The
matter was immediately reperted to
the Head Rakshak R. P. F. and Sta-
tion Master, Changsasi. The Officer
Incharge, R. P. F. Post Rangiva was
also informed, who reached Chang-
sari on 9-6-1963 with 2 poiice consta-
bles of P. S. Kamalpur and on a
source information effected <cearches.
In the course of search thsy scized
25 g:latine sticks from a paddy field
belonging to one Abdul Hussain of
Changsari. Two brokep boxes of ge-
latine were also seizad from insice a
ditch in the northern compound of
the house of Azimuddin. The con-
tents of the two boxes recoversd
were 150 sticks in four packages in
one box and 255 sticks in the other.

The case wag further investigated
by Government Railway Police, Ami-
ngaon erd they arrested three out-
siders—Aztrmuddin, his sor and Nia-
mta Ali and a railway ‘employee,
Habijbur Rehman, Marine Khalasi,
Changsari. Another suspected per-
son Jamshed Ali surrendzred to the
Court. During the course of ‘nvesti-
gation, accused Habibur Rehman
made a statement that he along w'th
others had committeq this theft. The
value of the stolen proverty is esti-
mated at Rs, 967-50 nP. .while the
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125 K.Ms. from the nearest border of
ed is Rs. 226. Efforts are being made
to recover the remaining property.

Changsari station lies between
Rangiya Junction and Amingaon,
north of Brahmaputra and is at least
125 K. Ms from the nearest border of
East Pakistan which is beyond Khasi-
Jayanti hills.

The D.IG. of Police/C.1D, Assam,
has also looked into the case and it has
been reported that no subvers've or
political background has so far been
founq in the case. The matter has
also been referred to ths Iniellizcnce
Bureau, Ministry of Home Affairs.
Investigation is proceeding.

Shri S. M. Banerjee: In a
paper report, it is stated that

news-

“Informed sources do not rule
out subversion as a mot.ve.

“Some miscreants blew wup a
bridge near Gulma on the North-
East Frontier Railway in 1961 and
derailed a passenger train, killing
32 persons and injuritg more
than 60. The suspicion was that
the saboteurs intended to dera’l
a military specia] which shouid
have preced~d the passenger train,
but was held up at an earlier
station for some unforeseen rea-

son".

In this particular area where the
theft of explosives took place, were
attempts made by some railway em-
ployees with the help of Pakistani
spies to sabotage tha train?

Shri S. V. Ramasamy: We have no
such information.

Shri Daji: Has it come to the notice
of Government that Dbesides these
minor officials, suspicion itas a!so been
openly cast on senior station staff
member? If so, what steps have Gov-
ernment taken to find out whether it
ig true or pot?
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* Shri S. V Ramaswamy: There was
suspicion only about an assistant sta-
tion mater whose name is A. A. Khan.
That matter is still under investigation.

Shri Nath Pai (Rajapur): If is a
little incredible to hear from the Mi-
aister that there is no cause for sus-
picion in conection with the theft of
the gelatin. Was the explosive sto-
len to be used as crackers in the im-
pending Dussera and Puja holidays
in Bengal. May I point out that last
year there was loss of 31 lives be-
cause trains were blown up? I wish
that the Minister had taken this mat-
ter more seriously andq seen whether
‘there is not a pattern of sabotage and
subversion. Here it has been dis-
covered that documents have been
stolen; now gelatine has been stolen.
We want a proper answer to this and
not the superficial treatment that has
been given to it as if it is just some
theft and nothing else .

Mr. Speaker: Order, order.
Shri Nath Pai: The repiy is given in

such a manner that we are cons-
trained to say this.

Shri S. V. Ramaswamy: The repiy
is' based on the report of the DIG

CID Assam.

Shri Nath Pai: He emphasised the
value of the stolen property as if it
is an ordinary theft and nothing
else.

Mr. Speaker: Members feel con-
cerned that because there are cther
cases also, of some documents having
been found to be stolen and so on,
therefore, a more serious and a tho-
rough higher level invetigation should
be made !0 exclude all possibilities
or to find out if there are certain
persons who are engaged in a ring of
espionage or other taings.

‘The Minister in charge of Rail-
ways (Shri Swaran Singh): I would
tike to assure the hon House that we
are not taking it lightly. If such
sn impression has been created, I am
sorry for it. We will certainly try to

SEPTEMBER 20, 1963
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investigate it at the highest level and
see what should be done; if there
is anything which requires specidl
tightening up, it will certainly be gone.
If any person is concerned in any
such improper activity adequate sc-
tion will be taken.
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Shri Hari Vishnu Kamath i(Hosli-
angabad): There is much more in it
than meets the eye. Is it a fact that
during the last two or three years
such thefts of military and para-mili-
tary materials and stores from railway
wagons have been on the increase on
the West Bengal and Assam-East
Pakistan border, and has the Ministry
considered the possibility or vroba-
bility of a ring of spies and saboteurs
being active in this region Has it con-
sidered co-ordination cf its own activi-
ties with the activities of the ¥ome
Ministry and the Defence Ministry te
smash this ring of spies and saboteurs
lest worse befall?

Shri Swaran Singh: There are two
parts in the question. It is not coui-
rect that thefts have been on the in-
crease, particulraly with regard to the
material mentioned by the hon. Mem-
ber. So far as co-ordinaticn is con-
cerned, the investigation is not carried
on by railway officials; it is alwaye
carried on by railway police which is.
part of the State police, and in suitaule
cases, other investigating agencies like
the Special Police of CID are alse
associated, so that thers is ro lack of
co-ordination.

Shri Hari Vishnu Kamath: On
point of order. He said that the loca¥
police should investigate. This is ¢
question concerning an internationa}
border: also the emergency is in op.-
ration. So can he treat it so lightiy
and not act in co-ordination with the
Defence Ministry and Home Ministry?

Mr. Speaker: Order, order. Where
is the point of order in that? I do not
see any. He ought to have put the
question straight instead of taking it
as a point of ordr. That is the firsc
fequest that he should listen to.
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i The Minijster has assured us that
they would not take it lightly but
would make all the investigation possi-
ble. At this stage at least, what more
£an we expect?
ot faw™ wAW (ST ) o weT
CSft 7 qaerE 5 5w gaX & qge
@ q3g #t wifew g8 oY, W) " W
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‘® is not mere chori.
‘work of traitors,

It may be the

.. Shri Hem Barua (Gauhati): This is
in my constituency. Therefore, nwy
question may be a little longer.
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Mr. Speaker: When the issue is net
in his constituency, then the quesiiong
are shorter?

7264

Shri Hem Barua: I will he as short

as possible.

Even against the background of oui
past experience, this is not the first
time that such an incident has occur-
red in the frontier State of Assam. Oa
two previous occasions also attempis
were made to derail our trains carry-
ing troops during the Chinese invasion.
May I know if it is not a fact that the
police investigation into this case is
not progressing with the requisile
thoroughness as demanded by the
situation, and at the same time at-
tempts are being ‘made from New
Delhi to give a communal angle to the
incident and cover it up as a minor
police case?

Shri Swaran Singh: No, Sir. There
are three parts: I deny ali the three.

Shri S, N. Chaturvedi {Ferczabad):
May I know if any special precau-
tions or security measures are takem
in regard to wagons carrying explo-
sives or other military stores? If sa,
how did this wagon come to be plac-
ed in a position so as to elude the
vigilance of the railway protection
force or the watch and ward?

Shri S. V. Ramaswamy: This parti-
cular quarry has been in existence
for a number of years, and this ie
the first time that such a theft has
happened. We have issued instruc-
tions that it should be transporte&’
carefully and guarded fally.

Shri S. N. Chaturvedi: I wanted ta
know if any special precautions are
taken to guard the wagons contain-
ing mil'tary stores and explosives.

Mr. Speaker: If there are any spe-
cial precautions, probably the Minis-
ter would not mention them to the

Member.
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PAPERS LAID ON THE TABLE
REPORT OF THE TARIFF CoMMussIoN, ETC.

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam): I
beg to lay on the Table:—

(i) a copy each of the following
papers under sub-section (2)
of section 16 of the Tariff
Commission Act, 1951:—

(a) Report (1962) of the Tarif
Commission on the pricing
policy of the units manu-
facturing fire fighting
equipment.

(b) Government Resolution No.

EEI-15(4) /60 (AEI), dated
the 24th July, 1963.
(c) Statement explaining the

reasons why a copy each of
the documents at (a) and
(b) above could not be
laid on the Table within the
period prescribed in the
said sub-section. [Placed in
{Placed in Library. See No. LT-
1T-1773/63).
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(i) (a) Annual Report of the
Hindustan Machine Toois
Limited, Bangalore, for
the year 1962-63 along
with the Audited Accounts
and the comments of the
Comptroller and Auditor
General thereon, under
sub-section (1) of gectiom
619A of the Companies
Act, 1956,

(b) Review by Government

on the working of the

above Corporation.

[Placed in Library. See
1774/64).

No. LT-

STATEMENT SHOWING THE ACTION TAKEN
BY GOVERNMENT ON ASSURANCES

The Minister of Parliamentory
Affairs (Shri Satya Narayan Sinha): I
beg to lay on the Table the following
statements showing the action takea
by the Government on various assur-
ances, promises and undertakings
given by Ministers during the various
sessions shown against each:—

(i) Statement No. 1.

{il) Supplementary Statement No. IV .
{iif) Supplementary Statement No. VIII
{iv) Supplementary Statement No. X
{v) Supplementary statement No. XIII

(vl) Supplementary Statement No. XII .
+vii) Supplementary Statement No, XXI

(viii) Supplementary statement No. XV

. Pourth S=s3sion, 1953.
. Third Session, 1962-63.
. Second S=ssion, 19562.
. First session,

. Pourteenth Session,

. Thirteenth Session,

Rifth Sassion, 1953 (Third Lok Sabha)
[Placed’in Library, See No. LT. 1775'63)
(Third Lok Saoh:)
[Placd in Library, S=e No. LT. 1775/63)
(Third Lok Sabha)
[Placed in Library, See No. LT. 177763])
(Third Lok Sab_ha}

in Library See No. 177863
1962. (Third Lok Sabha
[Placed in Library, See No. LT. 1779 63
1961. (Second Lok

Sabha) [Placed in Library, See No. LT
1782/63]

[Placed

1961 (Second
Sabha) ([Placed in Libray, See No.
1781,63]

Lok
LT.

. Twelfth Session, 1960 (Second Lok Sabha)

{Placed in Library, See No. LT. 1782,63]

8hri Morarka (Jhunjhunu): May I
make a submission? Yesterday, hon,
Member Shri Prakash Vir Shastri was
pleased to raise a question about the
Government assurance concerning
Ministers’ D.A., and T.A, and you
.were pleased to direct that the Assure

ances Committee might look into it
and try to expedite compliance wi@h
that assurance, I am glad to inform
you that in the statement which has
just been laid on the Table, that assur-
ance {8 complied with.
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AUDIT REPORT ON THE ACCOUNTS OF THE
TeEA BOARD FOR THE YEAR 1961-62

The Minister of International Trade
in the Ministry of Commerce and In-
dustry (Shri Manubhai Shah): 1 beg
to lay on the Table a copy of the
Audit Report on the Accounts of the
Tea Board for the year 1961-62.
[Placed in Library. See No. LT-1783/
63].

ANNUAL REPORT OF THE REGISTRAR OF
NEWSPAPERS, 1963, PART I1

The Deputy Minister in the Minis-
try of Information and Broadcusting
(Shri Sham Nath): I beg to lay on
the Table a copy of the Annual Report
of the Registrar of Newspapers for
India, 1963 (Part II). [Placed in Lib-
rary, See No. LT-1784/63.]

REPORT OF THE CENTRAL WAGE BOARD
FOR JUTE INDUSTRY

The Deputy Minister in the Minis-
try of Labour and Employment (Shri
R. K. Malviya): I beg to lay on the
Table a copy of the Report of the
Central Wage Board for Jute Industry.
[Placed in Library. See No, LT-1785/
63].

Shri Daji (Indore): We would like
to know how many Members of the
Board have signed this Report, and on
what date it was signed.

Shri R. K, Malviya: All the Mem-
Lers have signed. One member was
absent. The other Members have sign-
ed the Report,

Shri S. M. Banerjee (Kanpur): I
would like to mention here that one of
the Members, who is an employers’
representative, Mr. Pilkington, had
been recalled and he had flown to
England. My information is that this
Report was signed when he was not in
India. I would like to know how his
signature was obtained,

1280 (Ai) LSD—4.
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Shri R. K. Malviya: The Member
was absent from India, but he had been
present, in fact, till late and all the
points had been considered in his pre-
sence. He sent his authority to another
Member to sign on his behalf.

Shri S. M. Banerjee:
done?

Is it usually

Mr, Speaker: That is a different
point, but the information has been
given that he has not himself signed,
but authorised somebody else to sign.

EsTtMATES COMMITTEE

Replies to recommendations

Shri A. C. Guha (Barasat): Sir, I
beg to lay on the Table the following
statements showing replies to the re-
commendations of the Estimates Com-
mittee which were not furnished by
Government in time for inclusion in
the relevant Reports:

(i) Statement showing the replies
to the recommendations noted
in Chapter IV of the Four-
teenth Report of the Estimates
Committee (Third Lok Sabha).

(ii) Statement showing the replies

to the recommendations noted

in Chapter IV of the Sixteenth

Report of the Estimates Com-

mittee (Third Lok Sabha).

Statement showing the replies
to the recommendations noted
in Chapter IV of the Eigh-
teenth Report of the Estimates
Committee (Third Lok Sabha).

(iii)

Statement showing the replies
to the recommendations noted
in Chapter IV of the Thirty-
First Report of the Estimates
Committee (Third Lok Sabha).

(iv)
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COMMITTEE ON PRIVATE MEMBERS
"BILLs AND RESOLUTIONS

Minutes

Shri Krishnamoorthy Rao (Shi-
moga):1 beg to lay on the Table the
Minutes of the Sittings (22nd to 26th)
of the Committee on Private Members’
Bills and Resolutions held during the
current Session.

12.34 hrs.

STATEMENT RE: MANAGEMENT  OF
PuBLIC SECTOR INDUSTRIES

The Minister of Steel and ileavy
Industries (Shri C. Subramamiam): 1
promised last week to make a state-
ment with regard to the management
procedures in the public sector pro-
iects, and I am making that statement.
It is fairly long. I may be permitted
to lay it on the able.

Mr. Speaker: Yes.

|Placed in Library, See No. LT-1788]
63].

‘Shri Surendranath Dwivedy
(Kendrapara): Will it be circulated
to Members?

Mr. Speaker: I will arrange that.

12.35 hrs.

STATEMENT REGARDING WORK-
ING OF GAUHATI REFINERY

The Minister of Mines and Fuel
(Shri Alagesan): The House has
taken considerable interest
in the past in the working of
the Gauhati Refinery and as such
would like to know the latest position
angd the result of efforts made by the
technical team from Rumania headed
by their Deputy Minister, and our
cxperts.

As the House is aware, there had
been operational difficulties resulting

SEPTEMBER 20, 1963 regarding working of 7270

Gauhati Refinery

in restricted throughput, interruptions
in the refinery production, and closure
of the Kerosene Refining Unit. The
main problem encountered during the
operation of the Kerosene Unit in 1962
was excessive corrosion at several
places. This was first noticed in the
Compressors, when the unit was start-
ed up in the May 1962. Later, in July
and August 1962, corrosion was noticed
in one of the process columns. After a
series of modifications, the unit opera-
ted reasonably well for about 6 weeks
in November and December 1962 but
had then to be shut down for opera-
tional reasons. When it was restarted
towards the end of January 1963, acute
difficulties in the Compressors were
encountered. The principal difficulty
throughout this period wag the main-
tenance of water content of SO, ie.
sulphur-dioxide within the permissible
limit of 0-08¢7. It had been varying
from 0:06 to 0.25 and the reason
seemed to be the mal-functioning of
the fractionating column (Drying
Column) which which was intended to
separate the water from SO, . The
high water content in SO, had contri-
buted to excessive corrosion of the
steam re-boilers in the Unit, which,
after consequential rupture, increased
the water content, causing more corro-
sion. Similarly, the inter-coolers and
the compressors were badly corroded
and the working of the compressors
was adversely affected.

Substantial modifications in the Dry-
ing Column were made in March
1963 to improve the efficiency of the
drying system., During the major
overhaul in August, 1963, every part
of the Unit was opened, inspected and
cleaned and all defective equipment
like compressors, inter-coolers, reboil-
ers etc. were rectified and in many
cases retubed with new tubes received
from Rumania. Two of the compres-
sors were completely stripped and
overhauled and faulty bearings, casings
etc. were renewed. It was only after
the completion of this overhaul in
August 1963 that the Drying Column
could be put to adequate test and the
Kerosene Unit was commissioned on
the 25th August, 1963.
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On re-commissioning the Kerosene
Unit, it was noticed that the water con-
rated from SO2 and drained off from
tained at the desired level, i.e. below
008 ; thus the entire quantity of
water dissolved in the kerosene was
being constantly and efficiently sepa-
tent of SO, was being uniformly main-
ihe Drying Column. I am glad to re-
port that the operation of the unit has
Teen suucessful and the compressors
have given satisfactory performance.
Steps have also been taken to ensure
that all equipment in the unit is put
into perfect physical and operational
condition. Particularly in the recent
work carried out on the overhaul of
the unit, invaluable help has been
fiven by a large team of Rumanian
Specialists under the able leadership
of the Deputy Minister of Oil of the
Rumanian Government. They have also
urranged for the supply, at their cost,
of the replacement parts and spares
needed.

Product off-take in August 1963
sterted improving and a daily average
of 44 rail tank wagons were despatch-
ed, in addition to a substantial off-
take by road trucks for local require-
ments. From early September, Rail-
ways have made special efforts to meet
the full wagon requirements of the
refinery. The despatches have in-
creased to 66 wagons per day. During
the first two weeks of this month, over
20,000 tonnes of products had been
despatched, thus registering a subs-
tantial improvement over movements
in August.

With the improvement in the off-
1ake of products, and with the recom-
raissioning of the Kerosene Refining
Unit, it has been possible to operate
the Gauhati Refinery at its full or
nearly full designed capacity, which is
2250 tong per day, from the second
week of August, 1963. I am glad to
sssure the House that the Refinery will
hcnceforward operate satisfactorily
and that products will be available
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Assurances

according to our
tations.

optimum expecta-

Shri Hem Barua (Gauhati): This is
alsc in my constituency. May I seek a
ciarification?

In view of the fact that unfortunate-
!y the Gauhati Refinery is facing cris-
is after crisis due to operational errors.
May I know whether the hon. Minis-
ter is in a position to give us an assur-

ance that this shall not occur any
more as far as practicable?
Mr. Speaker: Can the Miuister

give an assurance on behalf of the
machinery?

12.40 hrs.

RE: GOVERNMENT ASSURANCES

Shri Ranga (Chittoor): Before you
teke up resumption of yesterday’s de-
bate, may I make a request to you in
regard to the assurances that are being
given? One assurance has been given
today, and some others were also given,
in regard to the loss of strategic mate-
rials, border raids, incursions and all
these things. May I suggest that you
may be good enough to direct these
Ministries concerned, including the De-
fence Ministry, to send their respon-
ses to you as soon as they get the in-
formation so that you may make your
choice and communicate, through your
Secretariat, the necessary information
to the Members during the interval.

Mr. Speaker: I shall consider that.

Shri Ravindra Varma (Thiru-
vella): May I seek a clarification on
the statement made by the Minister?

Mr. Speaker; Yes.
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Shri Ravindra Varma: Thank you,
Sir. The Minister said that the damage
was due to corrosion. May I know whe-
ther there is any truth in the report
that this corrosion was caused by the
fact that the column and compressors
were tested with water instead of
kerosene?

Shri Alagesan: I am not in a posi-
tion to answer that particular ques-
tion, but obviously I think it should
not have been done.

Shri Hari Vishnu Kamath:
statement may also be circulated.

This

[S

12.41 hrs.

DISCUSSION ON NEFA ENQUIRY
AND MOTION RE: OUR DEFENCE
PREPAREDNESS—Contd.

Mr. Speaker: The House will now
take up further discussion on the state-
ment laid on the Table of the House by
the Minister of Defence on the 2nd
September, 1963, regarding NEFA En-
quiry and the motion by Shri Bhakt
Darshan and Shri Raghunath Singh.
Both are taken together. The time al-
lotted was five hours. 15 minutes have
already been taken and so four hours
and 45 minutes remain. Shri Prakash
Vir Shastri.

Shri Nath Pai (Rajapur): I wish
to make a very humble submission to
You with regard to the time allotted
to this debate. In view of its import-
ance, I would very much urge with
you that the whole of tomorrow be
allotted for this. I think it seems to be
the consensus of opinion in the House
that the matter is too serious to be
dealt with in this way—and we will
be doing a lot of injustice to those who
are concerned with it and we may be
glving an impression that we do not
take this matter much too seriously.
Of course, we are also hard-pressed

SEPTEMBER 20, 1963

NEFA Enquiry
and Motion re:
Our Defence
Preparedness
for time. But feel that the debate has
to spill over to tomorrow, and I re-
quest that greater time may be allow-

ed for the debate.
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Shri Daji (Indore): I aiso rise to
say a few words in the same connec-
tion. Looking to the business that is
shown on the Order Paper—the Motion
on the public sector undertakings and
the discussion on the University Grants
Comission report and so on—we would
like to be enlightened as to whether
we are prepared to continue with these
matters tomorrow also and take up the
rest on Monday or not.

Mr. Speaker: There is no question
of sitting on Monday. The House de-
cided that we will sit on Saturday.
That is all. So, such amount of busi-
ness as we can discuss will be taken
up.

Shri P. K. Deo (Kalahandi): To-
day and tomorrow, we can sit up to
7 O’clock.

Mr. Speaker: If the House wishes.

Shri Daji: My submission is this.
You know the motion in regard to pub-
lic sector undertakings hag come up
after great difficulty. It is coming up
just like an illegitimate child; it has
been postponed from session to session.
(Interruption).

Mr. Speaker: Order, order. That
is coming. But now there is a demand
that the time be extended. If the House
agrees—

Some Hon. Members: Yes, yes.

Shri Daji: We may
session by one day.

extend the

Mr. Speaker: It is too late now.
Many Members might have made their
arrangements. It may cause inconven-
ience.

~
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Shri Indrajit Gupta (Calcutta Shri Vasudevan Nair: It is the
South West): I support Shri Nath view of our Group that in consience

Pai’s suggestion that the time for the
NEFA debate should be extended. But
1 would also request you to consider
whether you can accommodate the dis-
cussion of the motion on the public
sector in this way: If the time for
the NEFA debate is extened to last till
tomorrow and is concluded, and the
time is arranged in such a way that it
is concluded tomorrow in time, and the
motion on the public sector undertak-
ings allowed to be simply introduced,
that will be good, because we can be
sure that that motion would come up
later. Otherwise, as Shri Daji said, it
was put off from session to session and
it never comes up.

Mr. Speaker: I will consider that
Yesterday, a proposal was made and
again a representation has been made
to me that today we might continue
with this debate without any break,
and the non-official business might be
taken up tomorrow. Shrimati Renu
Charavartty raised an objection that
that should not be acceded to, because
she feared that sometimes the session
ends on Fridays and then the other
business is taken up and so that non-
official business would suffer. But this
may not be taken as a precedent. If
the House so desires, I have no objec-
tion. I am not particular that this
might be done. Just as the House
wishes, we can accommodate in that
manner. I can assure hon. Members
that it will not be a precedent. I am
sorry that Shrimati Renu Charavartty
is not here.

we object to such a thing.

Mr. Speaker: Then I have no ob-
jection.

Shri Tyagi: The demand that the
NEFA debate should be prolonged is
just like crying or quarrelling over
spilt milk. That matter is over. Why
not take up a positive discussion?

Mr. Speaker: Order, order. Shri
Prakash Vir Shastri. He has already
taken 15 minutes.

8Shri Nath Pai; So, the NEFA de-
bate comes up tomorrow also.

Mr. Speaker: I cannot say; let it
proceed now.

Shri Harl Vishnu Kamath: So,
non-official business will be taken up
today?

Mr. Speaker: Yes. Sari Prakash

Vir Shastri.

o5t s et (faeei)) -
Ty WERE, w9 ¥ wOq W
F qafe & &frF qas fawmr Y =1
FCFAT AR T goet =i F A F
7 w3q faam an s a2l # dfs Tk
feremr &7 ST ST AR e g
2 @ T ¥ #Y o SeERw W
feam o fiv fodfta wgrgg & s T
fawmr ¥ formr a wiw ¥ g ST
F A T @Y 3 I T FLIHE
g & H A o e ar
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[=r ST ]

afew Tk 2w & T faww A
SR wfea qrauT aE A<y T
w7 fF @ faeg & € aga @@ v |
IX AR AW F g e A
T F A g o ¥ o fear ¢
foex @ ag aat ¥ AT IR
aTe # wES H, T W T qret
T ¥, wH W O T\
Tt # T § A FE oAt
A T F AN I AL R
wel g A ¥ f @ g
g

T A ¥ 39 AR A W
ag § @ f& g e fawmr
T AEEEEY ¥ FW FC @ Od,
I F T faww ¥ fR oaEe
qrAuTE F AT W OIS F | AN
& 997 FMA F A Ay mom, famw
oF Wi sfe W frewm g
AR o A0 & fF ww & 36 fA
fadw, swdw A W@ ¥ oAgE
AT AWIE F A1 99 IA @ @,
Ig¢ Qg 97w = qar fear
a1, AT et forrdae arr qwai
¥ Fg FFT geTAr A W faest fogg
uF fadsit gama ¥ denwT 99 A«
* B fau v A f6T wer A ¥
AT W AW FT AGT FT qgr @ faaw
Ty 1 Al I afaE ®REWMTET o1,
Y TF W AT, IE WO 2 whRr
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FT 9fiqT 3 §T 7 AW FT AT AT
T8 a1a qg=rs, foaar geafomy Iaa
%@ &7 ¥ waar o971 fF Ies W
A T BEWTE F gfaw ¥ g
faar mr 1 g wr R
7z fawr &7 faww a8 & 5 @ @
W AR awa) & amad & fay o
AR TAA AEAYY AFET FT BT JHT
FAFT T FT QY q8T @ femr Iy ?
WY qqT T & fr gw Aw W 9w
1 qrae fawr fram afwr &0

T gg Aramrawird f5 g qa
w®El T TFE FA F AU W 0w
TG T wEEE @ ] 3% I
Tl ¥ ATH WA DY & | IT IW
AT FT ATH IST F7 IART A0« fqaw
T A 7 faar I &, ik @z
IO EEiFT I AL Faman g
& 9 § F7 gFe FTA X AV 37 0T 97
saw Sfqarw @ faar amr afag
fe fom swa 1 34T & gt aray
& TN THFR 3 T g} ¥ awafrad
FIY AHAT §, T FHQAY F IHT 70T
T 9, aifs g wE T 9EE
TFgh

ITET W Y T Frw g fF
T & ¥ gt T =< fawmr @
faferaar #1 g geafom g fe
e fifeax @fnafeg §% s
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AT F1 Hd gAY § &AT I
A maa En A EfE
YW HAY ¥ HUN aFAE A 3 A
7 wrearge faar & fF g agze fawmr
* WIT g s RE ) wAwF e
waty # a &, Ffew 7 & AH@r ¥
7g.99 &%ar g f& 77 o uwo =
¥, famer Iew & U W T W
gF ¥ afswm g 99T AR Awr &
TIY FT {E AT 9TT, TAERT X
IFT AN a6 FTy A e gwe A
1% qfeada fear mar & 7 soamr &
e Hat & 77 W qrvawar § o
T O fafded sRdNe F
fawmr ¥ ot A% 77 foufa & fe @rde
TGHEE w1 oAAAE w4 ¥ faw g
ety wfesTd 7 81 w3 A wfgerd
o s § 7 a & Ao waA v
¥ 3g Y 98 aFA § f& W @
gfe ofss afaw s § <
W § wafee et F fao
IetEaT TR & A Y fadrear wnfr-
frdar &  wfaa feam Smar 3,
¥ 7@ wfe &, foree fo oF e
AT ordf ¥ Uw @ET FAT HEHEL
¢ A oW ow w afwm
&, faw % grary & g waraw § 7 foovs
% 5 37 %1 AfET & sfes agraaT s
N’ afe g am sy g A A
Y B G A, FOEET F, THAFT
v wgr FE W AT AT T A §
ferard st gy, =@t F #< & fen
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AT | TH AETT &Y AT ¥ fag Y
At o7, g7 ) favdw s g §

IO WA A HYAY TR qEERHT
dofat & araey & 9 away faa g,
I8Y Y W F a7 K7 oA AT FT
AYFr faer &1 IR oY G ¥
o & fo off, @z, afware, =9%, gms
wE Tk sq A INgE swEeA €
T E &) @Y ug gafv Ay mEe
frreat & fF 3@ & g% Fars ¥ oy
N 13 _fawma @ f 5 9 F =
I qUIH TEY 9, TH FIS IA 0 @l
7, FEY Y, 7 FIHTT I A K sqEeq
FT WY & | T H AT LY Y AR @ FT
FgAT ATEAT § fF I & A a9 mfwsra
& 7% wferssl &1 pedtaET
q g | W a9 w1 & faeme
¥ TG FET AGAT § FIT FAT wTH
& g § f5 3 st w1
AATF T qgT FET F 10w
T A & fF ol 5t 34T F 35T
wfgwrfa & A ¥ O gF e "8
T 7E §, IAHT WY qTEX F IS @
maaft Amfat § afeafag w7 far
I | g fafady siees wow
Al & a1y A 7 fEaT™ A9y
F8 89 S9N 9 W I FH 7T T2
&T IFT EHAT AT AT FE TEAF A FA
9| Afew gl & w97 qvw &
qgfa 71 arem A& e o @/ d

9% T EEeHT qAfeEt § @ A

T ot T dArd Ow AR ¥ o wag
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e g Sd 2 2w ¥ s@faw
Teifas A oY T @ afafafay
FT g=eE F0 & a1 f6x fom & w4
R N AT ATAL €Y F IqHT foeq-
T 8, AT et ot F fag
T g 5 99 & 09 'R 3% w19
TE WG 5T 91 | 5w arw a1 F
AT M ¥ T Fg FT AAT ST
FFAF ATAR N T T qG7 AW
WAt #7 T F GewT foem §dl #v
9% T T4 §, AT HGT FA
AR, T4 Wl § FgaT ngar g |
g 9=t #1 § 1 S famn g
TE FAT F FET F FoUGT T ATH
I3 X & Afaq fog a@ ¥ ST
TR FAT G & | 7iarar ¥ ag i fear
g fF ag ok @R 29 Y aga @
qral I TF WA AG g 9 A 7@
fawg § 99T AR @I B 7T F
7 o f5 uF Gar sfad & Sy AT
FNIAUG FATE | AT qFaee) arfgt
#3q a9 A1 yaw afmfag s fan
STAT Sfed |

oq ¥ <@ qraT IQRA F TG
¥ 3 FEAT ATE § | AW TF T
TET IAA & 419 f69 T@ § WA
fawars gt @ §, IEHT T AL
& fw w9 g wEw afew
% gW ¥ fae amar & st & st
FATAT FTEAT § | JU—3-92% T W0
IAEHA HAY & ]GTAAT § BT AT AT
TR Y TRh FRY F A § i ast
THEA TN FT AT AT QT |
TET U JATET Hell § HYq SO #
g a1 fF famgT A e Ry A
I F qFET AT I AGHA A
oY § W B Y A ¥ Al I
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wir 7 =T Y, zafae qevy ¥ ¥
FFEY F IR AT 7 FH wq o @
T ASTE AT G 9 ag 7 fovar
3 W AR SR T o Qe
W F I { ag WY FaArT w@r g
W e F fesal 1 @ F AR
: ifaat daR i & §, feiw
R g <k € AR W qmd ag A
A JaR S WY § 1 T g fAg
Tg FIE AT Y A AT | T
qell Y a8 I § fF g W
TEfiem $E # Bl AR daR
fordr ST <@ & St gowe wad FTCETy
¥ g3Tae WRT qqTX FT @ 971 aF
STt wfaRe #eit 4 o9 I ¥ 7€ qOT
STar a1 fF o qqrd fE g darfat
T 47 g1 ¢ a1 S SUX I94T 39 g7
&1 a1, JaH! ¥ IET & weal § GRT
GATAT ATEAT § | ST |1 H R T,
w fedw Mg & IR ©F aFqq
Y gQ 99 gua F wiaeww WAy q FEw
q71 \—

“We are in the same position
with regard to medium artillery
and our production establishments
are able to meet whatever de-
mands the armed forces make
upon them. If there was an émer-
gency of a serious character, it is
calculated that defence production
should go up by ten times”.

o deEmO WAt A Y awew faar @
T ¥ a1 St Fg g 5 S
T & feam mr &1 o) ag s
T FT FT a8 41 5 wr Afaw
$3FET FT THET AT@H A FF AT
w1 g1 e s | & qeAr S
g fF za® areafasar ;T Y 7 qg O
A5 AT Fgh T ?
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FQ JFrG § 7g W i g aww
HAAFT & GATX IHTe0A STATET HaAT
TF I M A g 39 fgafamat X
T § qel 5 aw aad fF o
fedw Sieav &1 #7 F & a1 TR
¥ o7 FX IBA Fg faar fe 79 a@ '
w7 Ffod, TR AR I F15 faufa
T @ gW IS GRS FTS AT B
e wrad fafed) desarda # a8
AT | 9T T AT A A oA &
3t F F7 7 g7 fa=faemar @ sk
ot =mgar & frogw weEa ¥ oWR A
IR X W@ FF BT A AfET
FE qg @A A1 § fF o e quw
a1 &Y F91 g T HT AW FT A
Al § g T W) FE 9e Q9
= T @Y A AT agfeal 9 AW A
F M @1 g ¥ wga, fwfeax
g fag ok R Vom fag
&1 TTHT FAT FAY [HMT WX F4T FEIT
&1 9 g favar ag &1 A
I GEIT fagi—aagdi—FT 9a
FT F USET T F9 A TG FeAT
FY #ielt § =1 femy av 1 = I @
T fFet a9 § o F 99 T 9G
W9 qg @A FAT § a7 g9 A9 A9
FT W@ I g

W g™ F g9 FgAT gsaT & fF
Sa™ HEY o Fedt #1 fory W@ &
IR ARMfF VIh F gEEw |
Fgr a1 5 ¥ T F o9 A o 9F
@AY, T A RS wT A oy
W ¥ wevfer Twew & T €1
Ffm weae oY, T & feafa § o
oTXd & feafa & @91 W &) ST
9T R AT AT &HAT gl q9R
F UL AT EETE T F AT g |
gafag Soa wgfwaw fom et &
afaenR far & S gard AR aE
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Wl | # mfas st grafrwar &
g2 T g sy feufy o o 2w
&, 59 wiw §, gieenfaar &, s
foxr &, st 3G 5 fray T o
I Ao fafadt &1 7 gEYEf
THE e 3 & A AuEr W@
fomm & fau o9 9o 7 a@ F@ &
fF FiT ¥ Aefes Ugwed WY w4
w ) uF g g fF g §vE
Y s e T ar At @ ¥
F fag we o S TR ¥ AR SR
Y ST agEaT ¥ # e w971
IfFT dTaor A& o, qredETE X e
e § faar & “ower wem”,
a9 w1 O A A g wfgy F

T T GG AR 7 5 G, A
2w ¥ g fmr g s oS, wE
3w ¥ g AN ¥ FER 7 guer
F HTa § AEET @Y S, 39 A
¥ R gW gfo st 6 At 9ga
aftw g f5 99 ¥ I sgrafa
g T @ AR F S gwlay
qEr qEl § AT IR OATOHRT AT FEv
fer 7 9% | W T AOH TS
g% @A I FEEFHAT R H[ifE NS
T ¥ g e 3
!

T T A far GR & qeaew A
FEAT ATEAT § AT ARG § TR AT @Y
8| 9 T FI qF 797 Wv=d g fF
s AT fgem @ 9 AgRee
¥ R gmr feem @ ST #,
FMET aY &9 g feF ¥ w1} g
FaT< P I H | wE gg o A
Torifa® faoir &t a8 & o T A
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[ s qwe)
¥ Ty Y QY fgemt & i fmrmr & oraT g 5 F19 5a foe feda &,
oY WG R AfAE AR T R 77 @ A ae ur T ar aga
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siqeen @5t off & eq ® g5 a9 &
f& o8 W difF fadge g adw &
fre 9, <7 #1 0T FH AT |
39 9T SO I T AEEEar g F Sy
THo &lo Ao A FTH & 141 &, WY
WA § 9 1 JIwE qAT @Y
T S FA A I Y afE T
T SIRT | WX TEY eqerear Y AT
g @ & wmar g fF gy w=g A}
g aXE ¥ dvw e faw @R

SR, FEA AT WEAT & A ®
gt a7 f5 & ¥ oe ¥ faae fear v
for 530 &) 7=t W) agT weed femr o
W o fat gt o ot 97 = A
fag o e W 9 @ § a1 I
9 99 $T IITAT A7 | T HAT ST
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I FEE X AN 4 | RN AE
9 vy 39 fraady fagar o
Fff ag femmedy omae aff W
| qF Wl g% ag gar @ g
FoFIE AT H 3 9T w9 fear
a1 = 8, e fr oo ¥ gd o w=o
FEem T fow @ &1 & wfgwen
HAT AZRT FY GATT [T ATRAT £
T FAAT FT IAAT & A § A g3
I T JIFIE FT AfFT W F I™
IF Y ST F1 2w 2 DA | 9T 3R
Fiee fasr smo g9 39 &7 A
FE 92 & fau Que $1F IT A
3 v afew Faa sad & w1 F
THA ¥ 19 § dfaq g s, & gwman
g f ag mmagd & g

o, g7 39 7o faer 2w F a3
g § = wfsT a0 T & e
w, faufe & wEaw o guTdr |gEar
F | HET ¥ AT gL, AT AETH,
I F G FF QT & | AfwT g7 A
@ w g fF S faawor gy war w4
w2 ¥ faan 3w ¥ 35 fowr woee AW
T AT R | T FATL T HAY ST FT
T I 39 gead § ag & fF Caga
T FAHATT FT FR A foqat agraar
T araet fFar ar s« w1 ama ¥ wfuw
MW E TF AT g1 THT g AT qrE
T 9gd F1 9@ WA & e A7
ora & 1 fR um ag ey & f e
TR qATRES frew Y R § St
ggraar 3 F1 F=d femm ar swwr
TE@S AN g T @ qF g wa
g W AT FATY gAA F AGT AT
# 5@ aTq F1 SR Fa@ § 6w
T 5 S1F TN ATA G Fearat
g1 7 a8 7Ei 7 9% 5 o feam
&t & mawEEar g, feaAr weieRE
N sEwEE ¢, ag § "W wwar § |
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T A(FIT FT A B WITEFAT T 3
IfFT F7 F FH Ig A I HT AT
X fF oot grawEai 1 g9 X ;|
HIAT TTAT & 7 A BT T OFA
7z & fF gore it Fa9 o9 & TS
fefiga & w9 &1 & 70 AR AR
gfarr 7 3 & afes g% @ 7oAy
FEPT AT A Y FO Tl F TEI AR
g7 qYE § WET WET Arg ¥ gareAdq
FET | IA A 99 qg F ATTHES
I A ¥ &9 3 F7 UF o096
FIIFA AR A & | o feafa &
T HAY AEET gEI 9T 9 § &9
72 A G99 fF A Qoo FT A A TH
wex fafea fear a1 f& 3390 &
FETEFAT &, 39 § § Yo fuwy, u fay,
uF-faere a1 e, g aE ST U A
far w7 g1 T8 & AR R g
g g e sroam 2 ? §ag 3w
g frawifs s wdm &
T § ATFT T TF FIT TR 1
I FEET g W g 1 W gar
ST AERT § AT 2 | AR
T OHAT ST # I@ IA< ¥ gH aSr
FEAATEE | SHa M I 3w &
Ieqrg 97T & Afwa F wwaan g 5
TR T 9 T § S AR TFW S
& 1 T FIT R |

#mF, § 39 98 F 9 g §
¥ g WifF foow % aot § @ a@@ &1
I FI W@ & HIT TR A&
I E R g W F AR
& TEF AT AR WF BN T FT
JATEA 2 A |
13.28 hrs.

[Mgr. DEPUTY-SPEAKER in the Chair]

7 afsAg dafEt #®t fasx
fedi 77 T@d F1 wawx faen | 7@ 7@
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%@ FT 3t y|war gs fF §% a¥ wew
T wrfsAw wadw A Wt fofaean
AN NIEAT TR T A
&% e 73 F feer faan € o o
faar & | S@ FT gF=FT gAIG iR
HHE ¥ W 997 & 1 w38 faA
TSN gHIX d9g 99w ¥ o1 gET ar
ST Y € oY 37 § o g7 FT FTR
AH YIS gHT,  wiwfawaw st dar
41 % g 3w F WX © AT AT
ITEA AT § | A & HAT
ST F Fgemar & 5oz 9§ g
IR GBS & AT €1 AT g ) duy
FrEedfed TR FT AT ST @
73 T GESET T TH T A dAE
5 fag & | e 7w @ e
ug & 5 it a7 &+t mevifes Tawew
FAT & AR 9 g wEg AT § | ;AT
FATT G WA 21 gAT § | SEH!
3T a9 T 9 TR, ATE FY QR
¥ g7 9% O I9 § HOA qEH it
F1 afso X g%, 39 & § g7 7
T 9gT T § ) U TA FH R
qETRFAT & |

e, qg St wiws o o €
T mifsdw dFRAS FT SoIed
AT 1 AT § 99 F I H F Tqr Wl
wgem ¥ faagw s S § F
ug §F WHYW W g wifE St Aiws 26
far s & S9 & weRT A FEES
FHHEE €, ST F O aTEx ¥ AW
39 F1 o 12 q0F § afmfeag s fomn
ST 2 ETAIE I FT I H IATEA AGY
& w21 Ew & fau § mems
fe wfagam g aaar s ® & afea
aa gz & 5 feaq afaom #9-q
fagui ¥ om @ & Ak fHaw #m
AW H A T F I F g H T
gy aws Wi fed o § 1 o a@
frome Sy & S F A1 F 9wy g
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g | o T Jm & oow e &
T ¥ g AW H Fard 9 @y ¥

WF IR F O arE AR ¥ Ay wEI
[ AL aeraT ST § fwoeww fa
feas w1 o wfe fagm & @wd w1
@ & A fray oo 2w A Y & e
Fréva gt e e framy &
oY d9eg IO ¥ & folr T AR
I F7 IZHTeg a1 91 7 fear qaw
A gae sri &1 2 faar o 1 grenfs
sfusm ferr s T aEc g @ &
afsw mfedg deecly & Saarew o
T &1 ST wriwe F¢ foar @ o) 2w
T® ¥ gaar fem @ fF saaee g7t
o) FTF ufaw ag @ 2§ fREe
FAT AT § % Fiws qgra o
T & W T FY I Gy T 7 Ty
goafem aafars e T @ X F
TETE ¥ AT AT FAT FL |

A, Y, A9 $FQT § qF T
1 7 fAaT | § 99 & A9 59 999
TE AT ATEar AfEA wH A T AW
ast faemm g% fr o+t a fre™ agga
F U F Y W g g A agy
gt e fodY wene ==t o1 W@ €
g 3% & i 37 ¥ g Ry |2 w1 I}
w® # | d=-dm ot § #w o99
@T 8, 98 99 3% ¢ afed 37 § feaar
IWTRA g aFar § 1R fear I ¥
g1 aHaT & 30 R &g fa= fea s o
TEIT WeAT WEET A T 390 o fFar
fr 57 & froamiie @ F1 F9F0 W95
AT AT § |

e ¥ siam g g
St ¢ 9% drfl & woAr F X A
frrag far wm oar saEy gafy &
aF AT e gkt & 1 3o T w
&1 o1 G S A qFEAIfGsg A1 hFE]
F A § OF AT FT T91G 2 g aqACT
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ar & 9 e ager gFw frorg fear
T AT, I9 FT TET o g aw ar
“fFT ol g = AT & anz o SaE
QAT AT T 2 1 A1 39 afq ¥ Ay
FTH AZ0 IR | ZH AT GG SR
gL AT I |gan [ & fag g §1
TR I F B &1 9wy & Fraaw
FAT 9z g 5 oowat o Efaal
&t wdfl ¥ qraeg § o) e aEin
IEA F T § ag A7 agaE
T &, famr=aed) A, 79 97 F amerar
fa awdt 31

AT, 39§ 92 5 & oo awen
H FATT FE, F Q-9 ST g v
STEar §

o o g W swe-frmme §
a1 g wifsew & o ¥ famw &
faeft ®71 & wmag ag WA dET g §
fr fewma & =ifedt & wed af)
L AT qEAT | AT W HT AT
gfermm Far & 7 owl 3o faw oz
T 9T § I F ¢ I g1 o fw
AF F gam § v fefawa & @i
AT I 915 24 &, T3 AR dfAw
U TEY 4% § | Has HETH qghHA
T agi ) Taam fFwar o §, o9
T F g & fafeed gfew %
gra & | ga fefaw afawfai 3
agt S FX gwee wifew #7 fom §,
qg IFFTT FT aq g | AfwT R vy
T AT q TF AV gy o9, afg 9@ w7y
TR Y AT FGH FT A Fa &, Al
ST FET T ZT WY g9 I9 FT I AF
T, a1 9gf ¥ <1 A9 & N g qIE
# 77 7%, gefeges 9 AN ¥ 43 #%,
W gW T & 1 & FC GIA, Tg
737 faaamag weF § X 3@ RS
famm 2=y &
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gafag & AraAT <er 54 wgEm
1 oo Tfage & 99 gaw & WM<
femmar are g f feam Y 9@ =
fras afur @ §, 97 &1 9w A
AT F A 9T Y qiIER @R
T AT ¥ Adf g oWy fwogw
A 1 fewran Y 919 ¥ sAw
X fiRT 439 & <7 #7 qHEen 7%
qA IR T ad A T A A Y
IS I3AT & AT 98 w41 v ogw
ferem st @9 F w7 ¥ 48 2 J|0
AT W a8 FE Far 9123 % arem,
T g 3T JAAF F T8 | g7 T4
a1y fr a5 X A gFEAr A g
§ gamar § fx o feat o fafaed
gfus & femmr § ot q% ag wramr
2 f5 gw fowem & o Sifeqt =t
o7z HT A 479 F W1 FI 73 @A,
qr ST &1 OWH AET AT AT | A
TF HIGF I ERI—Ig T FRHAITAT
Hifs Rl 1 WX TF F AT OFT
fimm w1 Sifedt o =91 31 A,
qi AR A 8 H AT g 9T gHAT T
ot 73, g agt ¥ g0 <9 F7 F
T g #RT | q@fay g g &
ez favig fear st sfeg o

9 & 91 § wegad! &7 F IR A
TS WeR Fgar AreAr g 1 faesr A
S {9 A 93 §u 9T wreaer  fRAT
91, §1 Agrg § ML 9@ § AW F 3AqTH
¥ | wegadt Ga ¥, faew d9e7 H, a9ig
W& gZ 4t 1 afFs AT weEn A
g—HR Tga § AW F1 39 a@ B
oA —fF TR oww F oA ¥
QAT TH I ATHFAT fFAT, A Ag
faeq e § 0T | | F FL FIW
Y WA TeY § | WY ¢ W
T T A T&EHT F TR F
g § W1 faQuge ST g, sH A 99
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ga g faadt & 1 ag agr
famrams am & AR S99
TR ¥ faaR & 1 wEEEar
2 o9 TF @ ¥ AT FW F Qg
AT eI TR T W
W F s agi I M ® &, BT A
® & d s w & wiw

afe gard F@ Y AR ¥
¥ fgaea &1 9 s fear mar g, 59 &
st 77 fazram AT & 1 g AR
&2 a1 f gl ogs gw 9t w wafas
afawrr 99 faar s@ 4, &fe @
a1 g9 ¥ whfAE wfawrdr o 71 99,
oY 39 TEE & faegw 99 AT AT
AT AT R BT femr mr &1 @y 9@
3T SHTETEF &l g | W F @I
g fa aefy faew faat Tar wat ST J
I e § fF 7 1 M 3 I gardy
- F Afgwan @ E I H
Hq I9 FT AT AeAGAT HF T F |
€ 7%, qee3 &I fegdl wgaw foor &
O T qF, AT 915 Jid A1 IF,
[ FT AEAE AT AT | I F A€
R0 HE ¥ FT q T aF AT AL AT
AT A gAY A-EAT 7 AR
foraT =X 99 A1 H ¥ 919 1< QY FeAL
¥ forar, I fr wegadl & § asa £
9 ¥ g atfag gar § fF i £ 79
09 AAad] & 9 & | T9 HT H
S F—R gemdl d9 9 qrEEw
frar s, o feedt @9 @ a9dw § )
ag HTT AY ZT F6aT |

Tafae & qeg T 5 TR
¥ 7z faam o e fAagw &
area g fF a8 @ IR § vt &
faae #¥ Ak 39 da ¥ agweee
0 Fary A e w11 & r g
5 ogw Y freaa weaadt &7 ¥ T
o=g! qarfaat & W & e & T
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ST FT TG TET & | T BT FAFAT
# gl g dfaw €, S A S
g, iy 41 31 Frea-mrerggt Aty
aifae &1 & | 7 T AT o g A
& faq a1 319, s s A= ar
FATE &1 F1 & A a3 0 gEiay
T AR ¥ 9gy ¥ & @A ¥ dard
T =few

T AT ag e AEm g 5
FITAT A F1 A0 @ & fF gvrdr sy
g g3, € ¥ gHI UF qEH
IR 3T | & @5 F09 I F 59
affat & & g, 91 79 qa war Sy
TR T §d St 9 wew famarg @@
TC 59 @ FT AN w9 ) € FoEd
%9 ¥ gaF W@ iy, gf 59 A AT
o7 AMfEY | AfFA W FT OF qme
7g & aar & 5 ‘i aifg faafc 2
A #t gfa 3’ | 3@ A F aET a8
& wwet & i g s i fefaam
HT TUSET 9T e T ] FT, A A
ST el 9TET g, A WL g, —
T | gH g O W ge, AfwA
TEEA F AT AR T F 59 96T *
foq w15 gT AR @ A & quiv &
S Ik dfAFt ®1 OB gear 937, A
3 OF TF 39 ¥ fAU A9 gy, guAn
T EE A9 TG, gAY
TRM AW gC g &2, —a" "
affwi & 7 FIATHL qT wigw a7 § )
#F @ g WERT ¥ AT s
=TT § 5 <& daew S ARy o
sifefea, wfasrga ges e
1 913, fag & 3@ aggd FER W
At & we@f @ oaviw § ) § 3w
wgfF e sheadst § ;0
TFUE g ) &, A A% g7 e @
g @er@ ¥ 910 #Y wgrf, AW &
A A1 Fgrtai, wfs wR I H a2
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gfafaq aoiF T § | & aw@ X
I ¥ fewm w1 ofade gmm g—
FAT-FETHT FT TG F F THUH 3T § |
I T T FI A F TF AITHIC-
qu #R wAifEfes afsadmm farmar
ST, A1 39 F7 afors ag g 6 gw A
FIAT ST FT AT AGT NI, Ffew
9 &1 ot fasat &1, Ao Rt &+
o afaeEr ]k w1 AW "I
fogiv oo staw 1 aga fear o
Y TS § gHT §FH & AiaE § |

W, T Wkl F g § wqOA
ETT ®1 TET FA@T § |

Mr. Deputy-Speaker: Motion moved:

“That this House takes note of
the statement made on the 9th
September, 1963, by the Minister
of Defence on ‘Our Defence Pre-

9

paredness’.”.

This motion as also the discussion
raised by Shri Prakash Vir Shastri are
before the House.

Shri Indrajit Gupta (Calcutta
South West): I have studied very
carefully these two statements which
have been presented by the Defence
Minister, But before I begin I would
just like to bring to your notice that
it has just been brought to my notice—
I do not know whether it is correct or
not—that the Defence Minister is sche-
duled to reply this evening at five
o’clock to the debate on the same sub-
ject in the other House. If that is so,
I would request the Minister through
you to postpone his reply in the other
House, because if he replies today to
this very debate in the other House,
there will be no virtue ¢left in this
debate tomorrow.

Mr. Deputy-Speaker: 1 cannot con-
rol the other House.
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Shri Indrajit Gupta: I am appeal-
ing to you and to the hon. Defence
Minister.

The Minister of Defence (Shri
Y. B. Chavan): The whole :hing ie
not in my hands. I am in the hands
of the Rajya Sabha also. There also,
I am not my own master.

Shri Indrajit Gupta: The ourpose
of the debate in that case will be lost.
Anyhow, I hope he will bear my
request in mind and see that some-
thing can be done.

My feeling is that if the full NEFA
Enquiry Report could not be placed
before the House on grounds of secu-
rity, it would have been better not to
place any report at all rather than
give the statement which has been
given to us. This statement does not
add very much to our knowledge. I
am rather afraid that it might provide
some fresh ground for speculation and
gossip, as I shall try to show later on.
But I must say at the outset that this
report cannot be taken as the last word
on the subject. The Enquiry by the
very nature of its constitution had its
own ilmitations.

The main Enquiry Officer, Lt. Gen.
Henderson Brooks was by virtue
of his Army rank not in a position
to examine personally other high
commending officers who were of
equal or higher rank. Therefore, this
Enquiry Commission could not perso-
nally examine either the commander of
the task Force, who was also a Lt. Gen.
nor the then Chief of the Army Staff
who was a full-fledged General. They
may have submitted written reports,
and no doubt, they have, but examina-
tion on the basis of written reports and
personal examination are two very
diffierent things. Therefore, I do not
take this report—in fact, it is not the
report; because I have not seen it—
or the statement on the report as the
last word on an investigation into
this matter.

Although the Defence Minister’s
statement gpeaks of the great and inti-

~
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mate detail of inquiry into which it
has gone, I do not see how that is pos-
sible at all, when, to begin with, the
Chief of the Army Staff and the com-
mander of the task force could not be
examined by the chief enquiry officer
who was of the rank of Lt. Gen.

However, I am not inclined to go
into much of a postmortem, as some
of my other friends here are seeking
to do except in so far as material is
provided by this statement itself. I do
not know whether this is a summary
of the original report or the Defence
Minister’'s own conclusions on the
basis of the report or the Army
Headquarters’ conclusions on the re-
port—I have no idea of what it is
supposed to be. However, certain
admissions are made in cautious lan-
guage, but made nevertheless, that are
within the pages of this statement
itself.

The first admission made is—I am
not quoting; I am paraphrasing in
my own language—that the concepts
of mountain warfare which the higher
commanders had were wrong and
need to be corrected. The second
admission, which is made indireclly,
is that the leadership of the army
was inadequately trained, because a
positive statement is made that train-
ing in leadership is the need of the
moment. Obviously, it could not be
the need of the moment unless the
training was inadequate. The third
admission is—this is, in my opinion,
a very contradictory statement—that
our weapons were adequate and even
could match the weapons of the Chi-
nese, the only difficulty was that be-
cause of poor logistics, communica-
tions and transport, we could not
bring them at the right time to the
right places where they were requir-
ed. However, the admission is made
that certain types of weapons such
ag automatic rifles and so on would
have been useful if they had been
available, The fourth admission
made is that there was some depart-
ture—I do not know; it is very care-
fully and cautiously worded, but I
have tried to cull it out of it at some
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stage by somebody from the accepted
chain of command, that there was a
lack of responsibility at various
levels, that there was top interference
by the higher echelons of army com-
mand in tactical opsrations of a local
nature which would better have been
left to local commanders on the spot.
These are all contained in this state-
ment. The fifth admission made is
that the collection, evaluation and
disemination of intelligence were
faulty. The sixth admission made is
that General Staff work and proce-
dures were not of the quality which
they should have been of. The
seventh admission made—here also a
statement is made which I had better
read out because I do not know what
exactly it purports to say—is that
‘even the largest and best equipped
of armies need to be given proper
policy guidance and major directives

by the Government whose instru-
ment it is.” I am in full agreement
with this statement. Then ‘these

must bear a reasonable relation to the
size of the army and the state of its
equipment from time to time.” These
two sentences are being interpreted
differently throughout the country. I
would like the Defence Minister to
let us know what he means te¢ indi-
cate by these. One interpretation is
that the Government is being ecriti-
cised for not having given proper
policy guidance and major directives
as it should have done—this is held
by a wide section of the press and
perhaps by some Members here. It can
also be interpreted to mean that gui-
dance was given, but the guidance
was not the correct guidance perhaps
because military advice was not cor-
rect. I do not know what is meant
by this equivocal statement. I do
not know what lessons are supposed
to be drawn from this.

But one thing is certain, that what-
ever guidance was given, whatever
policy directives were given, whether
by the Government independently or
by the Government acting on military
advice, in so far as it relates to that
statement the Prime Minister 'made
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on the 12th October giving the coun-
try the impression that the army had
been ordered and was in a position,
therefore, to drive the Chinese out,
it was a very unwise statement to
make, which was unrelated to the
size of the army and the state of its
equipment from time to time. Subse-
quent events have proved that.

The eighth admission made-—this
is not a very major admission—was
the condition to which the famcus
4th Division wag reduced by reason
of many of its original units having
been deploycd elsewhere. By ‘else-
where’ I take it to mean in the palins
of the Punjab to guarq against the

possibility of a simultaneous thrust
from Pakistan.
These admissions are made. What

corresponding corrective action is pro-
posed to be taken is not very clear.
Some points have been indicated in
a very haphazard and unsystematic
way. I would have preferred if
against each of these points the cor-
responding course of action and re-
medy proposed to be adopted now

had also been indicated. It is not
being done in that way.
For example, about the higher

command, in the other statement re-
garding defence preparedness, there
is ample evidence that some consi-
derable physical expansion of the
army and training institutions and
the number of officers being trained
is taking place. But that is the very
least we can expect. But regarding
the quality of this training and cor-
rection of the wrong concepts etc.
which are alleged to have been there,
all we are told js—perhaps he cannot
tell us more, I do not know—that
they are “being made aware” of
their shortcomings.

Then about the weapons which
were claimed to be adequate though
not available at the right place at the
right time. We are again told of a
quantitative expansion. The output
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of ordnance factories is being doubl-
ed. Very good. Some of the old
plant and machinery, to which my
hon. friend referred, is being moder-
nised and renovated—that is good.
But what is the climax of the whole
thing as put forwarq here? The top
achievement is that we have just en-
tered the period when the production
of semij-automatic rifles is commenc-
ing. When it will go into mass pro-
duction, I do not know. If it does,
well and good. It will be some ad-
vance on the .303 rifle, about which so
much was talked about here in Oc-
tober-November. But my paint is,
so far as reports go, that the Chinese
were armed not with semi-automatic
rifles but with automatic rifles, not
only self-loading but self-firing. And
I am quite sure that if ever we have
to come to accounts with Pakistan,
whose indigenous defence production
is probably negligible, and who will
be supplied by their partners in the
CENTO pact, they may very well be
equipped with fully automatic rifles.

An Hon. Member: Or China.

Shri Indrajit Gupta: Yes. There-
fore, the production of the semi-auto-
matic rifles, even on an initial scale,
may be a good thing, but it shows
that we are far far behind the level
of requirements.

Out of the proposed six new or-
dnance factories—this is the most
alarming of all—only two can even
be started now, by virtue of some
assistance from the US for making
ammunition in one and from the UK
in another. That is all the progress
that has been registered in the last
nine months in regard to our claim
about new ordnance factories. Our
Government has only acquired land
and put up buildings and arranged for
water supply and so on, but now we
are waiting to see where assistance
will come from. We do not even
know which particular factory is
going to produce what; it depends
entirely on what asistance we get

-
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from some country or other. This

is stated here.

About intelligence, it is stated that
a major overhauling is required and
will take place under the personal
supervision of the Defence Minister.
1 am very glad. The report does not
tel]l us anything about a point I had
raiseq during the discussion on the
demands for grants of the Ministry
last April—whether it is a fact that
the army command is going to be
equipped with its own intelligence
system, independent of the Central
Intelligence Bureau of the Home Mi-
nistry, upon which we had to de-
pend last November. There is a
small sentence put here about the
DMI—Director of Military Intelli-
gence. So far as I know, the DMI's
job, at least in the past, upto now,
was mainly concerned with intelli-
gence within the armed forces—some
sort of a counterpart of the CID in
relation to the civil. But that is not
the type of ‘'military intelligence we
were concerned with. I want to
know whether we will go on depend-
ing on the Home Ministry’s appara-
tus or whether the army is going to
have its own intelligence, a properly
organised system of military intelli-
gence. It is not indicated.

I agree that there should not neces-
sarily be a witch-hunt. Why should
there be? But somebody was witch-
hunted out of his job at that time..

Shri Ranga: Very good.

Shri Indrajit Gupta....and witch~
huntg are still talked of here.

Shri Ranga: Very good.

Shri Indrajit Gupta: Even while
trying to avoid any further witch-
hunt, I cannot avoid making some
criticism, well deserved criticism, I
think, of some sectors of our high
command, military command The
Prime Minister, who happens not to
be present here, always seems to get
irritated for no particular reason if
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particular person who was ihe Com-
mander of the Task Force.

Shri Ranga: His favourite.

Shri Indrajit Gupta: It has been

said here, for example, about the
poor quality of general staff work.
Before he became the Commander

of the Task Force, he was the Chief
of the Generai Staff. Therefore, if
General Staff work and procedures
were of a very poor quality, it is an
indirect reflection on the same gentle-
man. What was he doing when he
was CGS?

Apart from that he was made the
Commander of the Task Force despite
the fact that never in his past mili-
tary record had he any spei] of active
service to his credit, actual active
service in the field. His past, if one
goes into it, is a past of dealing en-
tirely with things which are rather
in the field of the Quarter Master
General, that is supplies and that
kind of thing. The Chief of the
General Staff is the chief post, as
the Defence Minister has stated here,
for co-ordinating the whole thing,
long-term operational planning, legis-
tics, transport, supplies and so on.
So, during his tenure as CGS it seems
that grave lapes were ccmmitted,
though the matter is not stated here
clearly, and when he was appointed
Task Force Commander, the post of
Chief of General Staff was left

un-
occupied. I want to know whether
it is a fact or not. Why is it not

mentioned here? If anything contri-
buted to confusion and chacs, what
could it be but this fact that the
Chief of the General Staff was swit-
ched over as Commander of the Task
Force ang the post of the Chief of
General Staff, which js the vital
link in the whole machine, was left
when the attack was taking place?

I want to know whether it was Lt.
Gen. Kaul or not who advised the
Prime Minister on this question of
adopting the forward policy, which
was reflected in that famous state-
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ment of the Prime Minister? He
should have been in a position 1o
know the real state of our prepared-
ness and our military equipment and
so on vis-a-vis the Chinese. Did he
or did he not give this advice that we
were strong enough to carry out
probing movements? Was he or was
he not responsible for the movement
of troops from Tawang to Dhola
which led to the immediate attack?
We may have been lulling ourselves
into complacency thinking that prob-
ing attacks would not invite a big
counter-attack, but who was respon-
sible we would like to know, because
we are told here continually that
somebody sitting in armchairs in
Delhi sent orders there and pressu-
rised the army command into doing
something which left to itself. It
would not have done. My knowledge
is not that. My knowledge is to the
contrary. My knowledge is that cer-
tain Generals who combine incompe-
tence with bellicosity and have Napo-
leonic ambitions gave advice of this

type.

Shri Ranga: They were here also.

Shri Indrajit Gupta: And if that
advice was acted on unwisely, never-
theless the responsibility must be
fixed on those military commanders.
And I am really surprised—Shri
Shastri has already mentioned it—
that even before the enquiry is con-
cluded, this gentleman is permitted
to fit himself into a nice, cushy job
on Rs. 10,000 a month.

Shri P. K. Deo: Shri Thirumala

Rao is there.

Shri Indrajit Gupta: Is this what is
supposed to be good for the morale
ot our jawans? I agree with the De-
fence Minister who has said in his
statement that nothing should be
done or said which is harmful to the
morale of our forces, but is this good
for the morale of our jawans that be-
fore the enquiry is concluded, we
read in the papers that the Comman-
der of the Task Force has landed
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himself in a nice job on Rs. 10,000 a
month? Of course, his Napoleonic ten-
dencies may get better room for play
in the ambitious projects of the Jaya-
nti Shipping Company. I do not know.
but will the morale of the men who
had to pay the price for his follies be
boosted by this?

Shri Thirumala Rao (Kakinada):
May I interrupt the hon. Member for
2 moment to say that this gentleman
has nothing to do with the Jayanti
Shipping Co.? It has been repeatedly
contradicted, but my friend persists
in his ignorance. I am sorry for it.
He has nothing to do with the Jayanti
Shipping Co., I once again tell him.

Shri Indrajit Gupta: Is he connect-
ed with that company?

Mr. Deputy-Speaker: He is one of
the directuts.

Shri Indrajit Gupta: Similarly
about the Commander of the Fourth
Division. I have got nothing against
that gentleman, I do not know much
about him either, he may have a very
good record for ought I know. He
may have been thoroughly justified as
the local commander ¢n the spot in
think'ng that discretion wags the bet-
ter part of valour, and that to save
his men was better tactics than to die
a glorious death. I do not know. He
may have a hundred justifications, but
I want to know whether he was or-
dered or not to hold the Sela posi-
tion at all costs while reinforcements
were being brought up behing to deal
with the Chinese roadblock at Bom-
dila, and whether, in spite of the
order, he decided to withdraw and
give up the Sela position without a
fight. My point is, if he acted on his
own in defiance of the orders given
to him, could he not have been fourtd
a better job to do than that of in-
culcating discipline in our youth as
Director of the National Discipline
Scheme? That is all I say. These
things are not good for morale, any-
body’s morale.
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We have been assured here in this
House on a previous occasion that
there was no interference, categori-
cally we have been told, and I hope
Shri Anthony of all people has noted
it, that there wag no gevernmental in-
terference in tactical, field operations
at any stage.

Shri Frank Anthony (Nominated-
Anglo-Indians): By whom? That is
untrue, absolutely untrue.

Shri Indrajit Gupta: Until evidence
is produced to the contrary, we do
not know.

What I wish to state here is that
while we must see this thing in its
proper perspective, many of my fri-
ends are so overwhelmed by the re-
treat of our forces, that they see only
the retreat. They do not see the
retreat of the aggressor.

Shri Frank Anthony: And the rea-
son?

Shri Indrajit Gupta: Yes, we want
to know the reason. Did they go
back because of our superiority of
arms?

Shri Frank Anthony: Because Kri-
shna Menon was sacked.

Shri Indrajit Gupta: May I know
whether the Anglo-French and Israeli
troops which launched an all out mi-
litary attack by sea and air on Egypt
in 1956 had to retreat because of the
superior military might of little Eg/pt?
Did the Chinese have to go back from
NEFA because suddenly they thought
we were becoming so strong that they
would not be able to advance fur-

ther? The whole point is there are
other forces abroad in the world,
which shri Anthony and his friends

are totally ignorant of. There are
forces abroad which stand for peace,
democracy and progress, and those
forces are strong enough today to
compel aggressors to retreat or to
hold back the hand of the aggressor.
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Shri Kamalnayan Bajaj (Wardha):
Including the Chinese Lobby in India.

Shri Indrajit Gupta: Many of the
gentlemen in this House who in
November last were talking about the
identity of Russia and China, saying
that we should never trust any of
them, should be thankful today that
the mighty Soviet Union has come
out categorically in our defence
against the Chinese aggressor, and
they should reckon with this.

Shri Shivaji Rao S. Deshmukh
(Parbhani): Russia has also said that
if there is aggression against China,
Russia will treat it as  aggression
against itself.

Shrimati Renu Chakravartty: Are
we going to commit aggression against
China? Is that vour policy?

Shri Indrajit Gupta: You are a
little bit out of date.

Mr. Philip Talbot, Assistant Secre-
tary of State for South-east Asian
Affairs of the US Government has
stated only yesterday that if Pakis-
tan and India are involved in a mili-
tary conflict with each other, there
will be an American response—on
which side we do not know. The
United States is tied by a military
pact to Pakistan, please remember.
with

Shri Ranga: As Russia is

China,

Shri Indrajit Gupta: Therefore, I
wish to say that policy is part of
defence too, and my friends who see
only one part of it, the weakness of
the policy which led to our being in
a comparative state of defence un-
preparedness, do not see the other
aspect also which has enabled us to
isolate the aggressor and to push him
back.

Shri P. K. Deo: Day dreaming.

Shri Ranga: Dange has done it by
going to Moscow!
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Shri Indrajit Gupta: In my opinion,
the single Dbiggest lesson which
emerges out of this Report and the
statement -of the Defence Minister is
the question of developing our self-
sufficiency in defence production, Shri
Prakash Vir Shastri says that we
must have no inhibitions as to pur-
chasing or borrowing or getting by
way of gift all the equipment and
weapons we want from various coun-
tries. We have no objection to that,
but my point is that it can only be
a stop gap measure, it can 'only be a
supplementary measure to fill the gap,
provideq that simultaneously we are
taking resolute measures to stand on
our own feet and acquire self-suffi-
ciency. Until we are able to do that,
this country’s defence will always
be at the mercy of others,

14 hrs.

Shri Frank Anthony: Especially of
the communists.

Shri Indrajit Gupta: Anybody. I do
not want to be at the mercy of Shri
Frank Anthony just as he does not
want to be at my mercy. Let us
stand on our own feet. Why are you
afraid of that? (Interruption).
Therefore, I am pointing out that this
progress that is claimed, the switch-
ing over from .303 rifles to semi-
automatic rifles, this sort of hesitant

step—starting one or two ordnance
factories—and all these things, are
not adequate compared to what is

required. We are actually frantically

trying now to buy whatever we
can from wherever we can. This
famous shopping list of India’s

arms requirements, I regret to say,
has become quite a joke in some parts
of the world. If you read the western
press, you will find how they joke
about it. Here is the Statesman
which I am sure Shri Frank Anthony
reads very faithfully every morning
—it is not a communist paper, br, has
it become a communist paper?
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An Hon. Member: He does
know!

not

Shri Indrajit Gupta: Well, I do not
know. May I quote from the edi-
torial of the Statesman dated 19th
September, 1963?

Shri Frank Anthony: I even read
the New Age.

Shri Indrajit Gupta: It says:

“The eagerness of the right
wing critics to get “massive aid”
from the West—ja phrase they first
used in the dark days of Novem-
ber and have stuck to since—
must cause some amusement in
Western capitals. The reluctance
is as great there as in Mr. Nehru’s
heart to go in for a massive in-
volvement in a border war in the
Himalayas except if another big
attack by China seems more
imminent to them than it does
just mow. Their present eager-
ness does not go much beyond
making the arrangements already
being made for receiving their
help effectively, should the neced
for it arise; they are not willing
to do much more at the mo-
ment, however great the dis=
appointment for some people in
India. Now does it seem to be
desired by them (or desirable
for us) that we should make an
aggressive display of anti-Com-
munism.”

This is from the Statesman
19th September. Therefore, I wish to
point out this. Of course, we shall
buy whatever we require from where-
ever we can get it although it
amounts to this, namely, the standar-
disation of our equipment is being
given the go-by. Later on we will
get into the gitch over questions like
spare-parts. That cannot be helped
perhaps. But it can only be the sup-
plementary step. As far gs aid from
the west is concerned, we must re-
member it has very severe limitations
in the fact that there are strings

of the

-
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attached; the fact that we have al-
ready given an undertaking that this
equipment will not be used against
Pakistan We have given that under-
taking without which we would not
have received this aid.

Shri Ranga: Nothing wrong with
that.

Shri Indrajit Gupta: Also, whatever
aid we get from the west, I am sure
full information with regard to it
can go to the potential aggressors due
to the very system of military allian-
ces within which they are. There-
fore, aid has been limited mainly to
transport, communication, ete. The
British are *also giving aid to China,
as you know, according to the papers.
They are sending nuclear equipment
and transport planes to China as
well. Therefore, there are limitations.

Take, for example, the UAR, a smal-
ler country than ours, much smaller,
much weaker. What are they doing

after their experience of Suez? It 1s
reported in the papers. Their minis-
ter was here only yesterday. His

statement has appeared in the press.
He hsas said that Egypt has already
built a supersonic jet factory at
Halwan to which we are sending some
Indian technicians also. If they can
do it, why cannot we? They have
got missiies which were displaced
in thzir parade in Cairo cn their in-
dependence day. They have got au-
tomatic weapons. Their minister,
Mr. Salaam, said yesterday in Delhi
that this is being paid for. The money
for it is found by the fact that the
Government of UAR has nationalised
the whole of their export-import trade
—=85 per cent of their capital indus-
tries and 25 per cent of their domestic
irade. This is how a poor, under-
developed country gets the required
finances for building up an indepen-
dent defence potential, and that is
what we have always been pressing
for.

Of course, it is admitted that our
resources are limited. Once again I
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want to remind the Defence Minister
of the little request I had made of
him last April: please fix up your
priorities, but priority No. 1 is the
development of our independent de-
fence potential, for which the deve-
lopment of heavy industries and basic
industries—everything—is essential.
Without steel, without heavy found-
ries, without heavy forge, without
alloy steel, we cannot build the kind
of defence potential that we require.
Therefore, all the critics who are
shouting about our defence unpre-
paredness, and at the same time, are
violent opponents of the scheme of
development of heavy industries and
strategic industries are wrapping
themselves up in a contradiction
which can only have some political
motive behind it.
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I conclude by saying that history is
always replete with examples of the
fact that the aggressor always has the
initial advantage. It does not depend
only on the equipment and weapons,
that the defenders will be able to
prevent even a single inch of their
ground from being taken. The
French were sitting behind their
wonderful Maginot Line in 1940 and
within 24 hours they found themsel-
ves routed. The Soviet army which
was certainly not unprepared and
which was well-equipped, had to go
several hundred miles back into its
own territory before the Hitler
hordes, before it was able to make a
come back.

Shri Kamalnayan B2jaj (Wardha):
With American aid and help.

Shri Indrajit Gupta: Why does he
want to stick to America? He does
not want to stand on his own. (In-
terruption).

Shri Daji: More loyal than the
king.
Shri Indrajit Gupta: Therefore,

finally, I want to say that we should
not see this thing in the incorrect
perspective as though there has been
disaster from which it is impossible
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to recover. Certainly we were very
pained at what had happened, but the
point is to gird up our loins and go
forwarg on the correct lines, so that
our defence system can be properly
overhauled and put on its own inde-
pendent footing and that alone,
combined with the correct political
foreign policy which has got us allies
throughout the world, will enable us
to guard our borders securely in the
future.

Shri P, C. Borooah: (Sibsagar): Mr.
Depuiy-Speaker, Sir, after hearing
the previous speakers on the motion,
I think that the Defence Minister’s
statements of 2nd and 9th September
are honest and comprehensive and
present an evidence of the vigorous
spirit with which the Indian army is
being rebuilt. The inquiry has
revea'ed with a courageous forthright-
ness, for which Gen. Henderson Brook
and his party deserve tribute, that in
a'most every aspect of leadership and
organisation, the NEFA operation
suffered from basic deficiencies, major
among them being the failure of
those in higher command to depend on
the initiative of the commanders at
the terrain level, inability of the army
to grasp the concept of mountain war-
fare, and the lack of means of com-
munications and inadequate intelli-
gence.

Ours is a new democracy, wedded to
the principles of non-violence and
Panchsheel. We do not want a single
inch of other’s territory. We are pre-
pared to do all the good to all coun-
tries whatever is possible for us. We
are under the impression that we are
friendly to all countries and were
actually striving hard to settle our
disputes with Pakistan in a congenial
manner. We never anticipated that
there wil' be any country in the world
which will attack us. much less China,
whose Prime Minister Mr. Chou En-
lai openlv, the other day when he
came to New De'hi. wvproclaimed
“Hindi-Chini Bhai Bhai” These con-
siderations came in our way of giving
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much importance to the strengthening
of our army, which was truncated at
the partition of the couniry, during
the entire post-independence period.

The problems presented by the
inquiry are no doubt formidable but
the account of the defence prepara-
tions given by the Defence Minister,
in his statement of the 9th September,
reflects both in its spirit and content,
an unconditional determination of the
Government to put things right.
There should be absolutely no quarrel
with the manner in which Govern-
ment has released the main findings
of the official inquiry. They are as
comprehensive as possible, consistent
with the nationa! security. Nothing
can be gained from any attempt to
transform the inquiry into a mis-
chievous kind of witch-hunting. What
the country needs at this time is to be
reassured that the lessons of the
NEFA reverses have been learnt well.
To this, the answer is the Defence
Minister’s statement of September 9,
which is an outstanding piece of docu-
ment and meets the inadequacies
highlighted by the inquiry report.

Having said so, I would like to
make a few observations in regard to
defence preparedness in my part of
the country. Coming as I do from the
State of Assam, I would like to say
that the people of that State are not
very much satisfied with the present

state of affairs. During the second
world war, the whole place was
humming with activity like move-

ments of vehicles, movements of
troops, etc. Huge forests were con-
verted into beautiful landing grounds
in a month’s time. The way it was
done inspired confidence everywhere.
This was the state of affairs at that
time. Today again, Assam ig a fron-
tier State, but we cannot say those
things now. That is why we are more
concerned with what we are going to
do todav and tomorrow; we are not
much concerned with what had hap-
pened alreadv, except learning lessons
from the past.

~
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My first observation is about com-
munications. Communication to NEFA
is still far from satisfactory. No
amount of building of roads in NEFA
will be of any use, if the roads in the
adjacent plains areas are not improv-
ed. Just before the Chinese aggres-
sion of October-November last year, a
bridge over the Dhansiri river on
North Trunk Road was damaged by
flood. It remained unrepaired during
the whole period of the aggression.
So, transport of military equipment
and military movements suffered ter-
ribly, and a great loss was sustained
because they had to make a circuitous
route, involving an extra distance of
100 miles, for crossing the mighty
Brahmaputra, and entailing enormous
delay in rushing supplies to the fron-
tier. This year also, another bridge
on the South Trunk Road in Assam
has been damaged and a portion
washed away. It is still under repair.
As a result, the movements of military
articles and civi! supplies also are
very much disturbed. The people are
greatly suffering. I, therefore, impress
upon the hon. Defence Minister that
he should look into this matter; he
shou'd Jook into the improvement of
the roads in Assam also, along with
the improvement of border roads.

I may also mention in this con-
nection about the unsatisfactory per-
formance of the railways in that bor-
der State. Some 8 months ago, there
was an attack by the Naga hostiles on
a passenger train. Since then no train
is running at night and the passenger
and goods trains are reduced to the
minimum. This has not only created
undescribable difficulties for the peo-
ple there, but has also affected the
transport of military goods and per-
sonnel in that area. This has also
acted as a source of encouragement
to the Naga hostiles for carrying on
the'r hostile activities. I, therefore,
suggest that normal running of trains
both day and night should be resum-
ed forthwith and the proposed alter-
nate track linking the important
towns of Assam and away from hos-
tile-infested areas be taken up earlier.

BHADRA 29, 1885 (SAKA)

NEFA Enquiry 7328
and Motion re:
Our Defence
Preparedness
My second observation is that,

while considering the question of
augmenting our frontiers, we cannot
ignore the fact that NEFA is inhabited
by a small number of people, virtua'-
ly separated from the rest of the
country. The area is a big one cover-
ing some 35,000 square miles, with a
population of only 3% lakhs of unso-
phisticated people divided into differ-
ent tribes, speaking differing dialects.
They have been administratively and
otherwise kept separated from the
people of nearby plains. Such a state
of affairs should not be allowed to
continue.

NEFA students are still taken to
China for education at the People’s
Institute for Minorities in Peking
This should be stopped immediately.
Emotional integration of the NEFA
people with the people of the plains
is already overdue. The people in
NEFA must not be allowed to feel
that they are alone in times of crisis.
Already ominous reports are in the
air that the Chinese spying activities
are gaining ground in NEFA. There
are uprisings by Daflas against the
present regime and a number of our
officials had been killed. Mishmis on
the other side are trying to establish
contacts with the Chinese. There is
practically no check for the Chinese
agents entering NEFA from the north.
All these demand that the philosophy
of NEFA should be revised. The
Chinese wall raised between NEFA
and Assam should be demolished and
the people there should be brought
closer to those in the plains. After
all. it should not be forgotten that the
fate of the people of NEFA is tied with
the fate of the people of Assam and
the neighbouring areas.

My third observation is, that Assam-
with NEFA, Nagaland, Manipur, Tri-
pura and the districts of Jalpaiguri
and Cooch-Bihar in West Bengal be
treated as a separate unit, so far as
defence preparations are concerned.
We are fully aware of the fact that
there is heavy concentration of troops
and full-scale war preparations are
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being made by the Chinese in the
Chumbi Valley. It may so happen
that one night the Chinese may sud-
denly attack the narrow area near
Siliguri and cut off this region from
the rest of the country. And, against
the heavy pressure of world opinion,
the Chinese next morning will agree
to a proposal of amicable settlement,
which India will have no way out but
to accept and continue talks year after
year. What will happen thereafter
with Pakistan in the south and west,
Naga hostiles in the east and the Mizo
secessionists in the extreme south can
better be imagined than described. To
guard against such an eventuality,
this region should be made self-sup-
porting, so far as defence arrange-
ments are concerned, so that they may
be able effectively to resist the
Chinese invaders without depending
on the Centre at that time.

For this, I may be permitted, with
apologies, to suggest that a full-fledg-
ed army headquarters be established
in that region and a few ordnance
factories set up there and more
recruitment to the army be made
fror amongst the people of the hills
and plains of the region. The popu-
lation of this area is about one and a
half times that of the new-born coun-
try Malaysia with an area bigger
than a few of the industrially deve-
loped countries in the West.

Another dangerous development in
the northern frontiers is that the Naga
hostiles have been of late able to
establish contacts not only with
Pakistan but a'so with China and are
receiving supplies of arms from these
countries. It should be tackled with
a strong hand. Last but not least, the
increase in the frequency of the bor-
der incidents coupled with Pakistani
irfiitration into Assam and adjoining
areas has been viewed by the people
of that region with extreme serious-
ness. It will be very very wrong to
assume that the Pakistani infiltrants
enter Assam only for economic
reasons, but there are definite indica-
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tions that there is a political motive
behind it. This has rendered the
frontier vulnerable and I urge that
this menace should not be separated
from the general question of defence
preparations.

Finally, Sir, the country in general
and the army personnel in particular,
are watching the proceedings of this
august House with great interest and
anxiety. Nothing should be said here
which will undermine the security of
the country and bring discouragement
to those on whom depends the defence
of the country. In all our words and
deeds we should not forget, as has
been very rightly said by our Defence
Minister, the lonely man standing on
the snow-covered mountain peak, who
had dedicated his life for the cause of
the country, guarding the frontier day
in and day out pointing his gun to-
wards the enemy. He should be told
that the 45 crores of people of this
country are behind him and he
should feel secure that the 45 crores
of our people will do everything for
him. With this end in view, Sir, we
should take part in this discussion and
see that we maintain our integrity.

With these few words, Sir, I thank
you very much for giving me this op-
portunity and I wholeheartedly sup-
port the motion on our defence
preparedness.

Shri P. K, Deo (Kalahandi): Ir.
Deputy-Speaker, Sir, even though we
would have appreciated better had
this enquiry been given to somebody
other than the serving soldiers who
depend for their promotion and for
their service on the Government, I
pay my tribute to those officers who
have been entrusted with this work
for the immense service they have
done to this country by having com-
pleted this report in a record time
and, at the same time, having brought
to light some inherent mistakes in

our approach and thinking in this
vital problem.

Sir, T congratulate the Defence
Minister for having created this

-
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healthy precedent by giving an oppor-
tunity to this House to discuss so
vital a subject which had all along
been tabooed by his predecessor.

I beg to submit that the official
summary of this eagerly awaited
report has fallen short of our expec-
tations. In spite of the Prime Min-
ister’s promise, an unexplainable plea
has been taken for withholding the
report on the ground that “informa-
tion about the strength and develop-
ment of our forces and their location
would be of invaluable use to the
enemy”. Sir, no one wants any infor-
mation regarding the strength and
disposition of our troops. We are all
anxious, as every patriotic Indian, to
know on whose shoulders the respon-
sibility of this debacle could be
square'y placed. We want to know
the reason for this national humi'ia-
tion. The Defence Minister cannot
brush aside this issue by such state-
ments as that the intention is to
derive lessons for the future and not
for witch-hunting. 1 am not a witch-
doctor, neither am I a fatalist that I
reconcile everything to fate. I want
to know who are the persons respon-
sible. I do not mind if somebody is
court-martialled or somebody is im-
peached. But, Sir, unless this is done,
unless deterrent punishment is pro-
vided for the purpose who are respon-
sible for it, we are encouraging people
to run away from the battle field, we
are encouraging people to run away
from their responsibility and, in the
long run, it will tell upon the morale
of our armed forces.

From whatever material has been
available to us, there can be no two
opinions that the report is an admis-
sion of the failure of the Government
in its primary duty to defend this
country and to preserve its territorial
integrity. Sir, this document is a
more terrible indictment than the
severest critics of the Government
have ever charged it with. If you
read in between the lines, if you
closely study the sequence of events,
you will be convinced that all the
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findings, all the fingers point at one
person, and at only one person who
was at the helm of affairs, that is,
the then Defence Minister.

The report has rightly said:

“Even the largest and the best
equipped army need to be given
proper policy guidance and major
directives by the Government
whose instrument it is.”

It is an admission that so far as the
NEFA defence set up is concerned
proper guidance was not given, proper
directive was not given at times, and
this has led to this sorry state of
affairs.

Let us examine the state of affairs
in October, 1962. Again, more startl-
ing revelations have been made of the
state of military unpreparedness,
shortage of equipment, lack of proper"
communica‘ion lines, shortage of vehi-
cles, lack of logistics, defect in the
system of command, poor military in-
tel'igence and, above a'l, constant
central interference in the direction ot
the operation.

The most shocking thing that has
come {o our notice is the state of
military unpreparedness. The report
says:

“Our training of troops did not
have a slant for a war being
launched by China.”

What assessment of Chinese intention
could there be when while our armed
forces in that altitude were being
subjected to the rains of Chinese fire
and mortar attack our Defence Min-
ister was toasting “Hindi-Chini-Bhai-
Bhai” at Geneva with Marshal Chen
Yi by clinking the wine glass? Sir,
we have been telling from these very
benches from the beginning to pro-
perlv understand the intention of a

ruthless expansionist Communist
power like China. But all our words
have fallen into deaf ears. No lessons

have been learnt from the trigger-
happy Chinese who have been shoot-
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ing at our Indian patrols right from
1959 at Kong La and Longju up to the
fateful October, 1962. Sir, the Gov-
ernment of India is not a Bharat
Sadhu Samaj that it would be chant-
ing shanti mantras even when it is
fired upon.

Shri Bhagwat Jha Azad (Bhagal-
pur): How can you think of it?

Shri P. K. Deo: Nor is it so irrespon-
sible like any private individual or
Acharya Vinoba Bhave who, can afford
to indulge in occasional irresponsible
stunts like sending school children to
the border to change the heart of the
Chinese or to arrange a peace march
to Peking. After all, it is the Govern-
ment of India that has to face hard
realities.

Dr. M. S, Aney (Nagpur): Vinoba
Bhave did not send any peace mission
to China,

Shri P. K. Deo: I am sorry. I am
speaking subject to correction. I was
saying that for the Government which
has to face hard realities to deal with
questions in such half-hearted manner
as has been done now is nothing but
high treason.

We have tolerated times without
number Chinese aeroplanes violating
our air space. Time and again when
we have asked why those intruding
planes could not be shot down, even
though our Canberras have been
subjected to firing by Pakistani forces,
some vague replies are given.

SQir, on 12th September 1959, when
the discussion on the first White Paper
took place, in which I had the privi-
lege to initiate the debate T told this
House to streamline our defence
forces. I still remember the words of
the Prime Minister then, they are
still ringing in my ears. He called us
“timid”, he called us “weak”, he
called us “panicky” and he called us
“alarmists”. At that time Shri Dange
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Mr, Deputy-Speaker: The hon.
Member may continue tomorow. The
House will now take up Private Mem-
bers’ business.

14.30 hrs.

COMMITTEE ON PRIVATE MEM-
BERS’ BILLS AND RESOLUTIONS

TWENTY-SIXTH REPORT

Shri Hem Raj (Kangra): Sir, I beg
to move:

“That this House agrees with
the Twenty-sixth Report of the
Committee on Private Members’
Bills and Resolutions presented

to the House on the 18th Septem-
ber, 1963.”

Mr. Deputy-Speaker: The question
is:

“That this House agrees with
the Twenty-sixth Report of the
Committee on Private Members®
Bills and Resolutions presented
to the House on the 18th Septem-
ber, 1963.”

The mction iras add pted,

RESOLUTION RE: DEFENCE OF
INDIA ACT—contd.

Mr. Deputy-Speaker: The House
will now proceed with the further
discussion of Shri A. K. Gopa'an’s
Resolution regarding the Defence of
India Act.

Shi Gauri Shankar Kakkar was on
his feet. One hour and four minutes
are left for this Resolution. The Min-
ister wants half an hour. How much
time does Shri Gopalan want for the
reply?

Shri A, K. Gopalan

(Kasergod):
Fifteen minutes.
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Mr. Deputy-Speaker: Then I will
call the Minister at 2-45. Shri Kakkar.
He has already taken seven minutes.

Shri Gauri Shankar Kakkar (Fateh-
pur): Sir, in another seven minutes I

shall finish.

=t A T Wy (FRR)
JuTeny werey, fredt ax & ag %%
T 91 fw ag < seama S M g
Tza # y&ga e o g, gwa fow
TFR ¥ wega fear mn @, sed &
aga T | I @ a9 @ &
7g FgA FY W1 Ja g fm e
FEA S AT TAT AT I FIT B,
IHFT GG AE g1 § afew e
fafas g &1 7 @ FWE
g9 1 @r & @ A e foew
qd F AAGE AN I WK AT §
w7 f5 AT srwwor g {9 91 g
a1 | 99 NG gEE WA St
¥ OF TFR FT THAT HT FEAGT I9H
g @ A wrdm frafeat ¥ @
FEY §Q WA T FIA FT @A
fear ot f5 5@ F9F 1 agEw
g, w1 3w # IFfq Ry wR ot
aF W FT AT FA FT T4 §, q4r
ATHRT FT THEAT FIA T TH &,
T IFR FT FMA 39 9 T A7
AT FAM |

a3 5 fow g & ame
@ FT @ S F1 an fearmr §
TR AT FTQAIA AT AR GATR |
FommgfFazquadrgm g
g7 foard sody aga  faw sEr
f war w177 A mg § wAET ¥
FF Y AwE AT #® O ag
g1 & fadr dae § fF war a0
qT ¥ ARA  GIFTC F A HAAE
faar f ag Mee ®417 &9, HATT
auq AT Sd N TF 0¥ F
FHA g o v fagas S v F @

qifsa g& 9@ § 7 T A any fwan
™) AR ag 7 fFoed AR @
i ot a1 s gear § feet aw
FT CHFT T g7 2, e SR A
et fehfew 4, 3 a3 & & @
gfreaifeg 7@ €M | S e
AT TH R a5 a8 (6 HA@T A AT
FHATS M FT FET 98T AR Iq*
HIER T& FTH IB17 98 | I qFe
FY o ¥, T W FEA F TR F
qra9E oY, T§ FTIT FT 79T JEIERT
FAF AR WM, sfaw gy s
T F) EWT T ME R AR F F
T AANE 'W ®femr gt # @
91 gr €1 TWhrgww ARy T
sTeT FX gFar g e faont @ qar
W A oan, @w faw & FW A,
gq ¥ gaar rfaa g |

AT FA F a0 TH & < qA1-
gy qEl FHAT W ATE 1 HgET
A F AF AT FT QF AT 2 FY
faar 91 | S W TS A TG WY
oy @ F AT W gAEE
T FHAS Tarfad w2 A, F qwear g,
sarar 3fea grmm

Shrimati Lakshmikanthamma
(Khammem): Mr. Deputy-Speaker,
Sir, I would like the Mover of the Re-
solution to lay his hand on his heart
and ‘say whether there was any inst-
ance of any abuse of the power under
the Defence of India Rules. In fact,
after the end of the last session, about
two months back, the hon. the Mover
of the Resolution had told the entire
Andhra Pradesh, including my consti-
tuency, where he made such speeches
—he said it is only border trouble,
China has not invaded India, and he
criticised the Government as he liked
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—that the people were surprised and
were asking me “how is this man left
to move about as he likes even during
the present emergency?”

Sir, the legitimate freedoms of the
people have not been interfered with
in the name of the emergency. No
citizen in the country could legitimate-
ly complain that his normal liberties
were curtailed after the promulgation
of the Act. Such complaints can be
heard only from hoarders, profiteers,
traitors and other unsocial elements.
It is only they who could complain
that these powers were used against
them,

If any democratic process has been
curtailed or suspended it can be said
that these powers were misused. But
in fact the democratic processes have
been made more prompt and purpose-
ful after the promulgation of this Act.
The Indian Parliament was summoned
no sooner than there was the declara-
tion of emergency and the Members
were apprised of the situation. Then,
the Members spoke as they liked: in
fact, more vehement speeches were
made than ever before in Parliament.
The only exception was that no speech
which supported the Chinese cause
was allowed to be made either in this
House or outside. The prestige of the
Indian Parliament has been enhanced
to a great extent after the deliberations
in the Parliament. The rights of every
one are very well protected. We all
know how the rights of Members and
all properties are very well protected.
But in the name of the emergency the
President’s own right to make a speech
in a language which he liked was
denied to him.

The democratic processes continued
also in the States—in the State Legis-
latures, in the Zilla Parishads, in the
Panchayat Samithis, In fact, they start-
ed functioning in full swing. And the
entire country including the districts,
the taluks and the villages have voiced
their indignation against the Chinese.
Village volunteer force and Defence
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labour banks were all created
more and more activity is
throughout the country in
ment and defence.

and
seen
develop-

The present Act is different from
the one promulgated during the Second
World War in that this has the unani-
mous support of our Parliament and
thereby of the entire people of this
country.

I would like to ask our hon, friends
how many citizens were proceeded
against for having expressed their
views either orally or in writing. I
weuld also like to ask them how many
were arrested for criticising the Gov-
ernment, and how many were victimis-
ed for differing with the ruling party.

On the other hand, there was a sud-
den increase in the severity of the at-
tack on the Government. Some papers
and the writings and cartoons publish-
ed by them should engage the atten-
tion of the freedom-loving people of
the country. We can never forget the
cartoon which appeared in one of the
papers depicting our Prime Minister as
Napoleon coming back on horseback
with his head hung down after he was
defeated. This gives an impression as
if our Prime Minister himself is the
aggressor and being repulsed comes
back, having lost the honour.

Shri P, Kunhan (Palghat): What is
the name of that paper? Is it a com-
munist paper?

Shrimati Lakshmikanthamma: It
was in a paper. I know it for certain,
and Government must be having all
those cuttings. I think it was in the
Hindusthan Times, but I cannot say
definitely because I do not have the
cutting at the moment with me. But it
is a fact that it has appeated and I
have seen it.

Shri Daji (Indore): It was the Hin-
dusthan Times.

Shrimati Lakshmikanthamma: Sir,
this sort of cartoon should have ap-



Resolution re:

7339

peared in some paper in Peking. They
would very gladly borrow any such
cartoons or writings from our papers.
Would this have been tolerated in any
other country or, say, in the UK during
the Second World War?

Another leading daily published a
cartoon showing the Chinese nursing
our prisoners-of-war as a mother nur-
sing her baby. This would show that
the China is all mercy personified.
Scores of such things appeared. Scores
of writings criticizing the Government
had appeared in the papers. No influ-
ential paper left any stone unturned
to criticise the government and its
policies. Any foreign visitor would be
amazed seeing the way these things
are allowed even at a time when the
emergency is still supposed to be exist-
ing.

We cannot also say that the emer-
gency powers were misused under the
Defence of India Act because the func-
tioning of any institution whatsoever,
political, social and cultural, has not
been affected. More intense activities,
on the other hand. are there on all
fronts. Therz is no inhibition in the
functioning of any agency which pro-
motes democracy and freedom which
are the agencics to guard our freedom.

No sooner the emergency was dec-
lared defence committees were formed
and some States included even the
Communists among their members.
Maybe, some States because they did
not want to take a chance did not in-
clude some persons. That provoked our
friends to criticize the Government.
But now I can say that in my own
State ever people who are supposed to
be against the resolution of the Com-
munist Party and who have resigned
from the executive committee are

free. Not a single member of the Com-

munist Party is behind the bars today.

We can also see the relative contri-
bution of the different parties. For all
these things we do not want members
of the other parties to give us bouquets
if anything. But let them recognise it.
When the taxpayers was happily con-
tributing to fight the Chinese, our

BHADRA 29, 1885 (SAKA) Defence of India
ct

7340

A
friends here who were arrested were
in ‘B’ class prisons, enjoying at the
taxpayers’ expense. Let them say how
the treatment was even for those
friends whom the Government suspect-
ed of supporting the Chinese. What
treatment was given to them in the
jails?

No Government would be happy to
tax the people because ultimately no
government will have the courage to
incur the dis-pleasure of the voters to
whom they have to go and whom they
have to approach. But still because
the Government was conscious of its
duty and responsibility, it took courage
in both hands to tax the people. On
the one hand, these friends were say-
ing that we should fight the Chinese
and, on the other, big demonstrations
were held to oppose the Government
in all the defence measures that they
were taking.

In spite of that everybody knows in
this country that the Opposition’s
voice was not silenced. Very few
Communists of the Chinese lobby were
arrested and even those belonging to
the Chinese lobby are today no more
in jails because we felt that they were
no more effective. In fact, even though
they have their own views, we felt
that it is not necessary that they
should be kept in prisons because they
prove no more effective in doing any
damage to the country.

Mr. Deputy-Speaker: The hon. Mem-
ber’s time is up.

Shrimati Lakshmikanthamma: One
word more. The Opposition is getting
weaker and weaker day by day. It is
not because of our actions but because
their voice is becoming feebler and
feebler because of their actions. So, I
would request my hon. friend to with-
draw this Resolution because
I am sure, in his heart of hearts he is
convinced that no such misuse of this
Act has been done. On the other hand,
they enjoyed more rights and privileg-
es for criticizing the Government than
we ourselves had.

Mr. Deputy-Speaker: Shri Hajar-

navis.
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Shri Daji (Indore): There were one
hour and four minutes left. So, it can
go on till 3-30.

Mr, Deputy-Speaker: The hon. Min-
ister wants half an hour and Shri
Gopalan wants 15 minutes.

Shri A. K. Gopalan: I will take only
ten minutes. He may be given five
minutes.

Mr, Deputy-Speaker: If he agrees to
finish in five minutes and Shri Gopalan
agrees to take only ten minutes, he
can speak.

Shri A. K. Gopalan: I will take only
ten minutes.

Shri Daji: 1 do not want to enter
into the polemics of abuse or misuse
of these Rules. My hon. friend, Shri
Gopalan, will take it up. I will like to
point out that after the Resolution was
moved it is no longer a question of its
use or misuse against the Communist
Party. We raised it in that way and
we said it when we moved it that once
if you start using it or misusing it
against the Communist Party, the vic-
tim shall not only be the Communist
Party. I will only point out that very
recently in the Bombay strike, the
striking municipal sweeper was also
arrested under the Defence of India
Rules, Even the negotiator who went
to negotiate for him was arrested
under the Defence of India Rules. A
Bhilai worker was arrest under the
Defence of India Rules. So, if you
want us to catalogue the abuse and
misuse, we can give you a big list.

But leaving aside that point, I want
to press seriously only one aspect be-
fore the House and I want to press it
irrespective of Party divisions. A new
development hag taken place, after my
hon. friend, Shri Gopalan, moved the
Resolution before the House. That
development is the decision of the
Supreme Court. Both the majority
and the minority decisions of the
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Supreme Court have held that the De-
fence of India Act and the rules fram-
ed thereunder are ultra vires of the
Constitution.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
Which passage has the hon. Member in
mind?

Shri Daji: In the five minutes that
I have I cannot read out the passage.

Shri Hajarnavis: 1 have read it care-
fully and I have not yet found it out.
If he can, I will request him to do so.

Shri Daji: All right. Both of them
have held that the provisions are
against article 22 of the Constitution
and that we discriminated; that it is
not open to Parliament to legislate in
such a way. This has been held. The
majority decision only says that
though the Act is bad in law, because
of the proclamation of emergency and
the Proclamation of the President, the
Supreme Court or the High Court is
not in a position to give relief. So,
leave aside the legal question of re-
lief. What I submit and what I want
to press before the House and before
the Government is that as upholders
of the rule of law do they want to
place thig Parliament in the awkward
position of legislating and keeping on
the statute book a legislation which
has been declared to be beyond the
competence of the Parliament to enact.
That is very patent after the Supreme
Court’s ruling, namely, that whatever
we passed was beyond our competence
because it is a fact that even Parlia-
ment during an emergency cannot
legislate beyond the powers given to
us by the Constitution. The Supreme
Court ruling has clearly laid down that
a proclamation of emergency does not
enlarge the legislative powers of the
Parliament conferred upon it by the
Constitution.

Therefore the anomalous position
created now is that though this Act is
bad, is against the provisions of the
Constitution and is beyond the compe-
tence of the Parliament to enact, mere-

N
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ly because citizens cannot get redress
in a court of law during the emer-
gency, these Rules and this Act con-
tinue in force and the State continues
to use these powers and detain persons
for an indefinite period.

This being the position, I submit
that as the sovereign body of the
nation and as the supreme law-making
bedy we have to set certain standards.
I am almost confident that if this fact
had been known when the Act was
passed and the Rules were framed, the
House irrespective of Party divisions
would not have allowed the statute to
be passed that was not in consonance
with the Constitution and the powers
of the House. But we did it. Now we
are faced with the situation where hav-
ing passed it we want to continue it
even after the Supreme Court has
given a clear verdict against #t.
Therefore I say that we will be setting
a very wrong example in the mainten-
ance of the rule of law. We cannot
expect the citizens of India to follow
the rule of law when the sovereign
body itself and the Government tram-
pie upon the rule of law after the deci-
sion of the Supreme Court. It is a
challenge to the conscience; it is a
challenge for the maintenance of the
rule of law as set forth now and it is
not a question of Party divisions and
Party loyalties.

Therefore from this angle I appeal
that the Government should recon-
sider the entire question and not stand
on technicalities and prevent action
from being taken for their release just
merely because the citizen cannot go to
the court and get legal relief. It is
not a question of legal relief. Morally,
politically and as a rule of law, I say,
the Defence of India Act and the Rules
stand condemned before the bar of
legal and public opinion and the ¢icv-

ernment should immediately take
steps to remedy this situation.
Dr. M. S, Aney: May I ask one

question?
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Mr. Deputy-Speaker:
there is no time.

I am sorry;

Dr. M. S, Aney: I want to know
whether the opinions express were the
decisions of the Supreme Court or
obiter dicta,

Shri Daji: And even the Attorney-
General and Justice Gajendragadkar
said that the Act is ultra vires of the
Constitution. Mr. Asoke Sen said in
this House that only an insane person
will say that the Act is valid. These
are the words of the Law Minister.

The Minister of State in the Minis-
try of Home Affairs (Shri Hajarnavis):
It is not that....(Interruption.)

Dr. L. M. Singhvi: 1 would like to
make a suggestion. I do not want to
speak on this. All I want to say is
that in the interest of the preservation
of the rule of law at least, would the
Government be willing to consider the
possibility of appointing a committee
of Members of Parliament to go into
these complaints and grievances of
misuse of power so that these com-
plaints may be given up?

Shri Hajarnavis: M:. Deputy-Speak-
er, Sir, I shall divide my submissions
in three parts so as to enable me to
deal with the criticism which has been
made, firstly, about the Act, secondly,
the rules framed under it and, thirdly,
the use to which they have been put.

First of all, it has been said that
there is no longer any necessity of
continuing the Emergency. Now, I
may remind the House that when the
Chinese aggressed on the sacred soil of
this country, the President was pleas-
ed, under article 352, to issue, what is
called, the proclamation of Emergency.
Article 352 says:

“If the President is satisfied
that a grave emergency exists
whereby the security of India or of
any part of the territory thereof
is threatened, whether by war or
external aggression or internal dis-
turbance, he may, by Proclama-
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[Shri Hajarnavis]
tion, make a declaration to that
effect.”

Now, that Proclamation under the
Constitution, is to be laid before Par-
liament. It is not a fiat, it is not an
executive decree for which the Gov-
ernment can claim their own authority.
But they must immediately come to
the House which they did. And I re-
mind the hon. Members of this House
and myself that when this Proclama-
tion was placed before the House, it
received the unanimous approval of
this House. There was not a single dis-
sentient vote against it that the Pro-
clamation of Emergency was unjusti-
fied.

What happens when the Proclama-
tion of Emergency is declared under
article 352? Normally, under the Cons-
titution, the powers of legislation are
divided between the States and the
Centre, between the State Legislatures
and Parliament. Article 353 says that
as soon as the Proclamation of Emer-
gency is declared, then the whole legis-
lative field is open to Parliament.
Similarly, the whole executive area,
arena, becomeg open to the Govern-
ment of India. That is all that hap-
pens. What I am concerned to point
out is that when we speak of Emer-
geacy, we must distinguish between
the external objective threat and the
steps taken to meet it. The expres-

siong are sometimes used as if the
Emergency has been created by the
Government, that it is within the

power of the Government to end the
rmergency by making a decree. I wish
it were so. If we had the power, we
will certainly issue a decree and then
the Emergency would be at an end.
But the Emergency consists in the
threat to the security of the mation. I
have not heard anything either from
the Mover of the Resolution or the
other two Members of his party who
followed him—I am sorry, Mr. Baner-
jee glories in the name of being an
independent and I do not know whe-
thier Mr. Daji is also a member of the
party—perhaps he is also an indepen-
dent......
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Shri Daji: 1 am a member of the
Communist Party.

Shri Hajarnavis: I do not think the
hon. mover and hig supporters in their
conscience could suggest that the ex-
ternal threat of aggression has been
lifted, that it no longer exists and that
they can say, guaranteeing behaviour
of our great neighbour, that they would
not utilise any opportunity provided
if they get such an opportunity of re-
peating what they did last time. If
that is so, then is it not necessary that
the nation should be geared to meet
that threat? Should we not arm our-
selves with the powers to meet that
threat? Should we not keep our
powder dry? Should we not keep our
weapons’ edge keen? If that is so, all
that we have done is that we have
armed ourselves with powers to take
executive action unhampered by the
ract that certain areas normally are re-
served for action to be taken by the
States. That is all that happens.

So, Mr. Deputy-Speaker, I want to
remind the House and I want to remind
everybody who assails us on this sub-
ject that the Emergency has not been
created by the Government. We are
faced with an Emergency because of
the aggressive act of the neighbour to
whom we had done no wrong and
against whom we never had any ag-
gressive intentions and with whom we
have always thought of settling our
disputes by negotiation. But there he
sits. It is an objective fact. Govern-
ment would be failing in their duty,
Government would be doing some-
thing against the sacred trust of the
people of this country which has en-
trusted them with the responsibility
of the administration, if they did not
notice the fact that there is a hostile
power sitting on our border and in
some part of our territory. Therefore,
we have got to be fully prepared to
meet that aggression. It can never be
denied by any responsible parson any-
where that Emergency exists and it
will continue to exist so long as the
threat exists and if the threat exists,
we have got to have powels which
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under article 352 the Proclamation of
Emergency gives. And that power is
nothing but the power to cover the
whole of the legislative area by laws
made by Parliament. By virtue of this
power, Parliament passed the Defence
of India Act. Again, I remind myself
and I remind the hon. Members of this
House that it was passed without any
dissent. Those powers were gladly
given. It was thought that those powers
were essential if the Government were
to carry out their duties to the people
of this country. I entirely agree......

Shri Nambiar: That was one year
back. After one year, is it necessary?

Shri Hajarnavis: Has the objective
condition changed? If the hon. Mem-
ber is going to say that the external
threat has ceased to exist. ...

Shri Daji: The declaration of Emer-
gency is not necessary. Emergency is
never resorted to when there is a
threat. It is resorted to when there is
actual fighting. In that case, there has
been a threat existing from Pakistan
for several years and that will still
continue. And China’s threat alsp will
continue for a generation. Are you
going to continue Emergency for a
generation?

Shri Hajarmavis: That is for the
executive to decide, whether a nation
is friendly to us, or has peaceful inten-
tions, if they say that the hostile power
has peaceful intentions—if my friend
says so—then surely their ideas are
not the ideas with which I credit them,
that they are not the ideas which they
profess in public.

Shri Daji: This is also public.

Shri Hajarnavis: Let them go out
and say that there does not exist a
threat; and emergency should be with-
drawn even though the Chinese army
is sitting on our border.

Shri Daji: I do not say that the
threat does not exist.
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Shri Hajarnavis: Ther, if Lhe
threat exists, the responsibility of tak-
ing steps to meet that threat is ours,
so long as we are in power, so long as
we are the Government,

15 hrs.

Shri Daji: You can take those
steps without the Defence of India
Rules.

Shri Hajarnavis: It
of opinion,

is a matter

Shri Nambiar: The
Detention Act is there.

Preventive

Mr. Deputy-Speaker: Order, order.
The leader of the party to which the
hon, Member belongs will reply. So,
why should he disturb?

Shri Nambiar: He has asked me a
question, and I am replying to it.

Shri Hajarnavis: Then what is the
other result of article 352? That is
given in article 358. Article 358 says
that the moment a Proclamation is
made, the rights guaranteed under
article 19 are suspended.

Then follows article 359, and I
note that article 359 is as much a
part of the Constitution as the other
articles dealing with fundamental
rights. That also must be read in
the Constitution, and it has a certain
function to perform., It cannot be
read as if it has no effect. Article
359 says that if in the Proclamation
certain articles are indicated, then
the remedies in respect of those
articles will not be available in any
court, That is what article 359 says.
It is certainly intended that at some
time or the other it must be used.
Of course, there may be difference
of opinion ag to whether the use is
justified or not. But so long as it
forms a part of the Constitution,
then, surely article 359 must be
used, and if it is used, the effect
would be that the remedies are sus-

rended. That is all that happens.
But it is certainly intended to be
used.
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Then, it is provided that when an
order is made under article 359 it
shall be laid before each House of
Parliament. When the order was
made, it was so laid, and when it
was laid, there was no discussion,
and there wag no dissent.

So, the point that I am making is
that it may be that there is differ-
ence between the words of article
358 and those of article 359, but so
long as article 359 is there in the
Constitution, certainly it has to be
given effect to.

Shrimati Renu Chakravertty .-ose—

Shri Hajarnavis: 1 would not like
to be disturbed. I shall answer ques-
tions at the end. I ghall dispel all
doubts of the hon. Member at the
end. Now, she should listen to me
patiently.

Shrimati Renu Chakravartty: What
is the use, if you do not even ans-
wer our questions?

Shri Hajarnavis: Is there any
couniry in which in the case of an
emergency, the fundamental rights
are not suspended? I would like
that whoever has any doubts may
refer to cases in the United States
of America where there is only the
Bill of Rights; and unlike our Cons-
titution, in the Bill of Rights, there
are no exceptions. But the rule of
restriction is there, which I might
say is absolutely necessary for the
continuance of the State; what the
width of a right is, what the con-
tent of a right is depends upon the
situation in which those rights are
existing,

There is the famous judgment of
Justice Holmes in which he said
that you certainly have the right to
freedom of speech, but if you go in a
crowded theatre where there are
women and children and shout the
word ‘fire’ so that there is panic, then
certainly your right to freedom of
speech must be curtailed. That is what
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happens even though there is no
article like articie 359 and there are
no exceptions. Our Constitution, of
course, is more elaborate.

As regards the question which has
been posed, namely whether the
legislative competence is not to that
extent restricted, I would answer by
saying that the restriction will de-
pend upon the nature of the legis-
lation, upon the circumstances in
which it is used.

Then, I would go on to the next
point. If you ask whether the legis-
lative competence is restricted, I
would say ‘Yes’; but what the width
of the restriction is, and how much it
is restricted will all depend upon the
nature of the legislation and the
circumstances in which that legisla-
tion is to be used. This is exactly
what the majority judgment of the
Supreme Court.....

Mr. Deputy-Speaker: Their main
point in the resolution seems to be
that the powers have been abused.
They do not deal with the constitu-
tional question at all.

Shri Hajarnavis; I am coming to
that,

Shri A. K. Gopalan: The amendment
is there; the amendment and the main
resolution both read together are
being replied to by the hon. Minister

Shri Hajarnavis: I:{ has been said
that the Supreme Court judgment is
against us. This is what the major-
ity judgment has said:

“Before proceeding  further,
we may at this stage, in paran-

thesis, observe that there has
been some argument before us
on the question as to whether

the fundamental rights specified
in the Presidentia] Order issued

under Art. 359 are even
theoretically alive during the
period specified in the  said

Order. The learned- Attorpey-
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General has contended that the
suspension of the citizens’ right
to move any court for the en-
forcement of the said rights, in
law, amounts to the suspension
of the said rights themselves for
the said period.”.

That was the argument raised; if the
remedy is lost, then the right is lost.
The court does not pronounce as to
whether the argument is good or
bad. But it is an argument which
has been used and which will be
used at a proper time. Supposing
the remedy goes, does the right sur-
vive? The judgment says:

“We do not propose to decide
this question in the  present
appeals.”,

So, any suggestion coming from any-
where that the Supreme Court had
decideq the question that the rights
survive and since the rights survive,
the infringement amounts to a vio-
lation of the Constitution is not
something which Their Lordships
have thought it fit to pronounce
upon. '

Shri H. N. Mukerjee: Would the
hon. Minister explain how it is that
the majority judgment of the Supre-
me Court makes it expressly clear
that the right persists and that after
the emergency is over, the remedy
for that right might very well be
askeq for in the courts, angq the
courts will have to examine the
whole position?

Shri Hajarnavis: I shall not cross
swords with Shri H. M. Mukerjee on
many subjects, but so far as the
interpretation of the judgment is
concerned, I think that I am entitled
to have my own opinion which I
am now expressing before the Housc.

Shri H. N. Mukerjee: It is not a
question of opinion, but it is a ques-
tion of reference to  the Supreme
Court’s judgment.

Shri Hajarnavis: That is what I
am saying. The judgment says:
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“We do not propose to decide
this question in the present
appeals.”.

This is the majority judgment I
shall read out that portion again:

“The learned Attorney-
General has contendeq that the
suspension of the citizen’s rignt
to move any court for the en-
forcement of the said rights, in
law, amounts to the suspension
of the saig rights themselves for
the saig period. We do not pro-
pose to decide this guestion in
the present appeals.”.

That is as clear as it could be, un-
less we deiiberately decide to delude
ourselves. The judgment further
says:

“We will assume in favour of
the appellants that the said
rights are, in theory, alive and
it is on that assumption....”

That is only their assumption, and
the best case that could be made
available to the detenus has been as-
sumed by the Supreme Court. They
say:

“....it is on that assumption
that we will deal with the other
points raised in the present
appeals.”

Then  Their Lordships go on to say:

“It would be noticed that the
Presidential Order cannot widen
the authority of the legislatures
Jr the executive; it merely sus-
pends the right to move Iny
court to obtain a relief on the
ground that the rights conferred
by Part III have been contraven-
ed if the said rights are specified
in the Order, The inevitable con-
sequence of this position is that
as soon as the Order ceases to be
operative, the infringement of
the rights made either by the
legislative enactment or by exe-
cutive action can perhaps be
challenged by a citizen in a court
of law and....”.
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This is the paragraph on which Shri

H. N. Mukerjee can take his stand
upon.
Mr. Deputy-Speaker: When it

ceas?s to be operative,

Shri Hajarnavis: They further say:

«

....and the same may have to
be trieq on the merits on the
basis that the rights alleged to
have been infringed were in
operation even during the pen-
dency of the Presidential Order.
If, at the expiration of the Presi-
dential Order, Parliament passes
any legislation to protect execu-
tive action taken during the pen-
dency of the Presidential Order
and afford indemnity to the exe-
cutive in that behalf, the validity
and the effect of such legislative

action may have to be carefully
scrutinised.”.
This is all that they have said,

namely that when the question arises,
they shall c:rtainly take that into
considcration and decide it,

Then, they have stated what I am
going to read. Reference has been
made to what passed between one of
the judges and the Attorney-General,
but what is conclusive, and what is
binding and what is operative is the
judgment of the Supreme Court. Aud
Their Lordships further say:

“Before we part with these
appeals, we ought to mention one
more point. At the commence-
ment of the hearing of these ap-
peals when Mr. Setalvad began to
argue about the validity of the
impugned provisions of the Act
and the Rules, the learned Attor-
ney-General raised a prelimi-
nary contention that logically, the
appellants should satisfy this
Court that it wag open to them to
move the High Courts on the
grounds set out by them before
the validity of the said grounds is
examined.”.
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“He suggested that logically,
the first point to consider would
be whether the detenues can
challenge the validity of the im-
pugned Act on the ground that
they are illegally detained, If they
succeed in showing that the appli-
cations made by them under s.
491(1) (b) are competent and do
not fall within the purview of
art. 359(1) and the Presidential
Order, then the stage would be
reached to examine the merits of
their complaint that the said
statutory provisions are invalid.”—

that is to say, if s. 359(1) (b) does not
come in, they can certainly inquire
into the validity of detention. You
can say that the order was mala fide.
It has been said that many of these
detentions are mala fide. If so, the
Supreme Court would certainly go
into the question whether the statu-
tory power which has been un-
doubtedly given is being used for an
ulterior purpose. There are judg-
ments of the Supreme Court which
show that if properly approached in
proper cases before them, they will
strike down the statutory Act within
the legal authority because of misuse
or abuse of power, The judgement
goes on to say:

“If, however, they fail on the
first point, the second point would
not fall to be considered. We then
took the view that since a large
number of appeals were placed
for hearing before us and they
raised important issues of cons-
titutiona]l law, it would be better
to allow Mr. Setalvad to argue
the case in the manner he thought
best, and so, Mr. Setalvad
addressed us on the wvalidity of
the Act in the first instance and
then dealt with the question
about the competence of the app-
lications made under s. 491(1) (b)
of the Code. In the main, the
same method was adopted by the
learned advocates who followed
Mr, Setalvad on the appellants’
side. Naturally, when the learn-
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ed Attorney-General made his
reply, he also had to address us on
both the points. It appeared that
as regards the validity of the im-
pugned provisions of the Act and
the Rules he was not in a posi-
tion to challenge the contention cf
the appellants that the Act con-
travened art. 14, 21, 22(4), (5)
and (7)".

Now, certainly there is a variation
between this provision and some
other provision, but this is the very
purpose of ‘making an additional order
under art, 359. What is the use of
art. 359 if in spite of the Presidential
Order under it, we were still to have
to conform to the various articles
mentioned? Either we put them out
of action or we don’t.  Art. 359 szays
that we suspend the remedy. What
the Attorney-General said was this:

“Even so, he strongly pressed
before us his original contention
that we would not reach the stage
of expressing our opinion on the
validity of the Act if we were to
upholq the preliminary objection
that the applications made by the
detenues were incompetent. In
our opinion, the learned Atter-
ney-General is right when he con-
tends that we should not and can-
not”"—

we should not and cannot—

“pronounce any opinion on i‘h=
validity of the impugned Act if
we come to the conclusion that
the bar created by the Presiden-
tial Order operates against the
detenues in the present cases. In
fact, that is the course this court
adopted in dealing with Mohan
Choudhury’s case and Wwe are
satisfied that that is the course
which this court can logically and
with propriety adopt”.

If in spite of these clear observations,
limitations which the Supreme Court
Judges placed upon themselves, the
hon. Members say that they have de-
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Ac
cided the question, which they said
they have deliberately kept open,

they are accusing the Supreme Court
Judges of having done something
which they said cannot be done with
logic or propriety,

On the first question, the court held
in our favour, that the remedies are
suspended. They went on to say that
when the second question arises, it
should certainly be considered care-
fully, but so long as it does not arise,
they that logic and propriety would
require of them not to pronounce any
opinion—though we have a conten-
tion to raise whether it is valid or
invalid. It is not for me to decide; it
is for the judiciary to finally pro-
nounce upon the correctness or other-
wise of our submission on points of
law.

I will now deal briefly with the
manner in which these powers have
been used. Whenever an occasion has
arisen, Government have used the
powers with the greatest restraint,
greatest moderation and greatest
understanding. The other day we
were accused of allowing a large
communist procession marchinrg here
to present g petition. Somebody
found fault with us, as to how we did
allow that. It merely means that we
do not interfere with the democratic
rights of the people, whether they
belong to one party or another.

Then Shri Gopalan waxed eloquent
on the question of our not using the
Act against hoarders effectively. On
the one hand, you find fault with the
Act itself; on the other, you want us
to use it against people whom you do
not like,

On 1st September 1963, the number
of detenus was 562, of which commu-
nists are 378. I do not know how
many cards have been printed for dis-
tribution by the distinguished party,
to which the Mover belongs, for their
membership, but he will certainly
concede that that number is very
much more than 378,
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Shri A, K. Gopalan: They are not
all arrested according to the party
membership?

Shri Hajarnavis: So far as prosecu-
tions for anti-social activities etc.
are concerned, they are 1617. It is not
that Government have stayed their
hand.

Shri Surendranath Dwivedi: Are
they detained?

Shri Hajarnavis: No. There will be
regular trials under the Act.

Shri A. K. Gopalan: Preventive
detention. ’

Shri Hajarnavis: Of course, these
powers were used in Bombay when
the life of that great citv was sought
to be totally paralysed, when the Cor-
poration themselves were willing to
sit round the table and negotiate. But
those who spoke or professed to speak
for labour held a pistol at the head
of the Corporation and said: ‘Unless
you pguarantee this, concede this, we
will go on strike’. Surely, society
cannot be held to ransom like this,
however sympathetic we may be to
the demands of labour.

It will be found in section 3 of the
Act:

“The Central Government may
by notification in the official
gazette, make such rules as
appear to it necessarv and expe-
dient for securing the defence of
India and civil defence, public
safety, the maintenance of oublic
order, efficient conduct of military
operationg and maintenance of
supplies and services essential to
the life of the community”.

Now, Bombay is a commercial nerve-
centre, an important industrial cen-
tre through which we receive many
things essential for the prosecution of
the war. I ask: what sense of res-
ponsibility—in spite of the industrial
truce resolution. which is being im-
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plemented by Government, which
Government are doing their best to
see is being implemented by every-
body—was displayed by those unions
and leaders who asked the workers
to go on strike?

One of the unions to which Shri
Gopalan drew the attention of the
House was a union engaged in defence
production. I do not think there can
be a greater misuse of freedom than
trying to stop defence production
merely because you have an indus-
trial dispute to raise with your em-
ployer. The record of the Govern-
ment in this respect is certainly not
bad, not something for which we need
apologize, and we are always willing
to look into every grievance.

Therefore I submit that so long as
the external threat continues, so long
as we feel that there is danger to the
independence of this country, we must
be prepared night and day, we must
have those powers with which every
country in such a situation arms it-
self. If the even tenor of the life of
the people goes on uninterrupted it is
merely because Government puts
these powers into motion only when
they are convinced it is abselutely
necessary. In which other country
would you find Members of the
Opposition criticising the Government
so freely, being allowed to exercise
their rights so freely? It is the glory
of our democracy, of our democratic
tradition, that we Itave Shri Gopalan
calling us to account for what is being
done, and it is our privilege to try to
convince him that we are doing our
duty by the country.

Shri A. K. Gopalan (Kasergod): I
am sorry that within the short time
available, I will not be able #v answer
all the points raised by the hon. Min-
ister.

I have dealt with the Supreme Court
judgment in detail in my original
speech, and I have now only to say
that the contents or the spirit of the
judgment are not what he has repre-
sented them to be. Parliamen£ has



Resolution re:

7359

chosen to pass the Act under challenge
and has disregarded the constitu-
tional provisions of articles 14 znd 22.
This is a summary of what they have
said in their judgment. They have
said that though the imprisonment of
the detenus who had appealed was
unconstitutional and the law which
sanctions such imprisonment void, the
victims of this void law could not
move any court to look into the il-
legality because the remedy has been
taken away by article 359 of the Con-
stitution. Tt is because of this they
have expressed their inability to re-
lease the detenus. Withou; enlarging
its powers, how can Parliament make
a law violating articles 22 and 13(2).
Anyhow, as far as the Act is concern-
ed, the Supreme Court has clearly

said that it is unconstitutionai and
void.
The law Minister told the Rajya

Sabha yesterday that if the detenus
go to court after the expiry of the
emergency, government would be
prepareq to pay them damages.

Shri Hajarnavis: He said if there
was a decree of the courts, if our con-
tentions were overruled, not other-
wise.

Shri A. K. Gopalan: The judgment
has said that they have the right to
go to court and ask for damages. If
the court decrees damages, they are
vrepared to pay them. From where?
It must be paid only from the pock:t
of the Law Minister, not from the
public revenue, because such a law
has been made and he has been advi-
sed badly that it leads to such things.

Is it not the duty of Government in
the light of the judgment of the Sup-
reme Court, the resolution of the Bar
Association of India and the several
editorials that have appeared in many
newspapers, to release the detenus, to
make some changes in the rules in
keeping with the spirit of the Sup-
reme Court judgement?

For fifteen minutes the Minister
argued as if the situation in the
country today is the same as it was in
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November or December lasi year. If
he thinks so, I am sure I cannot con-
vince him. In November last year
there was an armed clash, but in no
country in the world is the emergency
kept for a day longer than necessary,
even for a moment after the cessaticn
of the armed clash.

The situa:ion has changed since last
November. There is a cease-fire.
There have been the Colombo pro-
posals. Only fifteen days back Dr.
Subandrio, representing one of the
Colombo proposal countries, said open-
ly in the papers that China had de-
finitely told him that she was not going
to attack India again, and that if
India provoked her, she would write
to the Colombo countries as to what
was happening.

Shri P. R. Pate] (Patan): What
comes in the way of China writing to
this country itself?

15.25 nurs.
{MRr. DEPUTY-SPEAKER in the Chair]

Shri A. K. Gopalan: You sit down.
You have spoken. He will write to
you. I will ask China to write to you.

1 did not interrupt anybody. They
do not want to hear my reply.

Mr. Speaker: He may go on address
ing me instead of asking them to sit
down.

Shri A. K. Gopalan: I thought I
should not trouble you. He said we
had accepted the proclamation and
passed the rasolution unanimously in
Parliament. We did because the
situation then was such that it should
be accepted. Today we are saying
that the emergency powers are neces-
sary for strengthening our defence.
What do we mean by that? Increasing
food prcduction, improving the morale
of the people. If anybody makes »
speech as the hon. lady Member said.
there are ordinary laws in the coun-
try under which you can prosecute
him, and convict him for 12 to 15
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years. You want this emergency and

these powers because under them
you can detain anybody you like,
without making any charge. Your
police goes and catches a man and
puts him inside jail, all in the name
of emergency. No grounds are given

to him.

Shri A. K. Gopalan: He cannot go to
court, he has no right to go to
court on merits, that is barred. There
is no need for these emergency powers
since you can deal with anti-social
activities under the ordinary law of
the land. Suppose this continues for
ten years. Do you want the emer-
gency to continue for ten years? Why
do you want to use it? Ncthing was
said about the 'nisuse. I thought that
at least that pertinent question should
have been answered. I pointed out,
showing the summons issued by the
sub-divisional officer, how the sub-
divisional officers proceed in the mat-
ter; they say, “because you did not
give money, gold, you must attend.”
I had written about these things to the
Prime Minister and askeq for an ans-
wer. There was no answer for it.
They must say that either it is wrong
or that they found that after enquiry
they have found it wrong. But noth-
ing of the sort was said. I specifically
sent a copy of the summons that had
been received. Nothing was said in
reply to it. So, the emergency has
been misused in many cases.

The Minister said that these rules
had been used in respect of the wor-
kers in the ordnance factories at
Ambala. He said that the workers
did something which was against the
rules. But in March, 1963, the wor-
kers were transferred from place to
place. There was representation made,
and from March, 1963 till 21st August,
1963, what did the authorities do? At
least in the defence department, and
other departments, when they ask for
a conciliation, when they ask for a
settlement, the authorities must do
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something. But from March, 1963 to
21st August, 1963, nothing was done.
On the other hand, the authorities
said that they will take action against
the workers and threatened them un-
der the emergency, saying that they
have done this or that. The authori-
t‘es who do not care for the workers
of the defence factories and for their
grievances must be punished and not
the workers.

These rules have been used in Bom-
bay against the people who went on
strike. What was the reason? I
have got the details but I have no
time to go into them. The ordinary
man says that the prices have gone
up and asks for a dearness allowance.
He waits for six months and then for
a year. He finds that he will not be
able to work hard if he has to see
to increasing food production and in-
creasing defence potentia] without
any enhancement in dearness allow-
ance. Then he says that he is going
on strike. I say that the continua-
tion of the emergency is no longer
necessary; the special powers what-
ever they are, are also no longer ne-
cessary; they go against the defence
of the country. The existing powers
are adequate.

Then there is another point.
hon. Member asked, “Why was not
Gopalan arrested?” I do not know
what I have to say. But I would
like to put another question to h'm.
Why is it that eight persons including
Shri Nambiar, Shri Umanath ard Shri
Ye'lamanda Reddy who are Members
of this House and members of my
party arrested? They were sitting
here ang one fine morning they were
arrested. What s the thing that they
have done except that thev came to
Parliament and went to their house
afterwards? What is it that they
have done? Why were thev arrested?
Todav, in Kerala and Andhra Pradesh
and Tamilnad all those who had been
arrested were released. Why is
that that some others at some other

Some

-
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places were not released? The aut-
horities say that those are border
areas, and so they must be careful
Take Maharashtra. Which is the bor-
der grea for Maharashtra where some-
body is waiting to attack us? So, it
ig not the question of any border
area. If the communists of West
Bengal are released today, you must
know that the food struggle is there.
The food situation is bad. If they
are released they will also join the
others who are struggling and fighting
over this issue. As far as Punjab is
concerned, there were those who con-
ducted the struggle for a betterment
levy there. So, there is no question
of China lobby or any other lobby
coming in. Merely throwing in some
words here and there and then say-
ing that these peop'e cannot be releas-
ed is no good. You can take action
against anybody who does wrong and
who goes against the defence of the
country or against the security of the
country; take them to the court and
then give them punishment. Nobody
is against such a measure. But in
some places you release the persons
and in other places you are keeping
them in ja’l. The Supreme Court
judgment itself has held this measure
void and unconstitutional, but also
added that they cannot do anything
about it because the remedy has been
taken away; and once the emergency
goes, those aggrieved can go to the
court and challenge the authority and
ask for a remedy. That is what they
say.

Today, the situation in the country
is this: even against the ruling party,
the situation is such that, when there
is an emergency, and threat to the
country, there have been changes in
the Ministry. Otherwise, will there
be any such changes? Certainly they
will not be there. The emergency or
the situation in the country today can
be understood by the I‘fe of the peo-
ple, and by what is happening in the
country. When there is threat, the
authorit'es must take some action and
they must have the preparedness to
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meet the enemy, when pe comes from
any s.de. So, increase the production;
increase your armed forces; strengthen
the morale of the people. All these
things have got to be done. If all
these things have to pe done, the help
of the people is necessary. The co-
operation of the people is necessary.
Instead of that, you are keep-
ing the, Defence of India Rules
and when there is a strike you
arrest 400 to 500 people. When an
agricultural labourer asks for two
annas more, you arrest him also, and
create a situation which can be avoid-*
ed. So, those who want to increase
the production, those who want to
keep up the morale of the couniry
are also frightened because they also
think there is something which is ab-
solutely not normal. The Supreme
Court judgement ig there. It has to
be read in another context also. That
is, a'l the newspapers—not commu-
nist newspapers but other newspapers
—have said that now that the Supreme
Court has given its judgement there
is no question of continuing the De-
fence of India Ru'es. I have got
cuttings from those newspapers but I
have no time to read them here. They
have said that there is no need for the
continuance of these rules.

Now, I want to ask the Home Min’s-
ter as to what those who have not
been released within the last three
months had done. Have they done
an; thing against the defence of the
country? You must release al] those
who are ins‘de the jails and remove
the emergency. If there is anything
done by anybody, then certainly there
are the existing rules under which the
authorities can proceeq aga nst them.
If the situation changes and it be-
comes such as it was in November or
Dacember last, certainly within five
minutes the emergency can be restor-
ed, and just as we have all unani-
mous'y approved of the proclamation
of emergency, we w'll agree to it, but
then, the situation is now different
from what it was in August, or Octo-
ber last. So, I request the Minister
at least to realise the spirit of the
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-resolution and do whatever is possi-
ble and also respect the spirit of the
judgement of the Supreme Court. I
think he would do it.

Shri S. M. Banerjee: Does the hon.
Member accept my amendment?
Shri A, K. Gopalan;

Mr. Speaker: I have to put the
amendment of Shri Banerjee first.

I accept it.

Shri Nambiar: It may kindly be
read,
Mr, Speaker: Shri Gopalan's reso-

lut'on reads ag follows:

“This House is of opinion that
the powers under the Defence of
India Act have been abused with
a view tp carrying on attack on
the Communist Party and a num-
ber of Trade Union and other or-
ganisations and cally upon the
Government to release all political
and mass leaders detained under
the Defence of Ind:a Ru'es.”

The amendment of Shri S. M. Baner-
jee is:

That in the resolution, add at the
end—

Division No. 11]

Badrudduja, Shri

Bagri, Shri Mani Ram
Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Chakravartty, Shrimati Renu
Chatterjee, Shri H.P.

Daji, Shri

Dharmalingam, Shri
‘Gopalan, Shri A.K.

Imbichisava, Shri

Kunhan, Shri P.
Misra, Dr. U.

"TEmAYE

Gunta, Shri Kashi Ram

Kakkar, Shri Gauri Shankar

Mukerjee, Shri H.N.
Murmu, Shri Sarkar
Nair, Shri Sreekantan
Nair, Shri Vasudevan
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“in view of the judgement of
the Allahabad High Court and
certa:n observations made ip the
Supreme Court judgement.”

Shri A, K. Gopalan: They may be
put together.

Mr. Speaker: It is not a substitute
motion. The amendment has to be
disposed of first. (Interruption). The
amendment has to be put. If it is
accepted, then the resolution as
amended, could be put to the House.
The question is:

That in the resolution, add at the
end—

“in view of the judgement of
the Allahabad High Court and
certain observations made in the
Supreme Court judgement.”

The Lok Sabha Divided

Mr. Speaker: Hon. Members whose
notes have not been recorded may
kindly rise in their seats; five ‘Noes”
to be added and one ‘Aye’ to be add-
ed.

[15°43 hes,

Pandey, Shri Sarjoo
Pattnayak. Shri Kishen
Pottekkatt, Shri
Raghavan, Shri A.V.
Ramabadran, Shri
Reddy. Shri Eswara
Reddy, Shri Yallamanda
Sen, Dr, Ranen .
Sivasankaran, Shri

Gupta, Shri Indrajit Nambiar, Shri Utiya, Shri
Vimla Devi, Shrimati
NOES
Achuthan, Shri Basappa. Shri Bist, Shri J.B.S.
Alva, Shri A.S. Basumet ri, Shri Brajeshwar Prasad, Shri
Al ra, Shri Joachim Baswant, Shri Brij Raj Singh, Shri
Aney, Dr. M.S. Bhakt Darshan, Shri Chakraverti, Shri P.R.

Babunath Singh, Shri
Bajaj, Shri Kamalnayan
Barkataki, Shrimati Renuks
Basant Kunwari, Shrimati

Bhanja Deo, Shri LN.
Bhatkar, Shri
Bhattacharya, Shri Dinen

Birendra Bahadur Singh, Shii

Chanda, Shrimati Jyotsns
Chandrasckhar, Shrimati
Chaturvedi, Shri S.N.
Chaudhry, Shri C.L.

~
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Chuni Lal, Shri
Dafle, Shri

Das, Shri N.T.

Das, Shri Sudhansu
Dass, Shri G.
Deshmukh, Shri B.D.
Dighe, Shr1
Dwivedi, Shri M.L.,
Gahmari, Shri
Gaitonde, Dr.
Ganapati Ram, Shri
Gandhi, Shri V.B.
Ganga Devi, Shrimati
Guha, Shri A.C.
Hajarnavis, Shri
Hansda, Shri Subodh
Harvani, Shri Ansar
Hem Raj, Shri

Igbal Singh, Shri
Jamunadevi, Shrimati
Jedhe, Shri

Jena, Shri

Joshi, Shri A.C.
Jyotishi, Shri J.P.
Kadadi, Shri

Kamble Shri

Khan, Dr. P.N.
Kishan Veer, Shri
Krips Shankar, Shri
Krishoa, Shri M.R.

Krishnamachari, Shri T.T.

Kureel, Shri B.N.

Lakshmik: Chei

Lalit Sen, Shri
Laskar, Shri N.R.

Lonikar, Shri
Mahadeo Prasad, Shri

.Mr. Speaker: The resuit of the
division is ‘Ayes’ 31; ‘Noes’ 135.

Mahadeva Prasad, Dr.
Malaichami, Shri
Mallick, Shr i

Mandal, Shri J.
Mandal. Shri Yamuns Prasad
Masuriya Din, Shri
Minimata, Shri

Mirza, Shri Bakar Ali
Misra, Shri Mahesh Dutta
Misra, Shri Shyam Dhar
Mukane, Shri

Mukerjee, Shrimati Shards
Murti, Shri M.S.
Musafir, Shri G.S.
Naidu, Shri V.G.

Naik, Shri D.J.

Nanda, Shri

Nehru, Shri Jawaharlal
Pande, Shri K.N,
Pandey, Shri R.S.

Panna Lal, Shri

Pant, Shri K.C.
Parashar, Shri

Patel, Shri Man Sinh P,
Patel, Shri P.R.

Patel, Shri Rajeshwar
Patil, Shri J. S.

Patil, Shri V.T.

Pratap Singh, Shri
Raguramaiah, Shri

Rai, Shrimati Sahodrabaf
Raj Bahadur, Shri

Ram, Shri T.
Ramaswamy, Shri V.K.
Rane, Shri

Reo, Shri Ramapathi
Rao, Shri Thirumala

Ray, Shrimati Renuks
Samanta, Shri S.C.

Saraf, Shri Sham Lal
Scindia, Shrimati Vijaya Raje.
Sen, Shri P.G.

Shah, Shri Mansbendra
Shakuntala Devi, Shrimati
Sharma, Shri K. C.
Shashi Ranjan, Shri
Shastri, Shri Ramanand
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shyamkumari Devi, Shrimati
Sidhe hwar Prasad, Shri
Sirgh, Shri K.K.

S.ngha, Shri G.K.

Sinha, Shri B.P.

Sinha, Shrimati Ramdulari
Sinhasan Singh, Shri
Sonavane, Shri
Subramanyam, Shri T.
Surendra Pal Singh, Shri
Tahir, Shri Mohammad
Tiwary. Shri KN.
Tiwary, Shri R.S.

Tula Ram, Shri

Uikey, Shri

Upadhyaya, Shri Shiva Dutt
Varma, Shri M.L .

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaish, Shri P.
Verma, Shri K.K.

Vyas, Shri Radhela}
Yadav, Shri Ram Harkah

Government to release all political
and mass leaders deta‘ned under

The motion was negatived,

Mr. Speaker: 1 will now put Shri
Gopalan’s resolution.

The question is:

“This House is of opinion that
the powers under the Defence of
India Act have been abuseq with
a view to carrying on attack on
the Communist Party and a num-
ber of Trade Union and other or-
ganisations ang calls upon the

the Defence of India Rules.”
\The Lok Sabha divided.

The Minister of Heme Affairs (Shri
Nanda): I am for ‘Noes’. It has been
wrongly recorded as ‘Aye€’.

Shri Nambiar - (Tiruchirapalli):
Home Minister’s vote is on our side.

Mr. Speaker: So, one ‘Aye’ is to
be deducted and one No’ to be added.
Any other hon. Members whose votes
have not been correctly recorded may
kindly rise in their seats.

¢ & o (renigme cculd ot be recorded
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Badreddujs, Shri

Bagri. Shei Mani Ram
Banerjee, Shri S.M.
Bhattacharya, Shri Dinen
Chakravarty, Shrimati Renn
Chatterjee, Shri HLP.

Daii, Shri

Dharmsliniam, Shri
Gopalan, Shri A.K.

Qupta, Shri Indrajit

Achuthen, Shri
Alva, ShriA.S.
Alva, Shri Jos:him

Aney, Dr. M.S.
Babunath Singh, Shri
Bejaj, Shri Kamalnayan
Barkataki. Shrimati Reouka
Basant Kunwari, Shrimati
Basappa, Shri
Basumatari. Shri
Baswant, Shri

Bhakt Darshan, Shri
Bhanja Deo, Shri L.N.
Bhatkar, Shri
Bhattacharya, Shri Dinen
Birendra Bahadur Singh, Shri
Bist, Shri J.B.S.
Barajeshwar Prasad, Shri
Brij Basi Lal, Shri

Brij Raj Singh, Shri
Chakravartty, Shrimati Reau
Chanda, Shrimati Jyotsna
Chandrasekhar, Shrimati
Chaturvedi, Shri S.N.
Chaudhry, Shri C.L.
Chuni Lal, Shri

Dafle, Shri

Das, Shri N.T.

Das, Shri Sudhansu
Dass, Shri G.
Deshmukh, Shri B.D.
Dighe, Shri

Dwivedi. Shri M.L.
Gahmari, Shri

Gaitonde, Dr.

Ganapati Ram, Shri
Gandhi, Shri V.B,
Ganga Devi, Shrimati
Guha, Shri A.C.
Hajarnavis, Shri

Hansda, Shri Subodh
Harvani, Shri Ansar
Hem Raij, Shri
Embichibava, Skri

Iqbal Singh, Sbri
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Gupta, Shri Kashi Ram
Imbichibava, Shri

Kakkar, Shri Gaurl Shankar
Kunhan, Shri P,

Misrs, Dr. U.

Mukerjee, Shri H.N.
Murmu, Shri Sarkar

Nair, Shri Sreckantan

Nair, Shri Vasudevan
Nambiar, Shri

NOES

Jamunadevi, Shrimati
Jedhe, Shed

Jena, Shri

Joshi. Shri A.C.
Jvotishi, Shri J. P,
Kadadi, Shri

Kamble, Shri

Khan, Dr. P.N.

Kishan Veer. Shri

Kripa Shankar, Shri
Krishna, Shri M.R.
Krishnamachari. Shei T.T.
Xureel, Shri B.N.
Lakshikanthamma, Skrimati
Lalit Sen, Shri

Laskar, Shri N.R.
Lonikar, Shri

Mahadeo rasad, Shril
Mahadeva Prasad, Dr.
Malaichami, Shei
Mallick, Shri

Mandal, Shri J.

Mandal, Shri Yamuna Prasad
Masuriva Din, Shri
Minimata, Shri

Mirza, Shri Bakar Ali
Misra, Shri Shyam Dhar
Mukane, Shri

Mukerjee, Shrimati Shards
Murti, Shri M.S.
Musatfir, Shri G.S.
Naidu, Shri V.G.

Naik, Shri D.J.

Nanda, Shri

Nehru, Shri Jawaharlal
Pandey, Shri K.N.
Pandey, ShriR.S.

Panna Lal, Shri

Pant, Shri K.C.
Parashar, Shri

Patel, Shri Chhotubhal
Patel, Shri Man Sinh P,
Pacel, Shri N.N.

Patil, Shri D.S.

Patil, Shri V.T.

Pattnayak, Shri Kishen
Pottekkart, Shri
Raghavan Shri A.V.
Ramabadran, Shri
Reddy, Shri Bswars
Reddy, Shri Yallamanda
Sen, Dr. Ranen

Singh, Shri Y.D.
Sivasankaran, Shri
Utiya, Shri

Vimls Devi, Shrimati

Pratap Singh, Shri
Raghu-am -igh, Shri

Rai. Shrimati Sshodrabai
Ra| Baha.lur, Shri

Ram, Shri T,
Ramaswamy, Shri V.K.
Rane, Shri

Rao, Shri Ramaparhi
Rao, Shri Thirumala
Ray. Shrimati Renuka
Samanta, Shri S.C.
Samnani, Shri

Saraf. Shri Sham Lat
Scindia. Shrimati V ijays Raje
Sen, Shri P.G.

Shah, Shri Manabendra
Shakuntala Devi, Shrimati
Sharmn. Shri K.C.
Shashi Ranijan, Shri
Shastri. Shri Raminind
Sheo Narain, Shri

Shinde, Shri

Shree Narayan Das, Shri
Shyam Kumari D=vi, Shrimetd
Sidheshwar Prasad, Shri
Singh, Shri K.K.

Singha, Shri G.K.

Sinha, Shri B.P.

Sinha, Shrimati Ramdulart
Sinhasan Singh, Shri
Sonavane, Shri
Subramanyam. Shri T.
Surendra Pal Singh, Shri
Tahir, Shri Mohammad
Tiwary, Shri K.N.
Tiwary, Shri R.S.

Tula Ram, Shri

Uikey, Shri

Upadhya, Shri Shiva Dutt
Varma. Shri M.L.

Varma, Shri Ravindra
Veerabasappa, Shri
Venkatasubbaiah, Shri P,
Verma, Shri K.K.

Vyas, Shri Radhelal
Yadav, Shri Ram Harkh
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Mr., Speaker: The result of the
division is: ‘Ayes’ 31; ‘Noes’ 135.

The motion was negatived,

15.47 hrs.

RESOLUTION RE: PENSIONS FOR
ARMED SERVICES

Shrimati Sharda Mukerjee (Ratna-
giri): Mr, Speaker, Sir, I beg to
move;

“This House is of opinion that
pensions of Army Jawans, Air-
men and Nava] ratings are inade-
quate and should be revised up-
wards.”

While we have been showing a consi-
derable amount of sympathy for our
wounded and for the widows, never-
the less, I feel that since pension
rates have not been revised since the
last ten years, the Government
should give special attention to this
matter. In the case of widows, where
the death of a jawan or airman or
rating occurs in conditions which are
not attributable to service conditions,
the pension is only for five years. But
there is no allowance for children’s
education or maintenance of children.
That is the first thing that should be
put right. What is more, in spite of
the fact that the emergency has been
on for the last one year, we have
made no changes whatsover to pro-
vide for a war disability pension. The
usual disability pension which exists
is continuing. But if a young man,
who has been serving only for about
a year is disabled, the ‘otal amount
he would get would be about Rs. 15.
You can understand, Sir, that in the
present conditions where the cost of
living is high, where the chances of
re-employment are very limited, Rs. 15
is hardly enough for a man of 22 or

BHADRA 29, 1885 (SAKA)

Pensions for
Armed Services

23. Therefore, I feel that there should
be a special war disability pension,
as it existed in England, to cover the
period of the emergency. Normally
diability pension is given where a
jawan or rating or an officer suffers
disability due to service conditions.
The war disability pension should
have a higher rate because the age of
the wounded is much lower and he
may have to suffer years of disability.
Therefore, war disability pension
should have a higher rate than the
normal disability pension which is
given for disability suffered due to
service conditions.

7372

Further, I understand, in the case
of other ranks, unless a person has
worked or served for g minimum of
15 years hig widow ig not eligible for
pension. That means, if he dies under
conditions which are ‘not attributable
to service conditions then his wife will
get a gratuity and that gratuity seems
to be very inadequate. I shall quote
the figures for the information of the
House. Apparently, in non-attribut~
able cond:tiong a widow will get some-
thing like Rs. 800. If the jawan has
served for less than five years the
gratuity is equal to six months pay.
If he serves from 5 to 15 years the
gratuity is equal to a year’s salary.
It is only when he has served over
15 years that the widow will get a
pension for five years.

With regard to death which occurs
under conditions which are attribut-
able to service reasons these are
called specia]l family pensions. There
also T feel that the pension should be
revised upwards. Here I understand
that in the lowest cadre the family
will get Rs. 24.50 going up to the
highest cadre which would be about
Rs. 65 to Rs. 75. I would like some
clarification on this point from the
hon, Minister. What is the minimum
period of service which the other
ranks have to put in for their fami-
lies to qualify for pension? Is it a
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[Shrimati Sharda Mukerjee]

fact that he must put in a minimum
service for 15 years?

Now, I understanq that in the civi-
lian rates of pension the minimum
pension is Rs 30 per month. I would
ke to know from the hon, Minister
what is the min‘mum rate of pension
if a jawan is invalidated out due to
reasons which are not attributable to
service conditions. Is the minimum
pension Rs, 30 or is it less than that?

With regard to children's pension,
1 understand that only a children’s
allowance is given where the death of
the jawan occurs under conditions
attributable to service reasons. I do
feel that the children’s allowance
should be made available to widows
even where death does not occur due
to service conditions, because thg
financial pos'tion of the women 1S
very pitiable. Therefore, it should be
made available to everyone. Even
where death occurs for reasons due
to service conditions, I under:tand, the
children’s allowance is only Rs. 5. If
a wdow gets a pension of Rs. 20 and
Rs, 5 per chld she will have, if she
has two or three children, in all she
gets Rs. 35 to Rs. 40 in her hands.
Therefore, I would request the hon.
Minister to look into these scrvices
rules and see, not only for economic
reasons but for other reasons also like
the one that these pensions have not
been revised for the last 15 years that
something is done in respect of the
adequacy of these pensions.

Then, 1 understand that the rules
which apply to the pensions of officers
and their families are rather different
from the rules which apply to the
widows of others ranks, Is it a fact
that in the case of an officer, if death
occurs due to conditions which are
not attributable to service conditions,
2 widow will get a life pansion where-
as in the case of a jawan the widow
will get the pension oniy for five

SEPTEMBER 20, 1963 Pensions for Armed

7 7374
Services

years. This seems to me not only
unfair, but it seems tha. where the
need is greater the sympathy is less.
The widow gets Rs. 20 at the maxi-
mum, and even that is cut out after
five years. Do you know that there
are a number of girls of the age of
18, 19 and 20 who have become
widows and at the age of 25 they are
left absolutely destitute vccause you
cut off their pension after five ycars?
Therefore, this particular thing must
be revised, that the pension which is
only payable to a widow whose hus-
band dies under conditicns which are
certified to be not attributable to ser-
vice reasons should on:y go for five
years. I know there are cas=s
where a man is posted at a high alti-
tude but after two or three years he
has been brought down and posted to
an ordinary place, After being
posted to an ordinary piace he may
develop a heart condition, he moay
develop some lung condition which
may be a throw-back cf some pul-
monarv-condition which he develop-
ed while he was posted at a very
high altitude. It is not oiten detect-
ed that this development was due to
something that happened thres= or
four years ago. Therefore, it may be
said that it is not attsibutable to
service conditions because when he
died he did not die in a place which,
you could directly say, caused a pul-
monary infection or heart disease.
Under this sort of things a widow
may get a pension only for five years.
Therefore, in any case, whether it is
attributable or non-attributable to
service reasons, if an officer’s wife
gets pension for life a jawans wife
also must get pension for life.
Secondly there should be children’s
allowance available to all widows,
whether the death is due to attribut-
able or non-attributable service con-
ditions,

The third thing is, as I said, the
rates of pension that exist today have
not been revised for the last 10
years or even 15 years. Therefore,
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they should be looked into. I know
that the Defence Minister made scme
statement a few months ago saying
that the pensions have been raised.
But I understand that the rise is only
about a rupee or two rupees, I also
know that a few years ago the child-
ren’s aliowance was increased from
Rs. 4 to Rs, 5 per child. What differ-
ence does one rupee make today?
What you could buy for eight annas
20 years ago you zannot get for a
rupee today. All these things should
be taken into consideration, because
in the case of recruitment and other
matters this has a tremcndous influ-
ence on the minds of the people. It
is all very well to say that our jawans
are brave, we shall collect money for
them, we shall give them donations

and all that. What they want to
know is, what permanent security
you are offering to their widows.

That is the only thing that the men
are thinking about, What relief will
you give to the disabled pcople and
what provision will you make for the
widows and children of those men
who are going to give their lives for
the defence of this country?

16 hrs, -

So, I would request the hon.
Defence Minister to look into three
things. The first thing is that there
should be the same typz of rules for
other ranks as exist for the officers,
The second thing is that there should
be an equation between the minimum
pensions which are drawn by civi-
lians and the other ranks. Where
retirement is by superannuation in
the case of jawans aad where death
occurs due to non-trributable condie
tions there must be a minimum at
Jeast which you can give and the
widows should not get pensions only
for five years but for life there should
be children’s allowance. The third
thing that I would request you is to
have a committee which should go
jnto the rates of peusions and there
should be a general raise in the level
of pensions because economically
epeaking it is not possible for people
10 maintain themselves nn the pen-
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sions they get today. I go into the

districts and men who are disabled
come to me and say, that “this is the
state in which they are. Do you
think that they can live on Rs. 20 &
month or on Rs, 15 a nionth?” Seo,
this is the sort of thing that we have
to face and I wouid reouest the
Government to look into this thing
particularly and into the rates of pen-
sion. They should appoint a com-
mission or a committee if they like
which will go into this vary carefully
and give their recommendations for
the Government’s consideration.

Mr, Speaker: Resolution moved:

“This House is of opinion that
pensions of Army Jawans, Airmen
and Naval ratings are inadequate
and should be revised upwards.”

I have received some notices of
amendment also. One is by Shri
Banerjee. Is he going to move it?

Shri S, M. Banerjee (Kanpur): Yes,
Sir,

Mr, Speaker: Another one is by
Shri Rananjai Singh. He is not pre~
sent. The third is by Shri Shree
Narayan Das. He too is not present
So, both of them are not moved, Shnt
Banerjee might move his,

Shri Ranga (Chittoor): Sir, there is
my Resolution also on the Order
Paper. I hope, you will stick to the
time limit that is fixed by the Busi-
ness Advisory Committee,

Mr, Speaker: Certainly we wil
stick to the time allotted.

Shri Raghunath Singh (Varanasi)t
Sir, this is a very important Resolu-
tion, specially for the Naval men,

Shri Ansar Harvami (Bisauli): This
is very important,
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Shri Hari Vishnu Kamath (Hosh-
#ngabad): How much time has been
allotted for this?

Mr. Speaker: For this Resolution
the time allotted is 1 hour and 15
minutes as I find from the paper here.
We started at 3.47.

Shri Ranga: I hope, you will give
me a chance to move that Resolution,

Mr., Speaker: Just now he was
telling me that I should stick to the
time.

Shri Ranga; That does not mean
that I should not be given half a
minute for moving it even,

Shri Hari Vishnu Kamath: More
time was taken by the division and
all that on the previous Resolution.

Mr, Speaker: What could I
done about that?

have

Shri Harj Vishnu Kamath: There-
fore give him one minute to move it.

Shri S. M. Banerjee:
move:

Sir, T beg to

That for the original Resolution,
the following be substituted,
-namely: —

“This House is of opinion that a
Committee be appointed im-
mediately to revise the pen-
sionary and other retirement
benefits of Army Jawans, Air-
men and Naval ratings with
instructions to submit the re-
port latest by the end of
November, 1963.”

I would have supported the Resolu-
tion moved by Shrimati Sharda Muker-
jee and I still congratulate and thank
her for moving this Resolution on a
very opportune moment when our
jawans are really engaged in defend-
ing our land but I thought that the
hon. Minister might reject the Resolu-
tion by saying that it was impossible
for him to accept the Resolution as it
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is because it demanded immediate re-
vision of the pensionary benefits. Se,
I thought of moving a substitute Re-
solution which would give an oppor-
tunity to the hon. Minister to appoint
a committee to go into the entire
question of pensionary and other re-
tirement benefits of jawans, ratings
and airmen and after the submission
of that committee which I want to be
submitted by the end of November
1963 it can be implemented.

There is wide discrimination between
the pay and allowances and service
conditions of the jawans and the offi-
cers. There is bound to be some dis-
crimination or difference but in our
country we find that the gap is toe:
much. When the Raghuramaiah Com—
mittee was appointed to go into the:
question of wages and service condi-
tiong of the armymen including offi-
cers it submitted a report a perusal
of which would reveal that officers of
the rank of Captain and Major have
gained to the tune of Rs. 200 a month
whereas the jawans has gained an in-
crease of only Rs. 12; in certain cases
it ranges from Rs. 20 to Rs. 24. This
to my mind is a clear picture. There
is heartburning among our other
ranks. The Indian people are always
contented with what they have and,
after all, our armymen, our jawans
and ratings and airmen are also the
product of this soil. They are the
sons of the peasants and workers of
our country and they also content
themselves by saying that this was in
their lot. I would request the hon
Minister kindly to accept this Resolu—
tion which does not demand imme-
diate revision but which simply de-
mands the appointment of a com-
mittee to go into the question.

I know, Sir, when an announcement
was made by the hon, Defence Minis-
ter, Shri Y. B. Chavan, in Srinagar
that the rate of pension of the Army
officers had gone up, there was hap-
piness among the other ranks also be-
cause they thought that the
next announcement will be regarding
their pensionary benefits and that
that will be done, if not from Srina—
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gar, from Delhi. But this was not
done. W.th these armymen the lot
of 2,53,000 civilians employees in Def-
eace Service is tagged.

We know the Tyagi formula which
was implemented somewnere in parts
and somewhere in full to decide about
the pensionary benefits. Then the
Raghuramaiah Committee was ap-
pointed. I must take this opportunity
for congratulating Shri Raghuramaiah,
the Minister of Defence Production,
for submitting a good report. But he
had his limitations. At that time his
powers were limited and moreover he
thought that the financial authorities
may not accept any higher benefit
which would go to the other ranks.
With all his limitations he submitted
a good report and I would like to
know from him whether his report
has been implemented in full. If it
has not been done, this should be
done immediately,

My hon. friend, Shrimati Sharda
Mukerjee, brought up the question of
the widows who get pension for a
specific period. It is a tragedy and a
sad commentary on our defence forces
if a widow who has lost her husband
while defending the land has to weep
throughout her life on the streets and
starve her children. It will be a tra-
gedy indeed if she is not given pen-
sion for her entire life to bring up her
children. After all, the armymen
and their sons are alike and we have
to see that all their interests are pro-
tected. Otherwise, what will be the
incentive? Apart from the national
sentiment which is in our blood,
which is in the blood of our armymen,
the jawans and the officers, what is
going to be the other incentive? They
should know that if they die by fight-
ing for the country, by defending the
borders of the country, their families
are not going to starve. That should
be the consolation to an army man
when he joins the army, that he has
to sacrifice his life to defend his coun-
try but his family will not starve. It
is no use assuring him Param Vir
Chakra or Maha Vir Chakra or any
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Chakra. Naturally, their wives and

their family members cannot live
with a Chakra throughout their l'ves
and beg. I hag been to Dehra Dun.
I have seen the wives and the family
members of those jawans who laid
down their lives to defend the borders
of our country. They were thrown
out of their houses. They say, “Your
husband has died and you have to go
to the camp and stay there and this
house wil] be occupied by other peo-
ple” This is a tragedy indeed. I
wanted to write some letters to the
Defence Minister which I did not do
because I knew that some members of
the ruling party who went there
wrote a letter and describe the sad
plight of the families of those jawans.
So, T would request the hon. Minister
to accept this substitute resolution of
mine. This gives him an opportunity
to discuss the entire matter and place
the entire matter before a committee
and that committee will be capable and
responsible to submit a report latest
by the end of November, 1963,

1 also take this opportunity—and
you will kindly excuse me—if I say
something about the civilian employees
in Defence department who are in-
timately connected with the defence
production and the defence needs of
the country. After all, that is the
rear. If the civilian employees in Def-
ence fail, our army will fail. They
produce arms and ammunition. What
is their condition of service in our
country today? The industria] work-
ers who have served in the ordnance
factories for more than 30 years are
not entitled to pension. Now, 80 per
cent of the workers are going to be
declared permanent. But that 80 per
cent order has not been implemented.
Previously, when Mr. Tyagi was the
Minister, in 1956 I believe, he said
that 50 per cent of the workers will
be declared permanent. Later on,
that 50 per cent was raised to 80 per
cent by the ex-Defence Minister, Mr.
Krishna Menon. But unfortunately
those orders have not been implement-
ed. And what about the pensionary
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benefits? It is a tragedy that in the
Defence department all service prior
to 1st August 1949—that is the crucial
date which has been fixed—does not
count for pensionary benefits. This
matter was placed before the Pay
Commission and with great effort the

Pay Commission recommended that.

50 per cent of their services should
count for pension. Supposing 1 had
started my career in an ordnance fac-
tory as an ordinary worker in the year
1942 and I have completed 6 or 7
years of service by that time, that is,
the crucial date of 1st August, 1949,
why should that service be left out
for pension benefit? It is a tragedy.
There 1s a category of persons, hardly
numbering one thousand, in the coun-
try known as the Indian superior per-
sonnel—L.S.P. It is just to safeguard
the interests of those Indian superior
personnel, the services of nearly 30,000
or 40.000 ¢x-CTE and IPs are not
‘being counted for the purpose of pen-
sion. 1 would plead with the hon.
Minister that when he decides about
giving increased pensionary benefits
or ret'rement benefits to the army
men, to our jawans, to our ratings, he
would also keep in mind those 2,53,000
<ivi] eployees in Defence estabiish-
ment who work day in and day out to
defend the borders of the country,
who are working round the clock to
defend the interests of the country,
to defend the borders of the country
and that they should not be ignored.

With these words, I would request
the hon, Minister to kindly see that
this resolution is accepted and I am
sure he would have no objection in
accepting this resolution and that the
pensionary benefits to the jawans will
be increased along with those of the
civi] employees in the Defence depart-
ment.

Mr. Speaker: Both the original Re-
solution and the substitute one are
‘before the House,

Shri Joachim Alva (Kanara): Mr.
Speaker, Sir, Shrimati Sharda Muker-
jee has done well in focusing public
wttention on this very important mat-
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ter. The jawans, the ratings and
those who work in the Air Force on
a lower scale are the founders of the
security of our nation. Their ca:e has
been neglected and their case seems
to be decided by some kind of a capi-
talistic rule or convent'on wherein n
large, important industrial organisa-
tions the pay of the lower staff is
decided on some fantastic =r inhuman
cons.deration. Technical walls are
being raised one against the other but,
I say, the human consideration sheull
be the paramount consideration in
fixing their pay scales. The human
considerat'ons alone can go into th:
business and no technical rules of ary
type should come in. What ‘s meant
for our air force, what is 'meant for
our navy and what is meant for our
army, should be given ‘o them very
generously. This House will not
grudge giving any amount of money
to them.

Their housing facilities, their med.-
cal attention and a number of »sther
amenities are completely ignored. If
you go round the army messes in New
Delhi, you will find the army officers
living in very abject circumstances.
Their wives complain that their ch’ld-
ren have not got enough jight nor
breeze, that they live in quarters
which should have been pulled down
a long time ago. These quarters
should have been pulled down a long
time ago and yet we have such a vast
amount of money unutilised passed
on from year to year without being
utilised for the construction of such
essentia] housing amenities. Trese
officers who live in various messes in
New Delhi do deserve to have good
flats, good bungalows. I do not know
why this has not entered in the minds
of anyone runn'ng the Ministry for ail
these years. All these messes shculd
be pulled down and new buildings
should be put up.

Large commodious flats should be
provided for the army officers. If
we do not provide them with enough
amenities, corruption can enter in the
defence forces. I shall not pose any
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questions because we want to keep
the defence forces in g kind of an
ivory tower. I shall not pose any
questions, But when we do not pro-
vide any social security for the per-
sonnel in the defence forces—the air
force, the navy and the army—I think
the temptations are large; the tempta-
tions do not evade any human be.ng.

Then, in regard to medical aid, I
am surprised to find what an ordinary
retired army man says by sending
me a chit:

‘Retired ex-Army Officers do
not get free medical aid for them-
selves nor their families and never
free specialist treatment. The
abnormal dearness has caused
living miserable both for low and
high pensioners, whereas no iu-
crease has been sanctioned for
J.C.Os drawing pension.”

I cannot understand how a pension
is refused for some one in the Defence
Forces who has died at his post of
duty by working even for one year.

Now, if a soldier dies in the course
of his duty, it is not only the moral
right of this House, the moral right
of the victim, but also the political
right that his widow should be given
the pension. I myself who have been
taking enormous interest duriag all
the 15 years of my membership of
Parliament in regard to the welfare
of the wives and children of the air
force officers do sincerely realise that
the air force people make the highest
-quality of sacrifice because the army
man js always on land and ihe navy
man is not al] the year round faced
with the ship being torpedoed or tos-
sed by storms, but the momen: any-
body enters the plane, he hag to forget
his wife and children and his dearest
ones. The moment he enters the
plane, he forgets them all unit he
comes out. Should he die in thinking
that his wife and children will be
neglected after his death? I want the
Defence Minister to take a special note
of this.
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Now, if a pilot or an officer works
in a commercial airline, he is provided
with as much as a lakh of rupe=s by
insurance on death due to a crash
whilst if he is in the Indian Air Force,
he perhaps gets Rs. 10,000 or Rs. 8,000
or even much less than that. We owe
a duty to the air force people who look
after the security of our nation. They
have done a very good job in the
dropping of foodstuffs in rh2 NEFA
frontier. They are being neglected.
If we have no money, we shzll find
out the money. This Parliament shall
find out the money. There 15 nu use
finding th's reason or that. This is &
question irrespective of party consi-
derations where no party considera-
tions or any political difference comes
in. Th's is a national question and
unless this broad question js decided
on a patona] issue, we could do no-
thing. As the debate was progressing,
I was reminded of what I rcad in the
year 1962 or so namly the werds of
Mr. Rawle Knox. Those words shall
for ever be ringing in my ears. And
these were the words written by that
experienced British journaiist in the
London Observer. He wrote of the
Chinese Army and he stated that
“the Chinese Army is wellfed, well
looked after and very popular in the
countryside.” I would like you to
loock up the old files of the Londcn
Observer of 1950-52, wherein Knox
made these statements. Thnse three
phrases have been imprinted in my
mind, and I think that those three phras-
es mean a lot. Why is our next-door
neighbour progressive and why has she
been able to satisfy the Army there on
these three conditions? We do not
want to compete with the Chinse, but
we must not be lack’ng in generosity
in the treatment of our defence forces,
We shall go our own way.

I would just make a reference in this
connection to the book called The Red
Army of China written by Mr. Edgar
O'Ballance, wherein the very second
paragraph of the author’s preface, the
following passage appears, namely:

“Today, reports filtering through
from Red China tell a vastly diffe-
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rent tale, making the West uneas:ly
aware that the old military order
has changed with a vengeance
and that the modern Chinese sol-
dier is brave, dedicated and deter-
mined. How has this change
come about?”

Ang that is exactly what we have to
th.nk about. If we do not look afier
his stomach, to use a very vulgar
phrase, if we do not look after his
material comforts such as housing,
medical attention etc., then how can
we improve the condition of our sol-
diers? I have myself raised often
severa] questiong in this House about
the cnildren of the mep belonging to
the Defence Forces. If a man carries a
card that he is an ex-serviceman, and
he goes to any school or college, that
school or college must automatically
admit that child without refusing ad-
mission on any ground. Let us be
very clear about this—about a child
of a person belonging to the Defence
Forces; whether he has been a rating
or an O.R. or an officer, as long as the
father or the mother of the child car-
ries the card to any schoo] or college,
that school or college must find a
place for that child. Unless you are
able to provide these amenities, we do
not know how the families will pe
able to live. Therefore, the wives ana
the widows of the men belonging to
the Defence Forces have to be looked
after well. What was sanctioned for
them ten years ago is not enough to-
day even to provide for their clothing,
food and other necessities. Moreover,
the expenses have also gone up very
high today. And today, we are look-
ing up to our Army and Air Force
and the Navy to defend us, and we
today who are civilians and who are
fairly in comfortable positions depend
upon their sacrifices, the sacrifice of
their human lives for our freedom.
We need only have a ]look at the army
hospitals after the NEFA troubles to
realise what we have to do to these
people; we shall find in these hospitals
men without ears, men without hands,
men without legs, men without feet
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and so on. And these men who walk
out of the hospitalg are disabled, they
are discharged from service and do
not even get Rs. 30 or Rs. 50 as pen-
sion per month. When an airman in
commercial lines gets disabled, he
gains about a lakh of rupees or so
from the companies. In fact, even
when you or I insure by paying Rs. &
or 10 while travelling by air, we can
get a sum of Rs, 50,000 or so. But
what about these men who have been
disabled? What about these men who
have been defending our freedom and
who have forgotten everything about
themselves and who have worked
wholeheartedly, defending our coun-
try? What is the aid that we are
giving to these people? We must pro-
vide them medical attention not
merely when they are in service, but
even when they retire; when they
show their card stating that they are
ex-servicemen they must get admis-
sion in the hosptials. And I hope that
we shall have doctors known as spe-
cialists who will be patriotic enough
on the higher rungs and will always
be prepared to place their services at
the disposal of these ratings and
jawang and airmen,

Mr. Speaker: I would like to know
how many Members want to speak on
this—] find that there is a large num-
ber.

Shri Hem Raj (Kangra): Let the
time for resolution be extended.

Shri D. C. Sharma: Time should be
extended for this.

Mr. Speaker: Shri Ranga wanted
reduction of the time.

Shri Hem Raj: This is an important
resolution, and the time for this must
be extended.

Shri Raghunath Singh: This is a
very important resolution, concern-
ing the officers in the Navy and the
naval ratings. Nobody has said any-
thing about the naval ratings so far.

~
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Everybody has been speaking only
about the army men and the airmen.

Shri Kapur Singh: Shri Ranga has
Just gone out, but it is his desire that
his resolution should be taken up to-
day,

Mr. Speaker: Even if I do not ex-
tend the time for this resolution, then,
too, his resolution cannot come up.

Shri Yashpal Singh: I can with-
draw my resolution, if Shri Ranga
could be given a chance to move his
resolution.

Mr, Speaker: Even if he withdraws
his name, then the time cannot be re-
duced. That is my difficulty. 1 hour
and 15 minutes is the t'me fixed by
the House. We began this at 3.47 p.M.
and at 5 p.M. we have to take up the
adjournment motion that we had held
over in the morning. Therefore, this
resolution cannot be finished today.
But even if it is finished, and we get
t'me after 5 pm, then too, Shri
Ranga’s resolution cannot possibly get
in today. That is the difficulty.
Therefore, I hope Shri Yashpal Singh
would not w'thdraw his resolution in
these circumstances,

Now, Shri Sarjoo Pandey. I have
got about 12 names in the list before
me, and there are others also who

have stood up. So, hon. Members
may kindly be brief.
o TR e (TWIT) oWy

AT, T TEITF Hgraar A war
AFAT F1 1778712 237 1377 £ f o9
ST GEATT AT TF AYRTT /S § T
far § 5= g7 fo3 faeger 3% @@
S OSATE | T 39 FI AT IH GG B
Ay faoEra & f5 oo @ gErd
et A 7 & a1 A A F F9 FQA
g T3 T &1 waw aweH e
w17 f 3 #a wigsy & faear a 53
e a1 £ qrg aTEEl ¥ qaAEr
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¢ W g 8w # aw@i § 5 g
feafs w1 & 1| wowr e Tfeq
fF ol & s 5@ 9 SEET A
T g WU A SR A
AT A F=A § AR A g ¥4
F AR E I @I dgT A IHH
oA F AWK g | TG 6 fF
¥ I wiasy F fa=r #Y o7 afes
AT {ATHT F e & AT W) faere
fear smr =ifgd

7w 7w § FF g @faw sreaz A
TR F et F G ¥ faegw g
wi g ggias 5 fegmm s afqs
TR F AT F gt 7 &fawl F A
AT 7 ¥ A FF F feam av
TET I IFT T AATH ITMAT ATGT & |
W9 % I A FT WSHE FAF QAT
a9 a% 39 W & At & Afaw &
a7 78 foar o7 aFar | ag I R
f& gk 2w ¥ &ffs, g W F
faudt s e M fr I Fara <,
fergeam 1 ar St faT & fag
A9 &, agt & 9 sAwr fawn &R
¥ fa¥ sz € | 5@ IF QT saEar
AT FXSA1 & TG G, 99 9% T AR
¥ 919 ITF H=L TG da7 g, a7 aF
IR S ¥ ATAT AGE ST AFAT |
a& araw # fF frer awn q@ @ant
FT omar § 1 #Y a@gT ¥ dfani ¥
ITHT I F | 399 g8l A F
T2 & fF awr Y, ew ¥ ¥ fad A=y
qr AT g1 =R g F fawr aEh
o #r fawr 9% 13 g €
fF d B9 & S@F @ WA
§ ag N gAY & 5 S A F AUe
IAEY AT F1, ITH A AT B/
g arer #1% 4@ g | FRT AT 3 S
2 wfey & swman g fr fow @
@ I & A § 5 oI W At
WX FgrT 9 SN glaad g
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wif | afes g WY gH AT oI
e g et & gwsa frar g

o ERl &1 wiAr & 2fEl,
A& F9 &1 f@y I gER @R d
agT #faw =7 om@d | gER @Rl
wifsat # F:¢ foer &g, sa% g
Fi$ cHTg g | 41 g § 9T oy ey
EAR T A F qg Mo qAT FT ARG A
I 6 AT ;S fear smT § 1 I
=R F.% TGAT AT §IT FT AT, SR
X ®& IR Fa1 A fFar s,
% AT T8 T R § @ a9 @,
WL I[P qA a=91 #1 foeaT FE
T F1€ g1

wfed STar it o TWHe AT
A% T, T oy w3 qr€ w3, .
% w17 AR @ a7 5 T 99
[ A W oswfes @ I §,
T g1 o &, T & o §, W o
£, 37 & af @ a1 feg T ¥ w3y swmn
o g owew e WG R
& @@ ME ¥ T e W A A
R E AR T Y § 1 A W
W I Al AT ¥ aTwd 99
g SN AFET R T 3 & 7 §,
3B IAF 7Y ¢ far @1 1§ FER
T G T G § T IR SART FA
fear smam & 1 GEER ER ¥ W
Fw & agfaat g @ swr §
T 7 grar @ fF e /e foma
Fia™ ¥ s @ af &, AR AR
fr@ § A 9% @ T=x g T
o & 1 T qOT WA AW @A
a1 MfSHdr R X 3T F A} B FT
W FAT =g SSAT AT F&al |

W fRm g saaw
Rl #1 37 3%, w9 I fufe wX
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& 3N 7g Y y=R T ey fF
3 fem m & fad § 1| 9T g9 Afw
farear o gy wfed ey § 2w & ford
S EH A ATAE | T F W1 T AT
¥ H uwiE & | @iAy ghe Ay
ey o o=, T o @),
= fawmr &Y faoerd oAy oS
f o onr Famdi § F, Y 08, A
AR smfew g oy & S et et
¥ fodr gfaad sw= v srdw | &y
& S Sy W G317 FwAT g,
I gEEIIG Ger s 9Fr
fe S fay 3w & o7 fear s
T § 1

zafad 3o faafexr & 7o WAt
q S gAE @ E, IT F I} T FC
# Sarer @wg A Far Wmgar | &
W gHdT F<@1 g 5 @& FAE
B T I AR TR JiT F; AT
X g% far gfawd & s 0 3y
gt g1 anfed fF Helr wEey v
feerr & 5 S & o0 TIE AN
#ifa?, & fe wsm ) faarar gy
& wy & Afww ez iy &y afagr
T W § | ag A G} fE
FER N AW @1 Afgd 5 37
wifsat #, 3% T=91 #1 F4 fraw
§F faa, saar foar s w@ew &«
oo w1 & 7, £9 F99  Fa7
ITA FET | TH GHeH d FB
wal g g oE a9 W
TE ATE T L §, FO Tl § AR
3o SHW W & 7% § AR Fo W
gfaud & ¥ &, JfeT w79 @
I | R fag owT § f g
A FeH 95.9 HAX TOH FE JNH
T ¥ SR T Y AR @ IW F Ay
AT AT FA FE |
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AT F@ E 1l
Shri Ansar Harvani (Bisauli): I

take this opportunity of congratuia.ing
my hon. friend, Shr.ma.i Sharda
Mukerjee, on bringing forward this
Resolution. It is one thing to think
of the sufferings of the retired men of
our army, navy and air force; it is
quite another to come into direct and
close tou.h with them. Here is the
wife of one of the founders of our
Indian Air Force who herself has seen
the sufferings of our retired soldiers,
airmen and navymen. When she
speaks, she does so with authority.
She speaks with personal knowledge
and the House has every right—in
fact, it is its duty—to accept her at her
word.

As I said in the very beginning, it is
one thing to think of their sufferings
in an academic way; it is quite another
to come into closer touch with them.
I have scen retired soldiers marching
from their barracks, from the garri-
sons, from cantonments, with a
gloomy look, with a gloomy face,
thinking of their future, the future of
their families, wives and children. We
often talk of the valiant deeds of our
soldiers; we often pay our tribute to
those brave soldiers who stand at
10,000 and 15,000 ft. in the Himalayas,
half buried in snow, fighting against
the Chinese and also defending our
frontiers in Kashmir against Pakistan.
Wo often pay our tribute to our sol-
diers who have fought in almost
every part of the world and shown the
valour of the Indian people. We often
pay our tribute to those soldiers who
have made India great and noble be-
fore the whole world. But how many
times have we cared to see what hap-
pens to their families after their re-
tirement, what happens to their
families after their death, what hap-
pens to their families after they are
wounded? It is a matter of shame and
disgust that those soldiers who fight
for our freedom, who defend our
freedom, who have dedicated their
lives to defend the integrity and
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honour of this great and ancient
country of ours are neglected; if they
are wounded, their families are
thrown on the streets and they al-
most starve. If they die, their children
have no means of getting any occu-
pation, no mezans of hav.ng even two
pieces of bread; they are thrown on
the street. After these soldiers retire,
they spend their old age in poverty
and near-starvation.

7392

I know India is a poor country. I
now our financial resources are very
meagre. I know it may be very
difficult to balance our budgat if we
increase considerably their pension.
But I know no sacrifice is too great to
give these people a sense of security
after their retirement or give their
families a sense of security after their
death. I am sure the people of this
country, the Pariiament of this
country, will accept any sacrifice for
providing relief and security to our
airmen, soldiers and navymen who are
fighting for the honour of the country.

This is a subject which does not need
a lot of pleading. Almost the
entire House is unanimous that
something has got to be done for our
wounded, for our dead and for our re-
tired soldiers. I am sure the hon.
Minister of Defence Production wlo
is here will accent the Resolution. Thi
will give a message of hope, cheer and
courage to those soldiers who are de-
fending our borders with China and
Pakistan.

oft v faz (FxmT) @ wemE
e, & v qE 1 WA F
fau qarwee qT § 5 9= gF
el #F fag, e = w@ A
&g A fRar @ ) @t ¥ s w9
Y W, BT A AT T qE
*fgad fgagag AT amat .. ..

o1g Y TET 99 A9 AW A
e Fgy § O 2 AT WA aE
3G F I § | 9 WY 7Y K TAT
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*gX § o vl w Foge W@ rgard
qg WY |

ot avre |- : a7 o) 39 grAEmE
F AN FE T MBS 797 § 1
ar & sy et Y wd g -
Az AT § fF ag 937 ameil F 1 @A
F& g W& Ay |

TTHAT A T AT ATAEY FET AT
e § o fr 3w faw A § 1 SRy
ToUd THY g ¥ A%y & 5 oY
I mifad § 3% fo sfaemr @
AT AW gw AT H g ¥ 8
2 ox faurdy & T/ A @ I9F @
from & oot dfaet ¥ s wan g
WA AF W TAT JICIT QAT FrAar
8, IfF 99 A< 9RT "y Gt ¥
T TG § a1 I Q%Y 79T A1
gaed faer § | s M g ag @
5 wao o & W F fo¥ faqar
wareE fear srar B, 9E¥ ¥ A
fome 1 frerdt & S gt A
qEFAT AW § 9% qe4i F A%
g W T fgaay § s &
THo o & wWE ¥ far uwAred
fear ST & 1 30 gEE ] 6 39w
& far %.§ AT F FATAY Y, FfeF
& FEA gaar 9 faad qafss
g FT9 & | WX FAST FAMT aTl Igr
o g S fF giEfrea g
fEwE g fowagyaw wig
wASTaE AT & 99 g agr W
R 1 Y Y faurgy AR 9 § 9T
it & fag FqF awmar aig faas
@R 997 90w forwr 1 g7 A A
T ¥ oA wrk § W) S
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NENygdoaww I ™
IR faems A s ar:

The blood of martyrs is the cement
in the foundation of nations.

Tt #1 afrare g A @ qe
Tt ¥ T E

WA T AT ¥ ¥ FF aw
sia AR FA N oD w2 2 5
mfo Tio Qo & famfzal &1 go
T TQAT §IHI ARl @l g )
. ITFT Lo AT FIAT ARFIT “SH F7T
3 1 F VT AT AT A A AT
q¥ 3@ 2 ¥ far 33f7 7 71 d1=
gUd 13T FF agT § A A, I3
FYgfgal a% F1 9a1 AT 8, TgFT &1 ATF
qaT A g | AT AT TTFCE
&l T TN [E @S FI 3T & 1 39
gea ¥ @ fga ggy qqrar v 9t fw
TF AT IR FUT &747 sqfAq qmog
& faar a1 fr ag wtw ¥ @9 g fan
9T §H1, g 9<Aq 91 | AfFT Iw F
far a7 Y AW A q, Lo A
ToaT A8t fear st @Far | g W A
T 1 faeat T@ar g 21 gwma &6t
AFTEAT FCT § qT 39 g1 F AT
|re o Aradt qad § aw fear
I TAT A IAFT T TGH AT |
WG AT 8 F @ fa1 oF s
T a7 M FFEY g1, a1 77 9947
FIAT T &1 FETAT | JIT a1 FIHIT FT
T WEA X RIA M F@A A0t 7
T A AT 0T T & SITF wifaF
& faa gfeqam szar aifgd | & o&
Sfet #1 S1aa §, w9 fag I} 6-
faat #1 | W fag W@ §Q, I
T @ fig @waa § 9 A%
JY G IR qEwT F g faer @
I fAN #T g¥H4 &F T49Y | 7@ S
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FT #1E Foar 41 § fomT & qq /=
FY FT A FEN G | ITF AOHT AfowA
¥ Tq A Y THN 9T @
AT AL F & | T Fag Y wwiy
& for @ @ w0 @« FW & a9
TR W oY, AT TS qw F A
foram T AR FRNR § ST |wify
M oSt g% & WX 99 9T g9 IS
g

A & Fga1 =gar § fF R ww
T Y A FT FEF @AT AR
§ a1 wifsml A v g, S A
g gU § S il w §e &
ot o o At 1 9S 9 et
faer WY &, oY T F AR AR
FY Yo g RGAT AGHAT qsarg faer
g a1 fagem ¥ agi 3o AW 1 oaATEH
T @@ T JEg fAadr g,
sAR w9 faar g | At S F -
g #@fgal #Y qi= /) ¥ SR qAEg
T Sife? AR 3@ a<g S '
T 98 B & SEm! & mpaat # fear
ama, fogix f 3w & fod gy &
L

@A T a1 {5 i 79 R
£C & 9 o W) awmEr fafiex
AT AT A & Ao A Y aw
Tt §, § 9T AR e g, v 3=
st fe = Qe R ¥ IR §Y,
afFa fafreer @t 77 JEdioRR @&
I 9T qT wgiwre qfva A @4l
T | S AN e gT 99 fad at
Y T=6T AR AT AGH &1 gEAT oY |
T ¥ w7 v

g, arfoa: ard vy g gy
Y a<g AT § ag W Fg WY

gl ar wreafe @@ fac@r ar
qAEIF ARG
1280 (Ai) LSD—S8.
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AT TR g § AT A A & FY
ST HR SR & 24t 9 T F 4T
TR & A S ADNE g AR AT
saTfew TG 4v 1 & A fas Ao A =r-
Y F fA7 w6 gT 1 AfFT 9 W
€l B @I AT AT I TG S
IFF WIS a& FT IAAM AG fpar
W W AR Fg 9w R e oA
oA 02 fafaeet a@T 1 9@ At
fafeeex mq &, afeT Ia< T_3w & q¥
at A F wran g o agi 2%
B ¥ BT ARAX T TG AT 193
9 & T 55 a7 MR F@T AT |
JaE Y fF B ¥ 9 AF T
&, WY T A @A qET AT Y
I T §, FER F ITH FrAa
# guR @ WA | ITF JTRE
HR ot i A ag@ 7T CF 2 FraaT
AR 7 71 5 ot 98 @3 Al
faad T | A& =941 § 99 ¥ eqan
fear s e ¥ wvmar 9@ | B
aTegadl ¥ T fa¥ Ja Fw
JET AE & | B aW F &7 7 foar
a7 afen Y 78 98 @I AR FAE-
qfq & S99 @+ f9¥ wwar faar s
X T TG ¥ 97 BIST JI0E FT qq4-
&g AT TR a9 g 9 |

| 1A fas (FRwEi) - e
AgIza, § 3§ 97 FT 4™ I AW AT
F AHGT F@T AgaT g N fF 7
&1 FHIT 9T @Y §, T A9 97 |y
& afcs afE T TR UT @I & 1 FF
q%ooo0 WEH; EATY 44T ¥ 39 5
FH W & 978 ¥ Q¥yo Hfwas
FATE & & | A9 ST AIHaE 749 F A0
¥ QY ST £ FEAT T4 & AHT Q¥UYo
Hog & T A & €T A @
aigm faad fr awaeg & gard aga
T 7z T&aE Iufeqa @ 1
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Yeg & i F oy S
F & SO g ¥ HR T gEenH
i 9 1 AfFT w9 R A
at | § 5 A a7 w
2 1 fF 97 T TS aga F faer
% wfvT saT qRR A froag g7
U oed g n 5 dame, 7o Y,
fage AT #e7 RW F & AT ]
agi ¥ s Wewg § samr @ €
Werg & 9% a9 F IT & qTH AW
A & 1 WX 9595 a§ F SA F
aeF 9@ A wdl T & & aE g
I T TCEF qE & ahRdl @ AR
g R FWAE F G § | Aow
O I R, g9 F §T 9T W AR
TE FT A W T & | agd W
FW Q@ § |+ w0 @ Gar dar @
fF =, 7 N T{E W& ST A}
faTa § | fEm e F IR g3
@ T TN W AT S
N ARE I AW AEE TG g |
g gt T <At §, w1 9 A
T I ] | g e I FEE
78 &R & 1 T Toe ol A § R
R fafafaam aw agf = 9 @
g v A § sgiE 9 SE 9% @
| asa § | W & favdm oY sy
ot § 99 § favem, fdeT wft 3@
qad § WX ¥ TR SmR gw fe
T §1 T ag QAT W A Y sl
w8 &, T o # A
ag W1 q} W FEIE av 9§
TEY &, @, TR e F A" IHA 9%
IaT A § N faam, fade 3k mee
F oo AAeH A ¥ i qgeE F%
for #@ & e < sl o &
WEN IR A AT Fg WA ?
w%aﬂ%aﬁwagxoemm
it sofe TR faage |
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AT g | A a A ¥ Ty
To J@ar TG g |

ag 3@ mr g fF 9% aw &y
HEedT ¥ FafE ag A9 A 9T A 8,
Yo, Yo A FV FACAT TF FAW &K
¥ wYE ) ER g F oFrEEar
FFAfAe g | AT ag dar g v
s& ag AT femz gar g aR) 99
Tg 99, fagr a1 ey #1 weHY
o 9T FT § a1 9 Gl 7 qEF
& W 9T  FEifE aa sE 39
FT (X I AERET AR @R a1 J
Frar & | e & T 99 ag g9 AW
¥ oomr g @ 39 T 99 FEEar §
qY A GIwE 79  fAg ¥, « g
T AW § A FA ag gar @ ag
¥, ¥ 99 qfew & 7 for g amar
g 1 93 99 § & 99 FT g &
g1 = 3 fawda S ant ¥ femx
g & ag sarat & a@ oftar ®ar @
AR Weow & AFET TFR § W=7
99 AT & | 39 F g€ WaHE ¥
femt @7 a™r wEHET WY 3§ &
A SATIT GO AT § | qF ¥
U9 TR HIE GBI q1T o9t g A Ig
w7 § wWifs ag sawr feq
& foer 98 W I & | S #T SEw
qE F @R 9 AR g9 ¥ WY @
ga 9T § AR aeea 59 & faar
@ qET § | 9fF g &@dr A sifaw
TE g & w@lg ag St #9 dv
¥ QAT SET GTad g1 FT qHaT § |
wr A yfEm g ag s
9¥Y¥oo FIEH! &, g FIE AT qIER
@ & AR wR fgmw T w) &R
A =g i 5 4fF fem W e
g ST A % T g W@ O
¢ wf ag A & = @ A
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FYEAT Tgq FH T TFR AT IS |
I fraea & 5 AR steaw fewd
Famy af ¥ [ F ofad gar g
A 3T A Y T AT TFF § 94T Q@)
ferr & sfge fog & § w7 & 0
qoT YT AR q@ | gafen fegAfEl
F AT E FA@RITF 39 W
agrfagEs faam FL A 37 e
F fag SiHfF g4z 9T ¥o AW qF FH
FQ § A fem @9 ¥ IR §9 a
& foeer T8 O &, 99 F ST A
AEF T GIHT F A A0(EA 1 ]
9¥Y¥ oo FY JIIT WY FIE ST TG &
R 3T F Foq ¥ 3@ AHF agSET
@ ¥ g 5 faay fawa 7@ g
oY | 9 ¥ &9 gaA dud At 99
FE A A A G ATAT 1Y, Y
g9 | Iga [ @en & Jar g ar
I TG qg FA Y FH @A AT AT
g% g T A1E FiAeE, FHET a1
a7 gfafqy faerdt @ @ o9 &7
afem ag q¥yoo FT AWE FX AT
LY AT G & W IAF I AT Y
FYE 7 7S qHfE e qq= T
=1fgd |

Shri U. M. Trivedi (Mandsaur):
Sir, I do congratulate Mrs. Sharda
Mukerjee for having got an oppor-
tunity to move such a fine resolution.
We all try to move resolutions and
give notice of resolutions, but we do
not succeed. She is very fortunate.
It is really a very great slur on our
administration that the army men do
not get proper pensions. I remember
a case. I had a chowkidar, who was
getting a pension of only Rs. 3. I
had to maintain that man till he died
by giving him Rs. 15 from my pocket
every month. It is very hard during
these days to maintain oneself on
Rs. 3. What will he do with Rs. 3?
How can a man maintain himself on
48 annas a month, which is much less
than what Dr. Lohia said the other
day; it is not even 3 annas a day,
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which Dr. Lohia mentioned. Such a
miserable condition is inconceivable
in our country. That ought not to
be tolerated any longer. Things have
changed. Things are nearly ten times
as costly as they were in 1939 and
we have paid no consideration what-
soever to the rate of pensions that
an ordinary army man should get.
This land policy of our Government
has created a greater hell than could
have been conceived.
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The difficulties are more numerous
nowadays. Most of the army men in
olden days were holding small jagirs.
Although he was called a jagirdar, a
man was hardly holding 2, 3 or 4
bighas of land. 10 bighas was con-
sidered the maximum which a man
could hold. But even that has been
taken away, because the abolition of
jagirdari has been put against him,
Either it was a war against a caste or
against a class, I cannot say. But it
was a war against the Rajput com-
munity, against the fighting, martial
races of Rajasthan. They have .been
deprived of their small means of live-
lihood that was provided to them for
having fought the war of the old
rulers. They do the same for the
present rulers. What is this pension?
That which was provided to them
hereditarily, that which was given
from generation to generation has

been taken away. We are show-
ing a sort of solicitude today
just to increase rupees, annas,

pies after having deprived them of
their land which was more tangible
and which could last longer. I should
say we must look upon this thing in
its proper perspective.

Some suggestions are coming that
we may provide them with some sort
of gifts of lands, that gifts of lands
may be made to these people. I have
heard that at some places it is being
talked about with some State Govern-
ments. But I find that by the other
door you are making a low providing
the definition of “estate” so wide that
you can take away a ryot’s one bigha
or two bighas. For what? I cannot
conceive of. I somehow or other start
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doubting the honesty behind the pur-
pose. Why should you take away the
land of these poor people? Why should
you make a law which allows you to
take away the land. If taking away
is to be done, even today you have the
right under the Land Acquisition Act.
Why do you make a law and make a
laughing-stock of yourself by saying
that you can take away their land by
paying them what you like, that you
can pay them one anna or even half
anna per bigha. Even today a good
piece of cloth is mot available to them
and you want to pay them one anna
or two annas for their land (Interrup-
tion). My friends on this side are
laughing. They have no idea of the
miseries of the people in the villages.
They are only guided by one conside-
ration, the -consideration of inter-
national communism, the idea that
they have got from some other coun-
try. They think in those terms. They
do mot think in terms of the Indian
nation, They do not think in terms of
the miseries of the Indian people.
They must look down with shame and
they must not raise their heads. 1t is
only those who live in villages that
realise what is happening in our
country, how our people are
suffering, how their land is being
snatched away because they happen
to be villagers. Nobody goes to sup-
port them.

Shri Birendra Bahadur Singh
(Rajnandgaon): Sir, at the outset, I
would like to congratulate Shrimati
Sharda Mukerjee whole-heartedly for
moving this resolution which was very
badly wanted by the armed forces.
Perhaps you know, Sir, I have been
associated with Indian forces since
1933.

Mr. Speaker: Raja Saheb may re-
sume his seat for a second. I must put
it to Professor Ranga, because he
asked about the time, that I have no
authority to reduce the time that has
been fixed by the House. The House
has given me authority to extend it by
ore hour and not to reduce it in any
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case. And, he was not here when many
hon. Memebers wanted an extension of
the time allotted, what to say of re-
duction. Therefore, there is no chance
of his resolution being taken up.

Shri Birendra Bahadur Singh: 1
have to tell the House that so far as
the services are concerned, whether it
is the army or the navy or the air
force, the pension rules are really most
inadequate. In all other countries, I
have been reading from papers,
whether British, American or Soviet
Union, within the last ten or 15 years
they have thrice completely revised
the scale of pay and pension rules.
They have also revised their rules re-
garding salary, health benefits and
other things. But, unfortunately, in
that direction we have not done much.
Perhaps, one thing has not been fully
appreciated by the Ministry of
Defence, that so far as the recruiting
side is concerned, it is not the officers,
it is not the Ministry of Defence who
really do the recruiting, it is the re-
tired officers who do it. I can say that
recruiting can never be successful
without them. What is happening to-
day is, we see that most of the retired
officers are in a pathetic condition.
When they go to the tehsildars to
collect their pension, even if it is
Rs. 3 or Rs. 4 as Shri Trivedi has
said, they are not given their pension
in time. The man has to go from his
village 15 to 20 miles and sometimes
50 miles to draw that petty pension of
Rs. 4 or Rs. 5 and he is being asked
by these officers who are in charge,
according to the Treasury Rules or a
variety of rules, to some the next day
or the day after that. So, they do not
get the pension in time, leave alone
the widows who do not get the pension
for days together. This is the state of
things which is prevalent and which
is very bad. It is affecting our re-
cruiting.

It is said that recruiting is coming
forth very well but 1 can say that re-
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cruiting is confined only to one or
iwo States. It is not from all the
States as it used to be in the past. Now
it is confined only to one or two
States. Recruiting should be as much
as is possible. However, I would only
say that. These retired Army officers’
families do not get any help or medi-
cal facilities.

So far as the pension rules are con-
cerned, they must be changed. An ap-
propriate committee should be appoint-
ed. It should not be confined only to
people from the Ministry of Defence
but some Members of Parliament
should also be associated with it. I can
say with all the emphasis at my com-
mand that I have been a member of
the NCC Board for the last three years
and I have hardly attended one mee-
ting.

Some Hon, Members: Why?

Shri Birendra Bahadur Singh: We
are never invited and it met only once.
We ar> there just for show.
It is all a tamasha. Therefore if such
a committee is appointed, Members of
Parliament must be associated with it.
We know what the rules are and we
will be able to help and guide them.
The pay and the pension must be ac-
cording to the cost of living index.
It is very necessary. Unless and until
we do that, we will not be able to

build up the morale of our forces.
The morale of the forces
depends on that. It is wrong

to say that the morale of the forces
depends on anything else. The morale
of the forces depends on the persons
who have been with them for so
many years. If they come back and
see their own kith and kin are dying
of hunger and thirst and have no
medical relief, it does not build the
morale of the forces.

My hon. friend, Shri Trivedi, said
that previously they used to get
jagirs or zamin. I know of Madhya
Bharat and other places where they
used to get jagirs. Sometimes it used
to be 50 or 60 acres, even 100 acres.
That was so also in the Punjab. I
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know of Patiala and one or two other
States where they used to give jagirs
to the ex-Army officers because they
used to do the recruiting. But since
the land reforms have been brought
about, most of the jagirs have been
taken away and the pensions have
not been increased. So, the Govern-
ment should go into this. I have every
hope that the Ministry will take it up.

I personally would have thought
that this should be passed unanimous-
ly and the Government should appoint
a committee. In view of the emer-
gency let this be acted upon very
quickly. It will add to the morale
of the forces because they will feel
that we are really thinking of them.
Therefore I appeal to the Ministry
to act very quickly. If it is post-
poned to the next session then I would
like Shri Raghuramaiah, the hon.
Minister of Defence Production, to
come with a concrete proposal as to
what the salary and pension should
be for the jawans; similarly, for the
airmen and the Naval ratings. This
is not the time to be wasted. It is
most important from the point of
view of recruitment, morale and
everything. I therefore wholehearted-
ly support the Resolution moved by
Shrimati Sharda Mukerjee.

Shri S. M. Banerjee: Support my
amendment also.

Mr. Speaker: Is it the desire of the
House that this should be continued
during the next Session also?

Some Hon. Members:.Yes.

Mr. Speaker: What would be the
time then by which the House will
desire to extend it?

' Some Hon. Members: One hour
more. '

Shri D, C. Sharma (Gurdaspur): 1
hour and 15 minutes more.
this is
Shri

Mr. Speaker: All right;
extended by one hour more.
Sheo Narain.
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CALLING ATTENTION ON MAT-
TERS OF URGENT
PUBLIC IMPORTANCE

(i) Foop AND SUGAR SITUATION IN
WEST BENGAL

Mr. Speaker: I take up this ad-
journment motion now., May I en-
quire from Mr. Banerjee—he had put
3 question to me in the morning
whether I desired to convert this ad-
journment motion into a calling at-
tention notice—whether he is agree-
able to that?

Shri S. M. Banerjee (Kanpur): I
only submit that we want a discussion
on this because the prices....

Mr, Speaker: That is a different
thing. I must tell him beforehand that
if I take this adjournment motion
and then after hearing the Minister I
come to g decision that that cannot be
taken up, or I reject it, then I shall
not be able to convert it into the cal-
ling attention notice and there would
be no questions then by the Members
who have signed this. Therefore, they
are warned about those consequences
that might follow. So, that would
stand or fall on its merits.

Shri S. M. Banerjee: I have only one
submission to make. Before you al-
low the Minister to make a statement,
1 may say there are some points which
are agitating our mind. Either we
should be allowed to put those points
to him or let him make a statement
and then..
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Mr. Speaker: He has given the
source of his information and that is
the Times of India dated the 20th
September—page 7. This is his in-
formation. I cannot allow him to dis-
cuss it before I have given sanction
to it. Now, I am calling upon the
Minister to give facts. Then, I have to
take a decision whether I can take
this up as an adjournment motion or
not. If I reject it, in that case, he will
not be allowed to put any questions.
That is what I was asking him to

consider.

Shrimati Renu Chakravartty (Bar-
rackpur): The only point is that this
particular news item is reflecting what
has been stated by the State Finance
Minister. Therfore, this really stands
on a different footing. I would have no
objection if it is turned into a calling
attention notice provided it is a satis-
factory....

Mr. Speaker: That is io be seen. Bul
the hon. Member would kindly realise
that a statement of a Minister cannot
by itself be g subject for an adjourn-
ment motion, It might raise certain
issues and that we have to decide on
merits when the statement is made.
Therefore, if they are agreeable, I am
prepared to convert it into a calling
attention notice,

So, it is a calling attention notice.
The hon. Minister.

Shri C, K. Bhattacharyya (Seram-
pore): These are very important mat-
ters for the public of the State of
West Bengal and they require dis-
cussion. You may find some oppor-
tunity for having this matter discus-
sed.

Mr. Speaker: It is converted into a
calling attention notice. The hon.
Minister.

The Deputy Minister in the Minis-
try of Food and Agriculture (Shri
A. M. Thomas): Mr. Speaker, Sir, in
fact 1 have seen the press statement
and I was rather surprised to see the
statement because if there was any
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alarming situation in West Bengal, as
is put out according to the press, then
the Chief Minister who is also in
charge of civil supplies would certainly
have brought it to our notice. We are
in constant touch with the West
Bengal Government and assessing the
food situation almost every week.
Moreover, ther was a discussion in
this House. There were so many
questions raised on the floor of this
House as well as in the other House
and this alarming situation has not
been brought to our notice by any
Member, not even by Members hail-
ing from West Bengal:

Shrimati Renu Chakravartty:
have brought this to your
several times,

We
notice

Shri A, M. Thomas: I shal]l deal
with sugar first. So far as sugar is
concerned, the monthly sugar quota
fixed for West Bengal is 21,000 tonnes
on the basis of the average monthly
consumption of West Bengal during
the last six months of the previous con-
trol period when the supply position
was quite easy. Barring a small quan-
tity from the two factories in the
State, the entire quota is allotted from
the sugar factories in U.P., and Bihar.
The State Government usually allo-
cates about 14,000 tonnes of sugar for
the Calcutta industrial area and the
balance about 7,000 tonnes for distri-
bution in West Bengal districts, In
Calcutta industrial area, sugar is dis-
tributed through fair price shops and
in the districts through modified ration
shops. There are nearly 1630 fair price
shops in Calcutta industrial area, With
a view to ensuring availability of
larger quantities of sugar during the
festival seasons, the State Govern-
ment was informed of the allotments
to be 'made for the next four months
in advance. The allotments to be
made on 30th August and 1st October
were ag follows:

30th August:
1st October:

24,948 tonnes
15,584 tonnes,

Each of these quantities included a
quota of 2,100 tonnes for the two festi-

BHADRA 29, 1885 (SAKA)

Attention to
Matters of Urgent
Public I'mportance

7408

vals namely Durga Puja and Kali
Puja. In view of the postponement of
Durga Puja celebrations from Septem-
ber to October and of Diwali (Kali
Puja) from October to November, the
festival quota of 2,100 tonnes will now
be given along with the releases on
1st October and 22nd October. On the
22nd of October, we would be releasing
another 13,231 tonnes. The release for
the 1st October quota is being made
almost immediately.

We just inquired of the position
after getting this adjournment motion,
and we understand that from last
Monday, in fact, some change or modi-
fication has been made in the quantum
that is being given to the Calcutta in-
dustrial area. In faet, on the floor of
this House also, a complaint was made
about the discrimination that was
being made between the urban area
and the mofussil area. In fact,
each adult in the industrial area,
according to the information that we
have got on the telephone—I think it
must be correct—is being given per
week 300 gms, and each child is being
given 200 gms per week. That is the
reduced one. So, it is not an signi-
ficant quantity per week per head.
Then as regards the other areas, we
understand that in the rural areas,
they are being given only 250 gms per
head per month. In the urban areas,
apart from the Calcutta idustrial area,
the quantum of ration is divided into
three classes, namely A, B and C. A
person in the Class gets 260 gms per
head per week. So, it is only a differ-
ence of 40 gms. As far as the person
in the B class is concerned, he gets
200 gms per week, and *he person in
the other class gets 150 gms per week.

Shrimati Renu Chakravartty: That
is all on paper only.

Shri A. M. Thomas: Then, who has
consumed all these 24,000 tonnes
which are being given every month?
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Shrimati Renu Chakravartty: The
blackmarket.

Shri A, M. Thomas: In fact, it is all
being issued on the.basis of identity
cards. And yet the hon. Meniber
says that it goes into the black-
market and so on.

Shrimati Rena Chakravartty; In the
rural areas, how many people are
covered by modified rationing. Has
the hon. Minister any idea of that?
What is he saying?

Shri A. M. Thomas: This is the posi-
tion with regard to sugar.

It is only when this statement was
seen in the press, that the complaint
has been raised.

Shri S, M, Banerjee: Because it is a
Minister’s complaint. It is a Minis~
ter who has complained.

Shri A. M, Thomas: If the food
situation also changes according to
the changing fortunes of the Minis-
ters, then I do not know what is
going to happen.. .,

Shrimati Renu Chakravartty:
speaks very badly of
Party.

This
the Congress

Shri S. M. Banerjee: Simply be-
cause that Minister is going out under
the Kamaraj Plan, the Deputy Minis-
ter should not make such remarks.

Shrimati Renuka Ray: I think the
Deputy Minister should not make that
kind of remark. He should with-
draw it,

Shri A. M. Thomas: If it is objec-
tionable, then I would not like to
moake that remark, and I withdraw it.

As regards foodgrains, there is no
difficulty at all about the supply posi-
tion of wheat. Although the rice
supply position in West Bengal is not
easy, there can be no question of a
food crisis. During the year 1963, we
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had promised a total supply of 150
lakhs tonnes. More recently, we
have agreed to supply an additional
quantity of 20,000 tonnes. We have
also arranged for a flow of about
25,000 tonnes of rice from Nepal and
15,000 tonnes from Andhra Pradesh
on trade account. On 16th August,
1963, the West Bengal Government
had a rice stock of 35,000 tonnes.
Adding to this the quantity, in transit
and the quantity still to be despatch-
ed against allotments, the tctal
availability was 83,000 tonnes. Be-
sides, they were still to receive an-
uvther 14,000 tonnes from us. The
offtake of rice during July-August
was about 26,000 tonnes per month.
Even at this rate of offtake, the sup-
plies are adequate at least up to the
end of November. The Aush rrop
which has started coming to the
market has been better than that of
last year and this should takes care
of the rural areas for about two
months. The prospects of L.z main
Aman crop are also better than last
year’s crop provided there are no
natural calamities.  Barring, there-
fore, unforeseen contingencies, the
rice supply position in West Bengal
should ease in December-January
and should continue to be easier dur-
ing the next year, With the Aush
crop reaching the markets and the
good prospect of the Amap crop, the
offtake of rice from fair price shops is
expected to fall from November.
This is the situation.
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As regards wheat, the entire re-
quirements of the flour mills and the
fair price shops in West Bengal are
being met. The total issues of wheat
during the year up to the end of
August has been 221,000 tonnes to the
flour mills in West Bengal and
406,400 tonnes for fair price shops,
moditied ration shops 2nd chakki
shops in West Bengal,

The Director General, Food, is also
in Calcutta. Now we have given in-
structions to him to ascertain the
position, whether there has been any
development in the last two or three
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days, and if so, what steps we on our
part should take.

Shrimati Renuka Ray: I hope he
will withdraw the remark he made
about the Finance Minister of West
Bengal who has gone out.

Shri A, M. Thomas; I did not make
any mention in that way.

I did not wani to say anything of
that kind.

Shri C. K, Bhattacharyya: Should
there not be a statement about the
cloth position?

Mr. Speaker: That would be made

Shri S. M, Banerjee: There is a very
small news item, but which js very
important which has come. It says:

“The fear that no sugar would
be available in West Bengal in
the near future was expressed
by the State Finance Minister,
Mr. Sankardas Banerjee, here to-
day (that is, September 19). He
said the State was heading for a

terrible crisis as there was no
sign of the food situaticn
improving”.

If the statistics quoted by the hon.
Minister are correct, what is the fear
lurking in the mind of the State
Finance Minister which has led to
this statement? I want to know whe-
ther at present sugar is available
after release.

Mr, Speaker: He can only put

a
question, not make a speech. He
knows it already,

Shri S. M. Banerjee: What con-

crete steps have been taken by Gov-
ernment to see that the sugar releas-
ed by the Centre or grain which is
available in the market actually goes
to those ration card holders and
whether instructions have been sent
to the West Bengal Government to
use the DIR more rigidly?

BHADRA 28,

1885 (SAKA) Attention to
Matters of Urgent
Public Importance
Shri A. M. Thomas: As -egards the
question of where the quantity re-
leased has gone, we have made en-
quiries and we find that in the nionth
of August, 21,000 tonnes of sugar
were despatched by factories to West
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Bengal and about 2,500 tonnes upto
the September 1963,

Shri Dinen Bhattacharyya: Are
they actually reaching ‘the card

holders. ...

Shri A, M. Thomas: They should be
reaching, according to the distribu-
tion arrangement now in force. the
factories can only give to the nomi-
nees of the State Government, those
persons authorised by the State Gov-
ernment receive from the factory.

With regard to the other matter,
this was in fact raised in the State
Assembly also. I find from a report
in the Amirit Bazar Patrika, which
very often hon, Members quote, the
following:

“The Chtef Minister, Shri P, C.
Sen, denied the Opposition alle-
gation that there was lack of rice

supply in fair price shops in
mofussil areas, particularly in
North Bengal....

“He also gave comparative

figures of rice price increase for
three years from August 1961 to
August 1963, While the rice price
was 57 nP a kg. in August 1961,
figures for the corresponding
month during 1962 and 1963 were
68 nP and 84 nP a kg respec-
tively. About 68 lakhs of people
were drawing rations from fair
price shops in the State now
against 21 lakhs in 1961”.

. Shri H, N, Mukerjee: Could I know

N+ if the Minister has ascertained if the
Finance Minister of West Bengal did
actually make this statement, and if
so, for what reasons?

Shri A. M. Thomas: In fact at the
official level, there was some contact
on the telephone. We do not have
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[Shri A. M. Thomas]
the exact text of the statement of the
Finance Minister.

Shrimati Renu Chakravartty: The
Minister has given us a long list of
the quantities of sugar and rice sent
to West Bengal from the Centre,
Does he really know whether these
quantities really get to the ration
card holders in Calcutta and to the
shops, not the modified ration shops,
and to the public in the rura] areas
and bakaries? Is it not a fact that
much of this goes to the black market
and the ration shops do not have the
sugar and rice which have been sent
from here? We want to know what
check they have on the distribution
system and whether the Central
Government has made any enquiries.

Shri A. M. Thomas: It is a matter
for the State Government. What
more can we do? In fact, there are
as many as 11,579 fair price shops,

Shrimati Renu Chakravartty: What
shall we do with the shops?

Mr, Speaker: The hon. Membter
must also realise that distribution
will be with the State Government.

Shrimati Renu Chakravartiy: The
Essential Commodities Act is a Cen-
tral Act, and that also covers dis-
tribution.

Shri A, M. Thomas: Distribution is
done on the strength of identity
cards.

Shrimati Renu Chakravarity: The
identity cards will have to be eaten
then.

Shri Daji (Indore): From the
statement made by the Minister him-
self, it is clear that only 68 lakhs
drew rations while the population
runs into crores. This fact coupled
with the statement of the Finance
Minister of West Bengal makes it
clear that the stock position and even
the supply position is not adequate.

SEPTEMBER 20, 1963 Attention to Matters 7414

of Urgent Public
Importance

And now the Durga Pooja and other
festivals are coming, Particularly
in view of the big festivals in Bengal,
may I know what special arrange-
ments and special quotas are now
being released to Bengal?

Shri A, M. Thiomas: With regard to
sugar, I have mentioned the special
quota. As for the rations, two crores
of people are entitled to draw rations,
but only 68 lakhs drew them,

Shri Daji: Because it is insufficient.
Out of two crores, only 68 lakhs drew
rations. That shows the balance one
crore and 32 lakhs of people could
not get rations because there is no
supply in the shops,

The Minister of Food and Agricul-
ture (Shri Swaran Singh): I do not
think that that inference is correct.
As my colleague has explained, every
One is entitled to get a ration card,
and these are the weaker scctions cf
the community that get the ration
cards, Others who can purchase
from the open market or make their
own arrangements need not ask for
ration cards. The fact that the num-
ber of ration cards is less than the
population does not lead to the con-
clusion which the hon, friend opposite
is trying to draw from i,

Shri C. K. Bhattacharyya (Rai-
ganj): Can a question be put from
this side?

Mr, Speaker: No. Those who are
not signatories cannot put,

(ii) Rise N CLoTH PRICES 1IN
CaLcuTra

The Minister of International Trade
(Shri Manubhai Shah): As is custo-
mary with us, before the coming of
the Pooja and Diwali seasons, Gov-
ernment have been keeping a close
watch on the availability and prices
of cloth in Calcutta and Eastern
Region. The reports both in the
wholesale and retail market and the



7415 Calling Attention BHADRA 29, 1885 (SAKA)

to Matters of
Urgent Public
Importance
information gathered from the West

Bengal Government go to indicate
that the position is satisfactory.
Again, we checked up this morning

the position from the West Bengal
Government and also from our
Regional Textile Commissioner’s Office
in Calcutta that the supply and
prices of whole range of varieties of
textiles is satisfactory. 1 can assure
the hon. Member that we are con-
stantly watching both the situations
regarding price of cloth as well as
availability of all varieties of cloth
during the forthcoming Pooja and
Diwali festivals. If for any special
variety of cloth any shortage or price
rise is noticed, Government will take
imrmediate steps to see that supplies
are forwarded from the producing
centres to Calcutta Region so as to
make available adequate quantities
of different varieties of cloth at stipu-
lated prices,

Shri Dinen Bhattacharya (Seram-
pore): May I know whether it is a
fact that in the retail loth shops it
is very often found, especially during
the Pooja season, that the buyers do
not get cloth at the price stamped
on it?

Shri Manubhai Shah: No, Sir. We
have a Regional Textile Commis-
sioner’s Office in Calcutta with very
superior officers. As I have said, we
have checked up from them as also
from West Bengal Government offi-
cials. There is no such complaint.
If the hon. Member can forward any
such complaints, we will have greater
reason to take it up with them,

Dr. Ranen Sen (Calcutta East): May
I know whether the Government of
India or the Government of West
Bengal have got any independent
machinery to check up every shop or
every bazar to find out whether cloth
is sold at the stamped price?

Shri Manubhai Shah: It is not at ail

necessary. There is a whole Civil
Supplies Department of the Govern-
ment of West Bengal, and we have

Discussion re:
Morris Cars

7416

got a Regional Textile Commissioner’s
office there. It is not necessary to
check up every shop, every fabric
and every retailer. You can see very
well that if the complaints come,
they are quite loud erough to be
heard even here,

*DISCUSSION RE. MORRIS CARS
17.20 hrs,

=it faeram fag (TagR): seaw
ERT, 3o W, WEI R AT TE
gd ffar a1 fF wERET Sy Y
faeq 7 wifeg T F1 FEX T
g ok o fegeam ® S @ wEeEy
agr AT FW § AT A@ FL AN
T FAAT &, AR AT FT FRE AH
SISFRT FAT FT & | @ F a1 F
¥ OF g T fF wERwT SR
T FAT 43,03 TY v3 A G 2
HIT IGFT FTEE ATE FSRE  {0,3¥
T AR WfE IR F IR A Aq F
FamT a1 fF 59 #1 ST ¥ S
o,550 TYAT § | THAST FX F
FE ATH TSRE F1 @1 I [
I T 9 F AW T @T TR A
qaT ForTT fF 399X F09 R I q©
HATH AT § | FRE HH TS
F fagar FiRw feert it €1 #wR
I9 F TgA FIEE THSEE F QR 2 &
fegem Aed FE IR wFINT &M
feama &Y @t w7 3 F fag dare
gl SR FgrAT

“This company does not main-
tain any cost accounts. Adequate
production and statistical data
are maintained, but these are not
co-ordinated to enable the cost
of production of the vehicles to
be easily determined. Although
Standard Labour Hours for the
various components manufactured
in the machine shop are avail-

able, no reconciliation is made
between the actual and standard

*Half-an-hour discussion,



7417 Discussion re:
¥ fagra7 fag]
hours. Standard specifications of

material are available
the assembly shop.”

only for

No sufficient data are maintained for

all this.

7% AT Ig W Fe fraemwy @
AR S AR FHT @ &, Tg 6@
e foq o &

7@ ), zfw FEm A foe
FY 3 19 3G | 3@ A Y A e
1 mi ¢ {5 ag FrE A1 FRE TEN
g A, g@few 9= Y 31 A AR
= g far o, e s ™
R FL A e =g w9 o |

# 7 & ¢ 5 < Wi £ g
2 $rete ¥, 99 g & S FT TS
R AEF FT AR AT § |
It SFTHT A1F L9 @ e ¥ Y TEE
% " qaw fer s g i wm F
aR #  wed Ifcw Wi @
qeus #1 foqe & wgr T & 5 T
FAAT FgT AT § | ITAHT T
f§ @@ @@ 9 d ¥ surer AR A

=nfgw |

A fawfesr & agi w=t ==t %
ag s A fergem Aed w7 §
T A CHAST F T § a7 Th
G FT T FifF gHIT 3} T
3 W TgT A &€ e A @l
aFy |

FTEE ATF SR & qR § A
Fg1 % fos oiw o ¥ 39 & 7@
2, wfer oo 1 &€ FE & oy S @
f& & 2850 § N FRE AH TSRH
o7 99 ¥ W &9 Yoo TIAT T § |
AT AR T3 F SarT § aqrar
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o7 % 9T T § F1E F1E ATG SR
g Tg1, A s @ o ¥
I9aT & % voo TAT wiyw Fe @
T | fagen ¥ S AT AR AR
ser § a faar

AT T AR TEawEe T femr
a1 fF uF FrAEr § S OF ME =T
I & S fF 3000 TR F N,
¢ e g, WK oF fow & sy
Her S | ged foEr @

“The Chief Secretary of the
Saurashtra State Government has
forwarded to us a proposal from
Bayerische Motoren Werke,
Muchen, for establishing a motor
cycle and small car factory at
Bhavnagar for the progressive
manufacture of the B.M.W. Moto-
coupe ISETTA cars.”

o weae felw faar § 1 afeq q@ a2
Y FE AT | qg q AW 7 @
#R w9 A F gy € q@r e
Ffs 3@ ¥ Sy §9g WO 1 W@
A F qgw g AT e mn AfEw
oY F AW F IS 39 F qeF < fqaqr
T | g8 o ofseF JT ¥ a9
Frelt Y AfFT T G T qEly

AT FE AR Ig Lewe faar
fF ag it g fF 9 Fwafat @
AT T T 09 & T | AT
FAT SURT AN &1 WX TF FT &Y
T &Y ST a7 AEE W AT A
FR G | WA AT FEAfaEr a2
Med HX Hfea ARmEEs | 5]
TF & T o gOX AT aATY
A FHT FH & awaAr 9y |

T ¥ WO AW ¥ &% F@ 6
fezeam Med mfta #1 #7fas 337
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T @Y | AfET AiFST ¥ q@r =TT
g fF sgm ¥ 9 IRA e @Y
¥ a7 285 § THET IARA 12 TR
FT AT, &1 88 F QJUUL FT @&
M A L3 F 99 WY qw A
JMEA ¥, oo § R W IARA
T IET N @I A 9 ¥ & g misai
9N, 9 f& mfsat # 7w s
sareT @ fF ww Y & o | & Ak
A A a1 a e FAT qEar €
I ZAAT AT & Y FATT AT FY GAAS
i FE A9GL FA R v qwa o
1 FHEE Y e # ag e g f
g FUL & WA gEFEs F1 gfaa
S Y wfsat # T aga F9 G
FFA Y | A GATT § T 919 F4OF
A gfaur I a=t mfsar T7w@ |
fager & gz 3w far 6 s gw &y
gfear & o Y F9 FAg § LY a0
5 § 1877 {80 IFM FaT fF A
Yoo T H g FIHRN Afe g WA
¢ fe #0 +W F I9g SOH FAT
WYY T TG AR AT A L% g
Ffar@eafFar sy s ®
FFT ¢ G AT T T 47 1 3 HY

wrea ag & f& mfear afas qar strr

arfs aw &9 &, 9T e mfsar w9
T @ & "R @ W w#fes o3
AT & | HATHT 7 ST freT e §

™ Y § ¥ A AW ¥ os
Td@ F AR e femmr =@ g

f I FT @ & G WX AT waTe

I e | )

T ¥ AOHT A I9 0T F AR
faamr @t § 5 o s fo-
¥z four fe e fergenfaal MY @
w9 ¥ sgret S & 9@ anfw g
NEHE 7587 g &% | §@ gFry &
v fdiE o qg o & -
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“The importance of a suitable
training scheme had been stres-
sed time and again by the Tariff
Commission in both their reports
of 1953 and 1956 respectively. It
was, therefore, extremely dis-
appointing to find that the manu-
facturers who have been longest
in the field have thought it neces-
sary to accept this advice. The
only unit which has, in our view,
a really satisfactory and adequate
training programme for its
workers is TELCOS.”

“Their experience shows that
the output of the Indian worker
is not much below that of the
German worker and taking into
account the difference in wages
we feel that with proper atten-
tion to training the Indian indus-
try can well off-set some of its
disadvantages by a reduction in
wage costs.”

AT I FREH FTH FH § A gAR
et 3T & a9 § |

waraa § ¥ zawr e fa-
e 5 fegeam wed fem o &
TR AW F fgg & faams aeat @ 7
et feres A= o frady  wrafes-
7T AT IR WY ¢ HR ot feree
A AR fraet  wefewes T a9
J <@ & WX A9 WYY 94T I AqA
fe frg o<w ST T & 7 T WS-
fodi 1 FHAW FT T&  IAHT 4
t arw & fga § & wfew 7 wfas
d21 FT& FH I T I FT a6 IAHT
o &7

79 &9, 9850 ¥ fggmm A
# T wovy TR FW FIT 4 | 71T
Fag wHR @I 5 7w ¥
fepee JTT WG So03 4, G fewos
93y 4, saferes qeu9 9, FwES
U goETEEd s¥e ¥ WR weE
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fomgr fs qar Y, a7 § W, a8
Y& & 5w F &% faoda S Y &
W'l fF 3eRR AT 7, FET ¥ooo
et 4, 9% feres R a9 e
fegeam Yed § faee Y aRR
Fqq %03 T 1 &7 fFes fergmm
Wed ¥ ogi qisy A agi dw T F
TR ARE YR Y| T awg ¥
fergra™ Wied ¥ sAferes &1 AR
&t qeeq 9t agi faw § Faw 3%0
2 | geETd AR FAfe § et
ITEY e wye e ¥ g e
TETE soR & 1 AT T=w | S|l ITHY
qrEE YEe ¥ cAtR Y IWT 9 T

T wife g @ 5 ag fedes
T ST T A AE qigs ¥ wfus
¥=QT WA a1 FI FH § FA
AT AFIG 1 mAagas
ATET X Y A9 &, wfew qETET A
¥ E A FrE W fF ST
# § SEw N we fegww W
g fe ¥ 2 fr fegeam wiew &
FTTFY YR AW, IS A
AFEEE ¥ 35 WEE AR g
gma &g gt f§ W
qaE Ez Afaw 3 T 1 TR &
T ¥ g foie § fF e amw
oxde FATET o 9 AT o IWW
gy fF gay WS 35 9% ¥ §H I
T Y I & e fe aw |
Y 99T F9  TIRE & HIT T 7
£ 98¢ ¥ TQT FT 94 HX qu TEe
< faar | @ 9w dar fr faseny
35 qT@e I @ & Y S @ fF gw
fore 7T SR 9 ¥ A6l 66 @ WK
I 95—y T@e Mfee # faar |
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IqVETT AZNET : WIAAIT GIEA BT
T qE R @R

i fngatag : & <o fame ¥ samer
o Y qT Fh, g §owd
T fFT W g

Tt TF FEE THISTET #T @99
2 A9 ITET aTE Fi N AR | |
AFT AR A9EI FAT AArd
ag Fee GFTSTET #1 S fawew wwy
TG I F | A FEED T FEA
g fr & feam 481 37, & 7& WO
FET BT FA | # 7% Az 1,37 foemw
T FG@, N I T FA | AT
TE R % .0 & oawr # @
NegwwF fgg & I o w1 I
TFET AEY § WX T A § HTCH-
fiT €T SR & 98 9% W9 @
gam ?

qﬁm%i,oooﬁmw
F & o Fo T A Y,000 H, IR
q’%?—iTﬁH\,ooo QWWW@
m%}‘(,ooo ¥ BT I FT AHT
fear 2, #w WK Ay AAf@ersy §
gh a1 IS gW 9 AN A ey
faerar &1 W1 faw g ar | Afsa
AT Q@ g g e &1 e
TS ¢ wfewl, afeEl wfs &t @@
SATET & § WX g A¥ At
Ft TE SHFT FH A & | SHT g
FaT G (N AT #T T & ACTZ
fie @< g F3 7w &, fFuR 7 oy
&, wraw & I, ¥fFT e e &
JoEr § | AfFE T EE aIg ¥ e
W F1 gH T DA ! HST FIL
T F FTT H ST ST @ 1 93,000
A 9% FW A A% G EE a §
q’a’ﬁ?ﬁo,eonm&_'ﬂi’é’ﬂﬁ sfqad
W T ART | WY gria ag g fF
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Ro,000 Wfgat Y AE & quet &
fager atga gma w9 & F@ 9T @
g ifs 7R T gy A9 ey
Fl R ww e W W
FRA F fAfw &) 0fy o ¥ fad
HOH T6& BRA qF=S Y FAT R
v ag AT A ¥ X AT IR AR
FfF ag a0 w1 fafor arr #r sdey
afgs "@eam & w3

i fedie & & f fergeam Wit
AW qe & | a5 A qmd A
FaTTE | T I T o R -
99 ik # gfaer  fed aifs 7
AU F W gF AR wfaw ¥ wfew
FH & AR FA F1 Fwfor iy s ey
TEd T TRIR ¥ 9 @ R 9EH e
qE T §F AR WOE W) g A
Tt R A % 741 Ff T sy
AT ] SR FT §3 8 AT T9HT 94T
ECUE
Shri Heda (Nizamabad): In view
of the fact that the Government also
believes that the greater pro-
duction the lower the costs, may I

know whether Government can per-
suade these and other manufacturers

to dgcrease the quantum of the
foreign components and give them
the temptation that more import

quota would be allowed so that with
the limited increase in the import
quota greater number of cars can be
manufactured? If so, what is the
Government’s programme in this re-
gard?

The Minister of Steel and Heavy
Industries (Shri C. Subramaniam):
Mr. Deputy-Speaker, I do not think
that in this short time I will be able
to cover all the points that were
raised with regard to the automobile
industry. The hon. Member, Shri
Sinhasan Singh was giving figures
with regard to the performance of
Hindustan Motors. As a matter of
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fact, Hindustan Motors’ price is com-
parable, taking the size of the car and
various other factors, to the price of
- Fiat or Standard which is being manu-
factured here. Therefore, generally
we find that the cost of production is
higher here than in the UK and other
countries. For that, one reason which
it was being advanced by the hon.
factured here. Therefore, generally
workers have been employed there
and the production is generally not
upto the standard or there is ineffi-
ciency there. I suppose, this is an
answer to those who claim that the
private sector is always efficient and
the public sector does not perform
efficiently. It is a sufficient answer.
But I need not go into that. I have
to explain what is the price struc-
ture now and what it is based upor
and whether there has been an in-
crease in the recent past.

As far as the Ambassador car is
concerned, in 1956 the ex-factory net
dealer price was Rs. 8,308. After that
there wags a Tariff commission in 1956-
57 and at that time the cost of pro-
duction of the car, after the inquiry,
was fixed at Rs. 9,224 and the ex-
factory net dealer price was fixed at
Rs. 10,146. Subsequent to that in
1958 Hindustan Motors claimed that
there should be a further increase of
Rs. 1,206 because of the increase in
the cost of production. Then an esti-
mate was made of the cost of produc-
tion and as aaginst the claim of Rs.
1,206 the Government allowed only
Rs. 300 as increase in the price. So,
from Rs. 9,224 in 1957 it was increas-
ed to Rs. 9,524, After that there has
been no increase given at all on the
basis of the cost of production. For
the cost of production no increase has
been given but I am coming to the
fact that the sale price was increased.
Whereas no increase was given for
cost of production, a  small
sum of Rs. 17 was allowed in Octo-
ber, 1962 for the enhancement of
ocean freight and CKD shipments.
But for that there has been no in-
crease at all given by the Government.
On the basis of Rs. 3,524 cost of pro-
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duction, the ex-factory dealers’ price
was fixed at Rs. 10,476. Now the
dealers’ price is Rs. 12,679. That is
mainly because an increase in duties,
excise, customs, etc. has been imposed
by the Government during these years
to the extent of Rs. 2,081.73 nP.
Therefore, whatever increase has
taken place in the sellers price <ub-
sequent to 1959, has happened because
of the excise duties and other customs
duties which had been imposed by the
Government. Till now, we have given
no increase for the increased cost of
production, but they have made a de-
mand now that the cost of production
has further gone up and that they
should be paid a little higher price
and recently a cost examination has
taken place and that report is still
under the consideration of the Govern-
ment. After the whole consideration,
we will have to decide whether we
have to give an increase in price.

Here, we have to take into account
the fact that we are insisting that more
and more indigenous components
should be used and we have
fixed a target of 90 per cent indi-
genous content to be reached Lefore
the end of 1964. These indigenous
components are produced in various
ancillary industries. Therefore, these
producers are asked to purchase these
components from these ancillary pro-
ducers. Unfortunately, the cost of the
indigenous components is much more
than that of the imported components
because the cost of production in these
units is much higher than what is pre-
valent in other countries. Because
here also the economies of scale come
into the picture. We produce only a
small number of components and,
therefore, the cost is necessarily high.
When we want them to use more and
more indigenous content, to that extent
the cost of production also goes up.
That is the phenomenon we are finding
today. At the present moment, Hin-
dustan Motors have reached roughly
80 per cent indigenous content—this
is about the Ambassador car. But I
must assure the House that before the
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end of 1964 this 90 per cent target
will also be reached. To that extent
we will have to examine the cost of
production taking into account the
indigenous components which they
are purchasing from the local snurces
and to that extent we may have to
give an increase in price to the pro-
ducers.

Then, a point was raised, how does
it compare with the price of a Morris
car in UK. The Ambassador car is
a replica of the Morris car. This was
examined by the Tariff Commission
and at that time it was found that it
was roughly 38 per cent more than
the cost of production in UXK. Recent-
ly, we have been examining this and We
find that today according to the figures
given by the Hindustan Motors, the
current price of a Morris (Deluxe) car
in UK. is £ 633, that is, Rs. 8,482 ex-
clusive of purchase tax. On this basis,
the price of an Ambassador car is
about 25 per cent higher than that of
a Morris car in U.K. But this price of
£ 633 js for a Morris (Deluxe) model.
And the Hindustan Motors claim that
the Ambassador car is equivalent to
the Morris (Deluxe) car. If we take
an ordinary Morris car, and not the
deluxe car, then the cost of produc-
tion of the Ambassador car is 33 per
cent more. Therefore, this is a matter
of equating, whether it is equivalent
to a deluxe car or an brdinary Morris
car. If we equate it to a deluxe car,
it is 25 per cent higher, but if we equ-
ate it with an ordinary Morris car, it
is 33 per cent higher,

Then, the question was raised whe-
ther they cannot increase the produc-
tion so that the cost of production
could be brought down. It is a ques-
tion of allotting foreign exchange for
the purpose of importing equipment
to increase the number of cars which
are being produced here. During all
these years, we have given priority to
the production of commercial vehicles.
Therefore, whatever foreign exchange
was available, that was made avail-
able to the commercial vehicle pro-
duction and we have given only a
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lower priority to the car production.
So, it was not possible for us to allo-
cate foreign exchange for the purpose
of importing equipment to incres<e the
production. Lately, there has been a
drop in the production of cars. That
is mainly because there is still a cer-
tain foreign component which has got
to be imported. And only when ‘oreign
exchange is made available, the
loreign components can be imported
here and cars produced. In view of
the scarcity of foreign exchange, ‘he
foreign exchange available for »llot-
ment for the import of eomponents has
been slowly coming down, and, tnere-
fore, the import of components also
has gone down, and naturally, the
production of carg also has gone down.

As a matter of fact, during Tuly-
August, because there were no match-
ing components available, they had to
completely stop production of Ambas-
sador cars. Again, we have allocated
foreign exchange and it is expected
that from September onwards, the
production will again start. Tkis is
the real gifficulty. Therefore, it is a
question of the availability of foreign
exchange, and since the production of
cars has got only a low priority, we
are unable to give as much foreign
exchange as we would like to give to
that,

1885 (SAKA) Morris Cars
As far as the economie unit is concern-
ed, it is generally considered chat a
unit with one lakh production will be
an economic unit. Some may say, of
course, that the figure is 60,000; but
still, it is very high compared to what
we are producing today. Uniless we
are able to have a production at that
level, it may not be possible to bring
down the cost so that it is comparable
to the cost in other countries. That
is the real difficulty that we are facing.

Shri Heda: What is the capacity
of the plant here?

Shri C. Subramaniam: If they have
got to increase the capacity, then, to
that extent, we shall have to import
capita] equipment for which foreign
exchange will have to be given, but
we do not have that foreign exchange.

Shri Heda: I wanted to know the
present capacity.

17.47 hrs.

The Lok Sabha then adjourned till
Eleven of the Clock on Saturday, the
21st September. 1963/Bhadra 30, 1885
(Saka).

1280 (Ai) LSD—9.
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[Friday, (:o..
ORAL ANSWERS TO
QUESTIONS
S.Q. Subject
No.

782 Decontrol of steel in-
dustry

783 Ophthalmlc Glass Fac-
tory .

784 Export and import
licences to Co-ope-
ratives

785 Contracts entered into
by H.S.L

787 Machinery Manufac-
turing plant in Bihar

789 Business Houses raid-
ed in Calcutta

790 Manufacture of tractors

792 Iron ore price

793 Export of handicrafts .

794 Production of paper
and boards .

795 Drug industry

796 Imported articles

797 Scientific costing in
steel plants

798 Printing of  ballot
papers .

S.N.Q.
No.
12 Shooting ranges
13 Minor Irrigation
Schemes .
WRITTEN ANSWERS
TO QUESTIONS

S.Q.

No.

786 Export of Coffee

788 Display of price lists

791 Techniques of material
management

799 Powerloom Units in
Maharashtra

800 LJ.MA.

801 Streptomycin  manu-
facture at Pimpri

802 Record in Indxan ex-
ports .

803 Baby tractors

804 Rectified spirit .

[DaiLy DiGesT]

10 1963/Bhadra 29, 1885 (Saka)]

WRITTEN ANSWERS TO
QUESTION'S—contd.

CoLumns

7171—7217

7171—74

7174—76

717€-77
7177—80
7180—83

7183—85
7185—88
7188—92
7192—96

7196—99
7199—7202
720203

7204-05

7205—09

7209—12

7212—17

72187257

7218-19
7219-20

722021

7221-22
7222

7222-23

7223
7234
7224-25

US.Q.

No.
2218

2219
2220
2220

2222
2223
2224
2225
2226

2227
2228
2229
2230

2231
2232

2233

2234

2235
2236
2237
2238

2239

2240
2241

2242

2243

2244
2245

Subject

Orissa Khadi and Vil-
lage Industries Board

Cottage pottery indus-
tries in Orissa

Small Scale industries
Corporation, Orissa

Khadi

production in
Orissa . . .
Rourkela Steel Plant .

Indian handicrafts
Production of “Neera”
Cotton mills in Orissa
Heavy Engineering
Projects in Orissa
Heavy industries
Orissa
Training in
and samll
industries
Handloom cloth
Supply of rolled steel
to Sudan
Handmade paper
Industrial licences in
Andhra Pradesh
Sericulture in Andhra
Pradesh

Khadi and Village In-
dustries Board,
Andhra Pradesh

Teachers” constitu-
encies . .

Industrial Survey of
Hilly areas of Kerala

Rural industrialisa-
tion of Kerala

Import of American
Maize . . .

in

cottage
scale

Diesel engines for
Durgapur Steel
Plant .

Iron and Steel scrap
sold by steel plants .
Industrial Estates in
uUP. . .
Pine Apple Fibre Re-
search Centre at
Mangalore .
Inventions Promotnon
Board .

Bhilai Steel Plant

Godown at Hatra in
Ranchi ,

7430

CoLumMNs

7225
7225
7226

7226
7226
7227
7227
722728
7228-29
7229
7229-30
7230

7231
7231

7231-32

7232

7232
7233
7233
7233-34

7234

7234735
7235

7235

7235—37

7237
7237-38

7238-39



7431

WRITTEN ANSWERS TO
QUESTIONS—contd.
U.S.Q. Subject
No.
2246 Durgapur Gas for
Calcutta

2247 Integrated glass and
pig iron projects

2248 Cement factory in
West Bengal .
2249 All-India Handicrafts

Board

2250 Selling price of steel

2251 Aeroplanes with Hin-
dustan Steel Ltd.

2252 Aircrafts owned by
public undertakings

2253 Imposition of fines
on companies

2254 Khadi Commission
in Border areas

2255 His Master’s Voice
Co. . . .

2256 Import of motor tyres
by S.T.C. .

2257 Heavy industry at
Kothagudem

2258 Power-Jooms in Dclhi.

2259 Iron ore export

2260 Tent and Duree Fac-
tory

2261 Purchase of clocks
by Government

2262 Cement quota for
Kerala . .
2263 Namrup Fertiliser
Project . .

2264 Bhilai Steel Plant

2265 Librarian-Grade II
posts . .

2266 Weavers Service Ins-
titutes

2267 All India Handloom
Weavers’ Congress .

2268 Assistant Directors
in Exhibition Du'ec-
rectorate

2269 Heavy Electricals
(India) Ltd., Bhopal

2270 Newsprint factory in
Orissa .

2271 Production of iron in
Orissa . . .

2272 Indian cigarettes for
Russia .

2273 Corrupgated iron
sheets for Jammu
and Ksshmir

[DaILy DIGEST]

CoLUuMNS

7239
7235-40
7240-41

7241
7241

7241-42
7242
7242-43
213
7243-44
7244-45
7245
7245-46
724€-47
7247
7247-48
7248

7248-49
7249-50

7250-51
7251-52

7252-53

7253-54
7254
7254
7255

7255-56

7256-57
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CoLumMNSs

CALLING ATTENTION TO
MATTER OF URGENT PUB-
LIC IMPORTANCE

7258—64

7405—16

Shri S. M. Banerjee called the
attention of the Minister of
Railways to the reported theft
of 8 boxes of Gelatine from a
wagon from the Changsari
station yard near the East
Pakistan border .

The Deputy Minister in the
Ministry of Railways (Shri
S. V. Ramaswamy) made a
statement in regard thereto. .

(ii) Shri S. M. Banerjee
called the attention of the
Minister of Food and
Agriculture to the sugar
and food situation in
West Bengal. .

The Deputy Minister in the
Ministry of Food and Agri-
culture (Shri A. M. Thomas)
made a statement in regard
thereto,

(i) Shri Dinen Bhattacharya
called the attention of
the Minister of Inter-
national Trade to the
rise in prices of cloth in
Calcutta.

The Minister of International
Trade (Shri Manubhai Shah)
made a statement in regard
thereto.

PAPERS LAID ON THE

TABLE 7265—€8

(1) A copy each of the follow-
ing papers under sub-section
(2) of section 16 of the Tariff
Commission Act, 1951 :(— .

(a) Report (1962) of the
Tariff Commission on
the pricing policy of the
units manufacturing fire
fighting equipment. -

(b) Government Resolution

No. EEL-15(4)[60(EEL)
dated the z4r.h July,
1963.

(¢) Statement explaining the
reasons why a copy each
of the documents at (a)
and (b) above could not
be laid on the Table

within the period pres-
cribed in the said sub-
section, . .
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PAPERS LAID ON THE
TABLE—contd.

(2) (a) Annual Report of the
Hindustan  Machine Tools
Limited, Bangalore, for the
year 1962-63 along with the
Audited Accounts and the
comments of the Comptroller
and Auditor General thereon,
under sub-section (1) of sec-
tion 619A of the Companies
Act, 1956.

(b) Review by Government
on the working of th
above Corporation. .

(3) The following statements
showing the action taken by
the Government on various
assurances, promises and
undertakings given by Minis-
ters during the various sessions
shown against each :— .

(O] ?{tatcmcm Fifth Session,

o1 1963. (Third
Lok Sabha)

(ii) Supplemen- Fourth Ses-
tary State- sion, 1963.
ment No. (Third Lok
v Sabha)

(iii) Supplemen- Third  Ses-
tary State- sion, 1962-
ment No. 63. (Third
VIII Lok Sabha)

(iv) Supplemen- Second ~ Ses-
tary State- sion, 1962.
ment No. X  (Third Lok

Sabha)

(v) Supplemen-  First Session,
tary State- 1962. (Third
ment No. Lok Sabha)
XIII

(vi) Supplemen- ; Fourteenth Ses-
tary State- sion, 196I.
ment No. (Second Lok
XII Sabha)

(vii) Supplemen- Thirteenth
tary State- Session, 1961.
ment No. (Second Lok

1 Sabha)

(viii) Suppleme- Twelfth Ses-
ntary State- sion, 1960.
ment No. (Second Lok

V' Sabha)

(4) A copy of the Audit Report
on the Accounts of the Tea
Board for the year 1961-62

(s) Acopy of the Annual Report
of the Registrar of Newspapers
for India, 1963 (Part II).

(6) A copy of the Report of the
Central Wage Board for Jute
Industry. . . . .

{D..

CoLumMns

v Dicesri

STATEMENTS RE : ESTI-
MATES COMMITTEE
LAID ON THE TABLE

Four statements showing replies

to the recommendations of the
Estimates Committee, which
were not furnished by Go-

7434

CoLumMns

7268

vernment in time for inclusion

in the relevant Reports, were
laid on the Table.

MINUTES OF COMMITTEE

ON PRIVATE MEMBERS’

BILLS AND RESOLUTIONS

LAID ON THE TABLE

The Minutes of the Sittings
(22nd to 26th), held during
the current session, were laid
on the Table

7269

STATEMENT BY MINISTER

LAID ON THE TABLE

The Minister of Steel and Heavy
Industries (Shri C. Subrama-
niam) laid on the Table a
statement regarding further
steps proposed to be taken to
ensure proper industrial
management  procedures in
the Public Sector Projects .

STATEMENT BY MINIS-
TER

The Minister of Mines and
Fuel (Shri Alagesan) made a
Mg statement regarding the work-
ing of the Gauhati Oil Re-
finery. . . . .

DISCUSSION RE : NEFA
ENQUIRY AND MOTION
RE : OUR DEFENCE PRE-
PAREDNESS

Shri Prakash Vir Shastri con-
cluded his speech on the
discussion raised by him on
the 19th September, 1963.
regarding NEFA Enquiry

Shri Bhakt Darshan moved that
the House take note of the
statement made on the 9th
September, 1963 by  the
Minister of Defence on our
Defence Preparedness.

The combined discussion was
not concluded . k7. .

REPORT OF COMMITTEE
ON PRIVATE MEMBERS’
BILLS AND RESOLU-
TIONS ADOPTED

Twenty-sixth

Report was
adopted. . . .

7269

7269—72

7273—7334
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CoLumns Corumns
Ri..- .2 MEMBER'S RE- HALF-AN-HOUR DISCUS-
SOLL’TION NEGATIVED 7334—71 SION 741628
Discussion onfthe Resolution Sh&f_sa;lﬁ?;) ?;;ﬁs;%’;edo:
re : abuse of powers under : :
Defence of Ingm Act moved m?vt:r ";‘:;23 o:utth:f ;2;
by Shri A. K. Gopalan on August, Bx9t53 to Su'zred
the 27th April, 1963 and the Quesuoi: No. 407 W
amendment moved by Shri Morris cars.
S. M. Banerjee, continued. :
The amendment and the The  Minister of SICCI lﬂd
Resolution were negatived. . Heavy Industries (Shri C.
Subramaniam) rcphcd to the
discussion.
PRIVATE MEMBER'S RE-
SOLUTION UNDER CON- AGENDA FOR SATURDAY,
SIDERATION 7371—7405 SEPTEMBER 21, 1963/
BHADRA 30, 1885 (SAKA)
Shrimnt; tsgnrga lMukerjee Discumon nouI;IIEFAx Enqu.u-y
move e Resolution re : ~ re
revision upwards of pensions Delenoe Preparedness.
of Army Jawans, Airmen Discussion  on_ Motion re :
and Naval ratings. The dxs- Committee on Public Under-
cussion was not concluded. takings. . . . .
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